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LEGISLATIVE, ASSEMBLY.
. Monday, 5th September, 1921,

The Assembly met in the Assembly Chamber af-Hg.lf Past Ten of the
Clock. The Honourable the President was in the Chair, '

STATEMENTS LAID ON THE TABLE.

The Honourable Mr. W. M. Hailey : I lay on the table the informa-
tion promised in reply to a Question by Mir Asad Ali, Khan Babadur, on the
7th March, 1921, regarding the additional cost, charged to Central Revenues,
of pertsions, gratuities and allowances awarded to officers and men in the Civil
Departments in India and in England. .
Statement showing, for the last three years, the additional cost, charged to Ceentral .

Revenues, of penatons, gratuities and allowances gwarded tu officers and men in the
Civil Depdrtments in India and in Fngland.

Iy INp1a. Ix EXGLAND.

The average additional .
cost - per annum on
wnsions disbursed in

1918-190. 1919-1020.] 1020-1021.| England has been
reported by the Secre-
tary of Btate to be as

f Mows :—

Re. Rs. Ra. £

1. Increanes of pension sanc- Nil 17,400 19,100% 13,200
tioned for gm&d officera of "
certain civil services (other
than military officers or mem-
bers of the 1Indian Civil
Servlneg on the recommenda:
tions of the Public Services
Commission.

2. Increase of invalid anngpities | ~N#l Nil Nilo 550
-of Indinn Civil Service 6foers
sanctioned on the recommeonda-
tions of "the Public Services -
Commission.

8. Relief to existing pensiomers | Nil Nil 20,000% 27,850 (Bonar
on account of the high cost (4 months Law scheme).
of living. only).

Total . Nil 17,400 89,100 41,600

. ¥ These figures ate approximate,

Mr. H. 8harp: I lay on the table the information promised in reply to a
Question by Mr. Eardley Norton on the 15th March 1921, during the discussion
on demand for grant for the Indian Studengs’ Bepartment, regarding the
sctual and estimated expenditure on scholarships, ete., and the Indian Students’
Department, :

(19 ) A
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STATEMENTS LAID ON THE TABLE.
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Stalement showing details of Budget of the House Munaging Committee

at 81, Oromwcell Road, 1981-28. .
RECEIPTS.
2
Boarders . o 2,000
Northbrook Society—Rent... 270
National Indian Associalion—Rent 0 -
Grant for upkeep of the Law Library ... . . 20

Grant from Indian Revenues to mcet diffevence betwoen receipts
and cxpenditure . -

4,660
EXPENDITCRE.
£

Wages e s - v - 780
Heating and Lighting 600
Laundry 160
Maintenance ... e e s 400
Law Library ... 20
Furnishing rooms vacated by Local Adviser, Londm 300
4,660

Orrice or THE Hicn CouMIssTONER FOR INDIA,
42, (rosvenor (iardens,
. London, 8.W.-1.
May 1921.

e——

Bir Godfrey Fell: I lay on the table the information promised in reply
to & Question by Haji Wajib-ud-din on the lst March 1921, regarding the

receipts from hiouse, water and conservancy taxes, and expenditure on sanitation,
lighting and road watering, in the principal Cantonments in India,
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92 LEGISLATIVE ASSEMBLY. [ Sepr. 1921,

Colonel Sir 8 D’A. Crookshank: I'lay on the table the information
romised in reply to 8 Question by Lala Girdharilal Agarwala on the 28th
B(areh 1921, regarding housing of clerical establishment in Delhi and Simla.

Categorical Answers tv ilems (4) and (¢) of the Question No. 645 asked by
Lala Girdharslul Agarwala su the Legislatice Ansembly on the 98th March
msi‘

Questions.—(4) (¢) Accommodation provided in each class of quarter.
(¢/) Furniture provided in each class of quarter.
(¢¢r) Approximate cost of cach class of quarter.

Dzvini.
Answers.— () Timarpur (0ld Delki).
Europeans—

Married Superintendents ... ... | Semi detached quarters containing 1living
room, 1 pantry, 2 bedrooms and Dbath-

Toows.

Single Buperintendents ., .. | Hostel with common drawing and dining

room, and 12 suites of a bed and bath-
room each.

Married Assistants oo | Bemi detached quarter containing 1 living
roum, 1 bedroomn and 1 bathroom, )

Single Assiatanta . ... | Hostel with common drawing and dining
room and 12 suites of a bed and bath-
room ench. .

Indiansi—

‘A’ Class (Type ‘A") woo | Semi detached  quarter containing sitting
room, 3 bedrooms, gidown, kitchen,
servants’ quarter, Intrine and courtyard.

‘B’ Class (Type ‘BY) ... | Semi detached quarter containing sitting room,

2 bedrpoms, gedown, kitchen, servants’
quarter, latrine and eourtyard.

New Delhi,

Furopeans—

Class 1 o e v | Living room, dining room, pantry, 3 bed
roows, and 4 bathrooms.

Class TI . v | Bemi detached quarter containing drawing

room, dining room, Afnﬂtt'.y, 2 bedrooms
and 2 bathrooms. An alternative plan
contains 3 bedrooms and no dining room.

Bachelors o ... | Hostels with common dining and drawing
room sud 18 suites of abed and bath-
room cach. (Two suites have dreming

rooms as well,)




STATEMENTS LAID oy THE TABLR.

Indians— .
Type B e ves
TJ'P ¢ C. e e
Type ‘D’ (Independent)

3

Type ‘D’ (with K.

A 11]

Type ‘E’ .0

33

Semi detached quarter containing living room,
3 bedrooms, 3 bathrooms, lavatory, kit-
chen, 2 servants’ quarters, latrine and
courtyard.

Bemi detached quarter containing living-
room, 2 bedrooms, kitchen, stores,
bathrooms, 2 servants’ quarters, latrine
and courtyard.

Somi detached quartdr containing living
room, 2 bedrooms, bathroom, kitchen,
scrvants’ quarters, latrine and courtyard.

Sitting room, 2 bedroows, servants’ quariers,

kitchen, bathroom, latrine and large
courtyard.
Type ‘E’ ves Sitting room, 2 bedrooms, servants’ quarters,
kitchen, bathroom, latrine and courtyard,
A complete sct of the plans is attached. .
(¢7) Lists of furniture arc attached.
(¢67) Old Delhi
Cost per unit of accommodation,
Furopeans— Re. Re.
Married Superintendents 3,385 say 3,380
Single Buperintondents . 1,667 , 1,600
“I_Il'riﬂl Allimtl ey e 1) 2331 ” 2.950
Hingle Assistants - wes e 1,363 , 1,600
Indians— .
‘A’ Class ... . . 3888 3,850
‘B’ Class ... . oo 3185 ,, 3,200
v New ;)d&i.
. Europeans— Rs.
Clase I o . . ae 0,800
Clam 1I .., [ . 7,300 -
Bacl:elorl e e 3:(]:”
Indians—
Ty'p. ‘B’ .. ves e Ve e va
Typ. 'G. 1] e e » L 5'1m
Type D" (Independent) o e 3,800 average.
Type ‘D’ with E. ’ :
.t o 240
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Scale of furnsturc for European Clerks' Quarters—Timarpur.

: Noa.
Noa, (i:sr - Nok, (For single
. marri “or mar- | Superin-
Nawe of articles. . Superin- | ried Asnia- ml:;mt-
tendents). | tants). | and single
Ansistants),
Dining table e vee o 1 1
Chairs e . 8 6 2
TDhresser o . . . 1 1
Side table “ 1 1
Dining Almirsh .., - 1
Easy Chairs e e e 3 3 1
Writing Tables ... o . 2 1 1
Hanging hooks .. e e set 1 1 1
Bedn . 4 3 1
Mattresses 4 3 1
Alinirahs ver e s 2 2 1
Chest of drawers .., . 1 1 1
Dressing Table . vee .. e 1 1 e
Mirror vee o . e 1 1 1
Teapoys . 2 2 1
Washetands ver . e e 2 1 1
Commodes ver e . s 2 2 1
Tubs e e . . 2 2 1
Bath Boards . . 2 2 1
Towel Horses | ... 2 2 1
Toilet scts 2 1 1
Hot Case “re 1 1 e
Kitchen Table .. e ves e 1 1 vee
Pantry Talle . 5. e ] s .
Meataafes e . 2 2 .
Kitchen Almirahs e e o 1 1 -
Door Mat e - . 1 1
ltubhi.h Bi“ ven . e wen 1 1 e
" Table Lamp . e . . 1 1 e
Dul‘[io T . e ee e aee 1
Scale of furniture for Indian Clerks’ Quarters—Timarpur,
Name of articl (Fox Type | (Hor:
ame of articles. for Ty or
: 'S A e S
Chairs vee aee e e e 8 6
TﬂhIEI T e e e e 4 3
Almirahs e ' e wer er 3 . 2
Bath Tub T wen 1] wew T 1 ! 1
}bﬁklhelf ves wee ner ey pes l ! 2
Hanging hooks aen ) e e ‘s 4
Bath M ‘... 1T e e b 1 ! 1
Beds or e wen ses bon wee 6 ) ‘
T“kht?olh ‘nd wes e e T e 1 1
L I .:l‘ 1) . any e ‘ s




STATEMENTS LAID ON THE YABLE.

Scale of furniture in (lass [, European Quarters— New Delki.

36

Namo of articles.

Dining Table
Chairs .
Drenser

Side Table
Dining Alinirah

LasyChairs
Writing Table
Book Case

Hat Pegs

Beds e
Mattrenses .,
Almirnhs .
Chest of drawers
Dressing Table
Mirror .
Teapoyu
Wash-hand Stand
Commodes

Bath Tubs ...
Bath Boards ...

Towel Horwe ..,

set of Crockery comnplete )

Hot Case e
Kitchen Table
Pantry Table
Meatsnfes e
Kitchen Almirsh
Fleetrie Switches
Eleetric Bulbs
Elcetric Shades
Eleotric Plugs
Duwrries

v .
e .s
. e
e .s
. wan
(X1} .

No. of articles issued.

]

)
l
J

P S bt et et O B BE B BE B BD b ek bt (D G0 GO e et et G0 B et et T

. s 8 »
-
e o =

requirements.

List of furniture of Cluss 11, European Quariers==New Delhi.

Dining Table
Chairs o
Dresser .

Bide Table ...
Easy Chairs ..,
Writing Table

Book Cuse ...
Hat Pegs ...

Beds
Mattresses ...
Alwirahs .
Chest of drawers
Dreusing Tables
i‘\‘lirror v
'oa ] wee
Wnﬁ:{l&nd
Commodes ...
Tubs .
Towel rail
Bet of Crovkery

e wee
e we
. we
aen wee
aen .
ane wew
e en
e e
. s
e Y
e es
. aue
. es
e .
e v
. en
s e
e [TTY
s (11}

O RS S B BS DS = BE BE OO i B b b et B0 e e ]

e g et

Or according
requiremonts

Or avcurding  to
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Nuwe of articles. ¢

NO.I. of articles issued.

Kitchen Table .
M .

Kitchen Alminh
Durries
Pantry Tuble ...
llum' mats

Bath Boards ...

25 0L s e b RS

Scale of furniture in all Raisina Quarters for Indians * ('

Beds

Tables

Bookshelf

Tub - s . v
Chamber e v ee -
Chairs

Almirahs .

Hanging Hooks

Bath Board

Electric Switches

Electric Bnlbs

Electric Bhades .

Electric Plugs e

bt et S5 g

Ll -

1 ]} 1 LS' I3 b‘.”

List of extga furniture supplied to the Indian Clerks of the Government of
India and Army Headquarters from time to time, when required by them
on payment of 1% per cent per mensem on the capital cost of furniture.

Eany Chaire, Commoder,
Chairs, Armed, Towel Horses,
Writing Tables. Bath Boards.
Dressing Tables, Wash Stands,
Newar Bedu, Hots Crockery,
Almirahs, Shelf, Mirrors,

Teapoys. Moatsafos,
Tooknhelf. Chest of Drawers,
Tubw, Lounge Chairx, |

Question.— (i) Number of quarters of cach class built.
(¢8) Are they more or less than the number roquired.
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. Delkr,
Answers.~—(¢) Timarpur (Old Delki).
— No. built, | Total.
Europeans.
Married Suporintendents’ Quaiters ’ 14 14
Single Superintsndenta’ Quitrters 12 12
Married Assistants' Qnarters... 32 32
Single Awsistants’ Quarters ... 80 60
Indians, d
¢ A" Class Quarters . 10 10
‘B’ €lans Quarters " 168 166
New Delki.
No
No. ) No,
to be built to ',
_ already ) held in Total.
built, mt&g}::g :‘:'h’ e::e abeyance,
Furaopeans.
Class 1 44 8 47
Class 11 46 1 b b2
Class ITI Nil eh 7 72
Rachelors 72 i} 23 100
Iadiana.
Type ‘B’ 18 3 5 26
(European style)
2 European style
Type * ¢ 34 [ pet y } 11 48
1 Indian style
Type * D * (Independent) 102 60 152
Type * D’ (combined with E.) 512 e 52 504

(¢1) The total number of Superintendents, Assistants and Clerks whe
will move down to Delhi during the ensuing cold season is about 1,359. The
number of quarters (1,112) already built will, therefore, provide for about 82

per cent, of the staff,
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QUESTIONS AND ANSWERS.

* Civit. axp Posrar. Accovxrs OrFicEs.

1. Mr. M. K. Reddi Garu: Will the Government be pleased to state—

(a) TFit ix afact that the Secretary of State has ranctioned a time-seale
for the clerical service of the Civil and Postal Accounts offices with
a minimum of Rs, 407

(6) I it ix a fact that the minimum pay of the time-scale as introduved
in the Accounts offices, located in Madras, has been reduced to
Rs. 36 in the case of non-graduate clerks ?

(¢) 1f so, why has this discrimination been considered necessary in the
care of Madras alone ¥

(d) Whether they propose to consider favourably the question of raising
the minimum to Re. 40 with retrospective effect from the date of
introduction of the time-scale ?

(#) 113t ix a fact that some 80 persons in the lower grades of the
Postal Accounts oflice at Madras lost sums ranging from Rs, 5 to
Re. 15 as a result of the time-scale refeired to above ? -

(/) 1f so, will the Government be pleased to state why the concession
of percentage increases granted to the Civil Accounts offices to
remedy this anomaly has not been extended to the Postal Accounts
office ?

() Whether they propose to consider favourably the extension of a
similar concession  with retrospective effeet from the date of
introduction of the time-scale ?

The Honourable Mr. W. M. Hailey : (2«) The minimum pay of the
normal time-scale sanctioned by the Secretarv of bState for the clerical rerviee
is Rs. 40 per mensem for Civil Accounts oflicos as well as for the Upper
Division clerks in the Post and Telegraphs Accounts offices ; but for the
Lower Division clerks in the latter offices the minimun is Rs, 30,

(&) Yes.

(¢) In ranctioning the normal time-scale, the Secrctary of State authoriced
the Government of India to settlo the details of the sche.ne ; and the minimum
rates of pay in the case of the different offices were fixed with referencé to
the relative cost of living in the several provinces and also to the rates of pay
prevailing in the local Secretariats at the time. A lower wmininum rate
of pay than that allowed elsewhere was considered sufficient for Madras
where living was comparatively cheap. The rate of Rs, 85 for non-graduate
clerks in Madras was fixed after considering the recommendations of the
Salaries Conmittee which xat in 1919 for consideriny the general rates of pay
of clerks employed under the Local Government.

(d) There iz no intontion of raixing the minimun pay of Rs. 35
to Rs. 40 with retrospective effect from the date of introduction of the
time-scale, but the question of revision of the scale of pay in all Accounts
offices is now under the consideration of the Aunditor General,

(¢) There were some casos of loss. The losces were, in the majority of
ocases, due to the withdrawal of war allowances in comsequence of the revision
of pay sanctioned from the 4th Novenber 1919. This has been remedied

(89 )
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by the recent decision of the Government of India that war allowanoes,
wherever drawn immediately prior to revision, may also be taken ilito account
in regulating the grant of personal allowances.

(/) Because the percentage increases were granted only for offices which,
as 3 whole, had not adequately benefited by the revision.

&q) As stated above, the guestion of a revision of pay in Aocounts offices
is under consideration, but it is unlikely that any concessions will be given
with retrospective effect from the date of introduction of the existing
time-scale.

Messrs, SypeEN#aM Axp Nyitn. Rainway Orricers or EeMonk.

2. Mr. M. K. Reddi Gara: Will the Giovernment of India be pleased to
state if the Railway Board has received numerous protests—

(a) against the transfer of Mr. Sydenham from Egmore on the ground
that as Enquiry Officer he proved a success ;

() against the retention of Mr. Smith as Station Master at such an
important station as Egmore on the ground that he ix rendering
himself unacceptable to the travelling Indian public;

and if so, what action has been or is proposed to be taken thereon ?
Colonel W. D. Waghorn : The replics to the Questions are—

(a) The Railway Board have reccived one letter on the snbject and a
reply was sent. 'The letter received covered copies of other letters said to have
been addressed to the (overn.nent Inspector 0¥ Railways, Madras, and to the
Agent, South Indian Railway-.

(4) No representation hasx been received. but some of the other letters
mentioned in (z) above referred to the Station Master,

An it appears that representations have been made to the Agent of the
South Indian Railway who isx the final authority in such matters, the Govern-
ment do not propose to take any action.

Suprry of Sart 1o TiE FrExen (GGOVERNMENT AT PONDICHERRY.

3. Mr. M. K. Beddi Garu: Will the Government be pleased to state—

(@) the quantity of salt which ix annually supplied to the French
Government at Pondicherry ;

(8) why it is that the salt is supplied to the Pondicherry Government
by measure and not by weight ;

(¢} what (if any) ix the amount of loss to the Government of India by
supplying & heavy kind of salt to the French Government instead
of light salt;

(d) if it is true that a maund of ight salt has more of salt by measure
than a maund of Aravy salt;

(¢) if it in & fact that what is known as * black salt "—an inferior kind—
in a very light salt and that it has a very large sale in the Madras
markets ;
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(/) if it is not a fact that many of the factories which manufacture
white salt in the Madras Presidency are being closed, since the
*heavy white salt cannot compete in the market' with the light
salt

Mr. A. C. Chatterjee : (a) The average quantity is 50,000 mds.

(6) Salt is supplied to the French Government at Pondicherry by measure
in accordance with a decision arrived at in 1873 which is described in paragraphs
310 and 311 of the Report of the Madras Salt Commission of 1876.

(¢) The loss cannot be accurately ascertained as wastage has also to be taken
into consideration. In the case of Karambalam salt sent to Pondicherry, the
wastage during recent years has varied between 7-4 to 8'7 per cent.

(@) Obviously.

(&) Yes.

(/) So far as our information goes, no factory Las been closed for this
reason.

ImporT OF SaLr INTO INDIA

4. Mr, M. K. Reddi Garu: Will the Government be pleased to state—

(«) what is the (uantity of salt that is being imported from England,
Aden and other foreign countries annually, for the last ten years ;

(6) if it is a fact, that from some of the foreign countries, the salt is
being carried to India, free of steamer freight ;

(¢) if so, why ?

Mr. A. C. Chatterjee: (a) The Honourable Member’s attention is
invited to the Statement laid on the table in answer to Question No. 848
asked by Babu Braja Sundar Das on the 5th March 1921. 'T'he figures for
1020-21 are not yet available. '

(4) and (¢). The Honourable Member’s attention is invited to the reply
given to Question No. 523 asked by Mr. Manmohandas Ramji on the 21st
March 1921.

SALE OF SALT MANUFACTURED 1N BoMbay,
5. Mr. M. K. Reddi Garu: (¢ Is it afactthat a very large quantity of
ralt, manufactured in the southern parts of Bombay, finds a sale in the Madras
Presidency, in preference to the salt manufactured locally ?

() 1f wo, will the Government be pleased to enlighten the Assembly
on this question ?

(¢) s it not a fact, that what is knowu as Gova black light salt finds a
re market even in the city of Madras?
y

Mr. A. C. Chatterjee : (a) Bombay salt is consumed in the Madras
Presidency chiefly in the distrjcts of Salem, Coimbatore, South Kanara and
Malabar, There has been no marked increase in the import of Bombay salt in
recent years.

() The poople in these localities have acquired a taste for Bombay salt and
prefer it to the Mudras salt,

(¢) The answer is in the negative.
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TUTICORIN SALT.

6. Mr. M. K. Reddi Garo: (a)’Ix it a fact that Tuticorin salf findsa sule
in Salem and the South Arcot Districts in preference to the salt manufactured
in Cheyyur, Chunampet and Merkanamn factories, which are very ncar to
Cuddalore? If so, what is the reason ?

(6) TIs it a fact that Tuticorin salt ix gwiven 1 concession in ra’'lway freight
from Tuticorin to Cuddalore aud other places wheve that ralt finds o sale ¥ 1f
g0, what is the kind of concession granted and why is it granted?

Mr.A.C ('hn.tterjee t () The cost of production at Tuticorin is Jower
than in the places mentioned as the soil and the climate at Tuticorin are more
suitable for salt manufacture and the brine supply is better.  ‘Tuticorin salt is
liibt.er than the salt manufactured under the acerction system in the Cheyyur,
Chunampet and Merkanam factories.

(6) The answer is in the negative.

Dirrenexce 1 Mavras MEasures oF various KiNvs or Sanr.
7. Mr. M. K. Reddi Garu: (¢) What ix the difference, in Madrus

measures, with reference to a bag of salt weighing {wo m: unds between the salts
manufactured at Goa and the surrounding districts of Bombay, Tnticorin ralt,
Cheyyur, Chunampet salt, and Ennore salt which ix manufactured by the
Government itself ¥

(6) In view of the larger quantity contained in a bag of light salt, what
is the extra price de:nanded of the consumers of this walt for a bag ol two
maunds as compared with a bag of heavier kind of salt ?

(¢) Is not the extra price charged to the consumers, in the nature of an
additional tax on them, and do not the proceeds [rom it go to the Government?

(d) Do Government propose to [legislute, in order to remove this
irregularity in the sale of «alt?

Mr. A, C. Chatterjee : (z) The average number of Madras measures
in a two-maund bag is a8 below :

Bombay and Goa salt 60 messures,
Tuticorin salt 53 measures,
Cheyyur salt 47 measures.
Chunampet salt 16 measures.
Ennore salt 48 meusures.

(4) and (c). It is diflicult to frame an aceurate estimate of the additional
cost on the consumer, The question is discussed in para. 17, Chapter V1I of
the Report of the Indian Salt Committee of 1904

(d) The objections to legislation, enforcing the retail sale of salt by
weight were fully stated in the Report of the Indian Salt Committec of 1904,
The Government of India have at present no reason to believe that the
difficultier then pointed out have lost any of their force. 'I'he question is
& local one and perhaps the inconveniences allegod to be suffered by consumers
could best be ventilated in the Bombay apd Madras Legislative Councils.
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Poricy oF GOVERNMENT IN MAK[NG JUDICIAT, APPOINTMENTS.

8. Lal Girdharilal Agarwala: (s) Arc persons who are wanting in
judicial patience or courtesy or both, ever ontrusted with the duties of
administering justice in any Court of Law ?

(¢) Before the appointment, confirmation or promotion of officers oxer-
cising judicial powers, is the question as to whether they have judicial patience
or temper taken into consideration ?

{e) What is the policy of the Government on the subject ?

The Honourable Sir William Vincent: (2) Government are not
aware of any instance of the appoint nent of such a person.

(6) Most judicial appoint rents in India are made by authorities other
than the Governaient of India, and Government have no information as to
the factors taken into consideration. They would not themselves appoint to a
Jjudicial port one who was known to then t» be lacking in judicial patienee
and temper,

(¢) The policy of Government in making judicial appointments is to
appoint the best man available having regard to all the cireumstances of the
case.

Prrsoxs Awusimiya Triar.

9. Lala Girdharilal Agarwala: («) Are persons who are under
investigntion, inquiry or trial for any criminal offence, inconvenienced, ill-
trented or dikgraced in any way hefore decision as to their guilt or innocence ?

(b) Is it a fact that under-trial Buropeans even when in custody are
provided with a chair in Conrt, but Indizms under similar circumstances have
to stand or sit on the bare ground ?

(r) Do the Government propose to make it clear that no person before
he or ghe is found guilty of any offence, be inconvenicnced, ill-treated or in any
way disgraced during investigation, inquiry or trial ?

The Honourable Sir William Vincent : («) and (¢). It is inevitable
that persons accused of eriminal offences should suffer a certain amount of
inconvenience.  Elaborate rules are, however, in foree, the object of which is to
protect such persons from ill-treatment and any unnecessary harassment both
during investigation and when under trial, and the Government do not
consider that any further instructions are necessary:,

(#) Government have no information on this point.

Ixpay Privy Couxcir,

10. Dr. H. 8. Gour: (1) 1s it a fact that both the (iovernment of India
as well ag the Secretary of State have recommonded the creation of an Indian
Privy Council as an item of Constitutional Reform in India ?

(2) 1f o, why has not such Privy Council been yet created ?

(3) Do the Government intend to give effect to its own recommendations ?
1f o, whon *

) {(+) If the answer to part (3) be in the aflirmative, do the Government
intend to take the Awssembly into their confidence with a view to securing it
sufficient representation ? '
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The Honourable Sir William Vincent : In paragraph 287 of the
Montagu-Chelmsford Report, the institution of a Privy Couneil for India was
recommended. Official opinion upon the proposal was lukewarm and non-
official opinion mostly adverse. The proposal war, however, supported to the
Secretary of State, somewhat hesitatingly. by the Government of India in
paragraph 119 of their first despatch on Indian Constitutional Reforms. The
recommendation is not embodied in the GGovernment of Tndia Act, as it would
have been if the proposal was to be earried into effect, and no further action in
this matter is now proposed.

As the Honourable Member is interested in this matter. he may perhaps
like to refer to ‘section 11 of the British North? America Act, 1887, which
provided for the establishment of His Majesty’s Privy Council in Canada.
Similar provisions have not been included in recent Aects governing the
administration of other British Dominions, and Privy Councils have not been
established therein.

Mr. N. M. Samarth: May I know if it is not a fact that the
Joint Parliamentary Com:wittee on the Government of India Bill rejected
that piroposnl ?

The Honourable Sir William Vincent: From the fact that no
provisions on this point have been included in the Act, T shonld be inelined

to think that the Honourable Member is correet.

Courxeil. SEeRETARTES.

11. Dr. H. 8. Gour: (a) Ts the Government aware of the recommendation
of the Joint Parliamentary Committee embodied in 3. 134 of the Government
of India Act favouring the appointment of Couneil Secretaries

(&) Is it the intention of Government to reecommend to the CGovernor
General to appoint such Seeretaries ?

(¢) If g0, how many and when?

(d) Before doing ko, do the Government propose to take the Assembly into
its confidence ?

The Honounrable 8ir William Vincent: (z) Yes.

(&) (c) and (d). The intention of the Joint Select Committee as regards
this provision in the Act is indicated by its remarks on clause 29 in its Report
on the Government of India Bill. The provision is entirelyv a permissive one,
and the matter is left entirely to the diseretion of His Excellency the Governor
General. The Government of India have deferred making any recommend-
ation to His Excellency on this question until further experience has been
gained of the working of the new constitution.

Kinxe’s Coussin 1x INpia.

12. Dr. H. 8. Gour : (¢) Is the Government aware of any proposal to
create King's Coungel in India?

(8) 1f so, will the Government be pleased to state when such Counsel are
to be created and how are members of the Bar to be selected for that purpose ?
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The Homourable Sir William Vincent: The question of appoint-
ing King’s Counsel in India is under the consideration of Government.

The subject is, however, affected by the work which the proposed King’s
Counsel will be able to undertake, and as this question is raised by the
sroposal to constitute an Indian Bar upon which Local Governments and legal

ies have been consulted the decision of the question of appointing King’s
Counsel has been postponed, pending the consideration of the replies in that
case.

ANSWERS T0 QUESTIONS OF Nox-OrfFiciar, MEMBERS.

13. Mr. K. Ahmed: (/) Are the Government aware that Members in
charge of the Government Departments reading Answers to Questions put by the
Non-official Members of the House do not always give straightforward and
accurate information *

(61) Is it a fact that xometimes Members put Supplementary Questions and
the Official Members in order to avoid properly answering  them ask for notice
of the.n?

(¢i1) Do Government propose to observe a popular principle of answering
Questions giving straightforward and accurate information in. the public
interest 7

(¢r) Will the Ofticial Member of each and every Departinent give completo
and satisfactory Answers instead of asking for notice of Supplementary Ques-
tions put to them by the Non-oflicial Members ?

The Honourable Sir William Vincent : T am in some difficulty about
this Question. 1 have received no information yet from the Seeretarv of
the ‘Assembly if it has been admitted by the President., At the same time,”
it is ineluded in the Agenda Paper. and 1 enn only presime that it has not been
disallowed.  In the cireumstances, I am not quite elear what iy position is
with regard to the Question, and 1 shall be g(‘ad if the President will be good

enough to explain it to me.

The Honovrable the President : The Question has not been disallowed,
and though, as Members will sec, it might be the subject of disallowance,
I have not disallowed it on the ground, that T thought that it dealt with
matter on which decisions had better be taken from the Chair in public rather
than by disallowance sub silentio. 1, therefore, propose to say something
regarding Question No. 18 at the end of the question hour.

New Devm (Cosr or aNv Disrosan or BuiLpiNas).

1+, Mr. M. K. Reddi Garu: («) What is the total amount spent on the
construction of the part of Delhi where the present Viceregal Locge and the
present Secretariat offices are located ?

(§) In how many years was this part of Delhi completed ?

(¢) What is the cost of the present Sccretariat office buildings ?

(d) By whom were they designed and coustructed, f.c., whether by the
Public Works Department or by any established private firm of Engineers ?

(¢) In"bow many months were they completed ?
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(f) Will the Government be pleased to state how these buildings in this
part of Delhi are to be utilized when all the Government of Indtu offices are
removed t6 Raisina or the Imperial City ?

Colonel Sir S. D’A. Crookshank : (a) I am afraid the Question is not
sufficiently precise to enable me to answer it exactly,  The initial expenditure
incurred up to the end of the year 1912-13 in connection with the provision
of temporary accommodation for the Government of India at Delhi, pending
the construction of the New Capital, was Re. 5133 lakhs, Since then, and
up to 1020-21 inclusive, the total expenditure on Civil Works in the Delhi
Provinee, excluding the Viceregal Estates on which a total of Rs. 14-83 lakhs
has been spent since 1911, is approximately Rs. 153 lakhs which, however,
includes the cost of maintenance and repairs and any additional works under-
taken during that period.

(4) As indicated above, the main construction work was commeneed and
completed in 1912-13.

(/) The total cost 6f the temporary buildings now uscd as the Seeretariat
was about Ils. 147H.000,
(d) They were designed and construeted by the Public Works Depart-
ment,

(+) The . original portion which contained less than half the present
accommodation cost about Rs, 7.7-1,000 and took seven months to construet,

(/) No_final decizion has been arrived at yet, but it has heen suggested
that after making such portions of the buildings, as it’ is worth while. suitable
for occupation throughout the year, the Postal Audit Staff, which numbers
500 and is now Joeated in rented premises, should be accommodated in the
buildings. Tt is also contemplatad that the District and Sexsions Court, now in a
residential bungalow, and other local officex now housed in temporary strnctures
should also be accommodated on the premises.  Those portions of the buildings
which are worth making suitable for use in the hot weather would be fully
required in this manner and, one way and another, all portions will be utilized,

New Derur (Mezion or Coxstrucrioy).

15. Mr. M. K. Reddi Garu: («) Tow is the construction of New Delhi
carried on at lprcsent, 1.e.,is the construction carried on by the Government
departmentally or by any private firm of contractors ?

(6) 1f it is done by any private firm of contractors, are the works given to
them by open tender or by any other procedure ?
(¢) How many contractors are there at present working at Raisina ?

(d) If the construction werc carried out by the Government itself
.departmentally, what would be the saving effected in the estimate, and if not,
what would be the cxcess charged over the estimate ?

(¢) Tuit not a fact, that the carrying on of works departmentally by the
Public Works Department generally ends in excess over the estimate ?

(/) Has this not been generally the rule even in the pre-war days ?

. Colonel Bir 8. D’A. Orookshank: («) The construction is almost
entirely carried out by contractors under the supervision of the Public Works
Department.  The only exception in the case of a large work was ih respect to
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the Memnbers’ hostels at Raisina which were started departmentally and
completed By contract when a suitable contractor was found to take up the
work. Nome petty works have also been carried out departmentally, but this
method of executing work is not favoured and has seldom been adopted.

(4) Tt is the universal practice to call for open tenders for a work of an y
magnitude and the very few exceptions where this method has not been
followed have been due to special circumstances which had arisen,

(v) From the commencement up to the present time, 260 contractors’
names have been recorded, By no mcans all have been successful tenderers:
Ignoring petty contractors, there are about 30 contractors carrying out works-
The number varies from time to tine.

(¢) Owing to the ever changing conditions, it is not possible to give any
precise figures of cost by adopting different methods of execution of work, but
past experienee goes to show, that no savings would be effected on the estimates
if Governm nt were to ¢arry ont the work depart nentally, and, on the contrary,
it is more than possible that considerable excesses would he ineurred on account
of departmental ageney.  The Government of India are fully assured that the
arrangements in foree are ccononieal and satisfactory,

{(r) and (/). Tt is presuned, that by carrving out works depart nentally,
the Honournble Me.cher means the direet e nploynient of labour by the Public
Works Department.  This method is seldom used in most provinces, except
where relinble contractors are not fortheoming or are unwilling to undertake the
work.  The execution of works by contractors, working under the supervision
of the Public Works Department, is a method almost exclusively employed. 1t
cannot be said that cither svstem definitely leads or has led to excesses over
estimates sinee an exeess would be due to aonmmber of causes, such, for example,
ax alterations or fluctuations, delayed grants and other adverse cireumstances,
but departmental ageney ix troublesome and expensive, and is, therefore, not
favoured,

Coxstruenon Puacnick 1y Exanaxn,

16. Mr. M. K. Reddi Garu: (¢) What is the practiee in England, as
regards the construction of Government buildings ?

(#) Is it true, that the construction of Government buildings is invariably
entrusted to some established Firm of Contractors who employ certified Engineers
and other subordinate staff for supervision ?

(¢) Is it true, that as a result of this practice, the Government in England
does not run such a large costly staff of otlicers as we do here ?

Colonel Sir 8. D’A. Crookshank : (a) The construction of Govern-
ment buildings in England, 7.c., those constructed for, and belonging to, the
Crown, in contra-distinction to those carried out by, and belonging to, local
l:l‘}thtirities, i® undertaken under the direction of His Majesty’s Offico of

orks,

(¢) Such Government buildings are generally provided, in accordance
with plang prepared by the Office of Works, by contractors for a lump sum
or in certain cases on a schedule of prices or both. 1In some cases, the works
are T?rried out by direct administration, but this is usually when the work is &
small one,
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(¢) The Office of Works itself- employs a costly staff of architects,
surveyors and experts who supervise the execution of the work &« well as
prepare the plans. Owing to the diversity of authorities who undertake works,
which in Tndia would be classed as Government works and executed by the
Public Works' Department, it is impossible to compare either the size or the
cost of the staff employed in the two countries.

CONSTRUCTION AND SUPERVISION OF WORKS.

17. Mr. M. K. Reddi Garu: (s) Has there not been a move in India in
the direction of placing all construction and supervision in the hauds of
established and recognisred firms of Engineers, and thus of effecting retrench-
ment in the Public Works Department ?

(8) Ts it not true, that in connection with this scheme, it has been suggrested,
il poxsible. to remove the long chain of staff from the Executive Engineer
downwards ?

{(r) If so, would not such a procedure effiet a great saving in the
construetion of New Dellii ?

Colonel Sir 8. D’A. Crookshank : (#) The method of carrving ont
public works is mainly a matter for deterinination by Local Governments. In
addressing Local Governments on the subject matter of the Public Works
Department Re-organization Committee’s Report, the Government of India
concurred in the findings of this Committee for the further encouragement of
private enterprise in respeet to the construction of public works by established
Engincerine Firve, by a more extensive adoption of the system of Junp sum
contracts for co apletey works, The findines of the Comniittee, however, s‘um‘ml
that the number of reliable contractors employving  a qualified staff  was
extrenely Jimited. and even when such contretors are available and willing
to undertake work, it is by no means certain that savings would result, a<
higher rates than at present obtain would be demanded by firms to cover their
own charges for establishment and tools and plant. The Committee did not
contemplate any immediate retrenchment in the cost of the Public Works
Department by the adoption of the proposal.

(6) One of the intentions of the Committee’s recommendations was to
relieve, as far as possible, the Government staff of certain executive duties in
connection with the construction of buildings, but not of its essential duties of
design and supervision for which, even under the methods proposed, it would
be necessary to maintain a permanent staff of technical advisers and supervisin
engineers or surveyors corresponding te the executive officers of the Publie
Works Department —morcover, a large permanent staff of subordinates will
always be required for the execution of small works, repairs and maintenance of
roads and buildings which cannot satisfactorily be carried out by the methods
contemplated.

(¢) Far from any saving being effected in tho construction of New Delhi
Ly the adoption of the procedure suggested by the Honourable Member, even
ify it were posgible of introduction, it is roughly computed,! that the extra cost
would have amounted to about 100 lakhs of rupees and the Government of
India sre satisfied that the most economical mcthod of carrying out the work -
bas been adopted.
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SterLiNg Loaw,

18. ﬁr. E. L. Price : Will Government be pleased to state—

(s) why the Secretary of State issned in April, 7§ millions sterling loan
instead of the 5 millions proposed and approved in March in this
Arsembly ; >

(4) whether the terms of that loan were fixed in consultation with the
(tovernment of India or without such congultation ;

(¢) whether the Government of Tndia approved the terms before the
loan was announced ;

(@) whether the rapidity with which the loan was over-applied for does
not seem to indicate that the terms were more generous to the
investing public in Tondon and more costly to the taxpayer
of India than the necessities of the situation required ?

The Honourable Mr. W. M, Hailey: (¢) Under the powers given to
the Legislative Ascembly under the Government of India Act. expenditure
from loan funde. like other expenditure, i= (unless specially excepted) subject to
the vote of the Assemblv, but the actual raising of the capital resources required
to meet the wave and means liabilities of the year ix a matter for the
discretion of the Executive Government. Having regard to the level of exchange
prevailing at the time the loan was floated, it was cousidered derirable that as
much as possible chonld be borrowed in sterling to meet the capital liabilities
of the vear falling due abroad for railway purposes. which amount to about
£11 million in the current year.

(#) No. The eirenmstances in which the CGovernment of Tndia could not
he consulted before Fand about the {erms of the loan is stated in the Finanee
Department letter No., 1529-1., dated 17th Mav 1921, to the Bombay Chamber
of Commerce, & copy of which is laid on the table.

(«) This does not arise,

(/) That is a matter of opinion,

Letter to the Secretary, Bombay Chamber of Commerce, Bombay, No, 1892-F., dated the
17th May 1921.

I um directed to reply to your letter No, 08268-159, dated the 5th May 1921, in which
your Committee inguire whether the Government of India were consulted by the Socretary
of State regarding the amount, date of issne and other detaila of the recent sterling loan.
The answer to yonr Committoe’s question in in the negative. T am to enclose a copy of a
lotter, dnted the 17th May, which has been addressed to the Indian Merchants’ Chmnfwr und
Burean, Bombay, in reply to n lengthy representation from that body regarding the sterling
lonn.  Your Committee will obtain from that letter o general iden "of the conditiona which
have existed recently in the London money market. Those conditions did not, on this
ocearion, admit of previous consultation with the Government of India, as the preciso moment
of issue and the fioal settlement of the terws had to be deferred until the exact moment
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arrived when conditions appeared to make flotation possible, and it wonld have been vory
undesirable to let that favourable moment pass by, as might have been the case if the matter
were delayed in order to make a reference to indin. It in, however, the iftention of the
Becretary of State to consult the Government of Indin, o far as is ‘practicable, before taking
any final decision in such a matter; but similar obstacles to effective consultation are
always liable to recar.

¢
STATEMENTS OF REVENUE AND EXPENDITURE.

19. Mr. E. L. Price: Do Government propose to consider the advisability
of issuing monthly or quarterly statements of Revenue and Expenditure,
snch returns being made on a hagis comparative with the Budget Estimater ?

The Honourable Mr. W. M. Hailey: A Statement showing the eivil
revenue and expenditure ax well as the receipts and disbursements of the Central
Government in Tndia during and up to the end of the month is published in
the Gazette of India about the third week of the following month. The
Statement shows the budeet estimate of the current year and compares the
monthly and progressive figures with the corresponding actuals of the previous
vear. A copy of the Statement lust published is heing gent to the Honourable
Member ; it probably containg most of the information which he has in mind.

{Question No, X0 was withdrawn.)

Depr oF Hour GoverNuMeNT T TiHE UNITED STATES OF AMERICA,

21. Mr. E. L. Price: Will Government be pleased to state whether the
sum of 122,000,000 dollars referred to in the House of Co nmons on 20th April
1921, is a debt due to the Governwent of the United States of Amerien
for which the Government of India ix divectly or indirectly responsible ?

The Honourable Mr. W. M. Hailey : 1 Iay on the table the full text
of Co nmander Hilton-Young’s reply, to which the Honourable Member refors.
He will see therefrom that the debt is one owed to the United States by the
Home Government, India having already paid the latter in sterling.

* HOUSE OF C(OMMONS.
Thuraday, 88th April 1921

SILYER DOLLARS (PURCHASE).

Mr. Guwynne asked the Recretary of State for Indin whether, under the terms of the
rale of $122,000,000 of silver by the United States (fovernment, under the Pittinan Act, the
British Governinent have, in addition to paying intevest on the value at 6 per cent. until repay-
mont, to grant the Federal Banks an annnal rupee eredit not exceeding  £7,000,000 at 48]
cents por rupee ; whether the British or Indinn Treasury is vesponsible for these repayments ;
and whether tho loan was negotiated hy Lord Reading, and if not, by whom ¥

Mr. Youny : Pavment for silver dollars, purchased from the United Blates Government
by the British Governmoent during the War forshipmentto India, was made by tho British
Hoverninent out of the British Trensury Account in New York, the Indinn Government repaying
the Dritish Treasury in sterling.  To the extent of, approximately $ 122,000,000, the money
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required to effect the purchase was provided out of the s of loans from the United States
GGovernment. _Arrangements wero mnde by tho British Treasury in 1920 for repaying thissum
of §122,000,000 in instalments, terminating in 1024, together with b per cent. intorest as part
of the nrrangement for repayment, and, pending complete repaymnent, the United States
Government has boen given, by arrangement with the Indian Government, an option, to be
exercised through the Federal {?.eaervu Bank of New York, to purchase ripee cratfits at 48%
cents por rupee, to amounts not exceeding 7 crores a year. Thedollars veceived in payment
for such rupee credits would be applied to reduction of the outstunding balanco of the
$122,000,000. The British Trensury is responaible for the dollar payments und for ropaying
to the Indian Government the sterling cquivalent of any dollars that may be roceived in
payment for rupee credits.’

Mr. E. L. Price: Can the Honourable Member say, why the name of
India was introduced in this connection ?

The Honourable Mr. W. M. Hailey: No, Sir, I have no information
on that point.

Exrort Duries oN IHipes anxp Sxins.

22. Mr. E. L. Price: Will the Government be pleased to state, with
roference to the Preferential Export Duties on Hides and Skins and Notifi-
cations Nok, 3084 and 3086 of 16th April, 1921 :

(@) whether it is realised that the amount of the export duties
payable depends wholly on ‘the schedule values declared by
Government from time to time ;

() whether Government will undertake not arbitrarily to increase
the amounts payable by raising the schedules without notice ?

(¢) whether in the case of schedules being raised, Government will give
shippers a period of grace for the shipment of outstanding contracts
made and calculated on the basis of the then existing schedules?

Mr. C. A. Innes: (a) and (5). The answer is in the affirmative,

(¢} Tt has been decided, that in future, the procedure that at present
governs re-valuations for import duty will be followed in re-valuations of hides
and skine. That is to say, the existing valuations will he re-examined by
the Director-General of Commercial Intellicgance in October each year and
discussed with Customs authoritics and Chambers of Commerce. The new
valuations will be notified on the 1st of January and will hold good for twelvo
months from that date. This procedure will give practically the two monthse’
notice asked for by the trade,

Pax or tin Lascars or THE OnRDNANOE DrpARTMENT..

98. Mr. Harchandrai Vishindas: (a) Ilas the attention of Govern.
ment been directed to the inadequacy of the present pay of the Lascars
of the Ordnance Department with reference to the presemt high prices
of living, and the consequent discontent among them ?

(6) Has the notice of Government beon attracted to the fact that whilst
in British services this class (falling within the category of storemen)

B
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gets higher pay than men of fighting units, the reverse is the case in India
where the latter get higher pay than the former ? .

(¢) Has Government received any representation on the subject ?
(@) If so, have Government taken any action in the matter ?

(¢) Do Government propose so to cnhance the pay of the aforesaid lascars
a8 to bring them into line with the men of fighting units and to compen-
sate them for the heavier cost of living ?

Sir Godfrey Fell: (s«) Yes.

(6) The Government of India are aware of the facts stated. DBut there
is no real anomaly, as the conditions of service of the two classes are different.
The rtoreman in the British service is required to possess a good general
knowledge of the equipment and stores dealt with by the Army Ordnance
Department, and sufficiently high educational qualifications to fit him for his
duties. The lascar, on the other hand, has not the same educational qualifica-
tions and he works under European supervision. Though classed as a com-
batant, he is not called npon to undergo the risks to which the fighting man is
ordinarily expoged. At the same time, arsenal work nowadays requires better
education than formerly, and the necessity of encouraging a better qualified
class of men to join the department is recognised.

(¢) Yes.
(d) The representations are still under consideration.

(e) The question of improving the rates of pay of the lascars of the
Ordnance Department is under consideration.

ALLOWANCKES OF THE MEMBERS OF THE STAFF SeLEcTioN Boarv,

24, Mr. M. K. Reddi Garn: (a) Is it a fact thut the Members of the
Staff Selection Board receive about Rs. 30 each, as a sort of allowance for cach
day of the Board’s Mecting ?

(6) If so, to which item of expenditure in the Budgot is the amount to
be charged?

The Honourable Sir William Vincent: (a) The non-official Mem-
bers of the Board receive an allowance of Rs. 32 a day for each day during
which they are employed on the work of the Board, Official Members reccive
n9 such allowance.

(6) Owing to an oversight, no provision tor the expenditure of the Board
was included 1n the Budget Estimates. The matter was accordingly referred
to the Standing Finance Committee at its first meeting in May of this year, and
the Committee agreed to recommend a Supplementary Grant for this purpese.
This demand will be placed before the Assembly during the present Session.

SPLECTIONS BY THE STAPF SELECTION Boaun.
25. Mr. M. K. Reddi Gara : Will the Government be pleased to lay on
the table information as to—

(@) how many candidates have till now been chosen by the Staff’
Selection Board;
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() how many have been chosen from each Provinee ;

(¢) ®iow many of those selected, have till now boen absorbed into the
service (acoording to Provinces) ; '

(4) how many of those selocted from the Madras Presidency and taken
into the Tmperial Service by the Selection Board are Brahmins and
how many are non-Brahmins?

The Honourable Sir William Vincent : (s) 217 outside candidates
and 457 Departmental candidates.

(#) Of the outside candidates, the number from each Province was as
follows :

Bengal vee’ . 83
Bombay e e .21
Delhi e 41
Madras ver ‘e ves we 20
Punjab - ser e 712
Ullitl.'d Pw"inccs e e e 25
Total e 217

(c) B(.‘n 1 e T v e 8
l}ﬂm y see 1) e XY 2
Delhi . 18
Madras e w. b
Punjab e ves . 28
United Provinees ... v . we D
Total . 066

These figures relate to outside candidates. 20 men have also refused
appointments offered to them.

(d) Three were non-Brahmins and two were Brahmins,

ArricLE 1IN ‘NEw INDIA.
26. Mr. M. K. Reddi Garu: Will the Government be pleasod to state—

(a) if their attention has been drawn to the article headed * Profossions
and Practices ’ which appeared in tho 5th March issuo of the
New India;

() if it is a fact that the Imperial Bank of India bave advertised for
Bunk Assistants in the London Z'imes?

The Honourable Mr. W. M. Hailey : (s) and (8). The answer is in

the aflirmative.

Pay or GoveuxNons or THE Imprrian Baxk,

27. Mr. M. K. Reddi Garu: Will the Government be pleased to state
if it is & fact that two of tho Governors of {he Imperial Bank arc paid
Rg, 10,000 & month each, with froo quarters and other allowances ?
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The Honourable Mr. W. M\ Hailey: I understand that the salary
of the Managing Governors has been fixed for the present at R4. 8,000 per
mensem free of income-tax, but that Nir Norcot Warren and Sir Robert
Aitken have been given a personal allowance of Re. 2,000 in addition. The
Managing Governors are provided with a furnished house in Bombay and
Caleutta, respectively. and are entitled to a house allowanoce of Rs. 1,000 per
mensem when absent from the place in which they arc given a house. I'am
nok aware that they are drawing any other allowances. _—

INpiax GoverNous or THr IuprriaL Banxk or Inpis,
Mr. M. K. Reddi Garn: Will the Government he plensed to state—

(«) the object with which they huve nominated Indians as Governors of
the Tmperial Bank ;

(4) whether it ix not their duty to look after the welfare of the Indian
Mercantile Community ;

(¢) and if so, how far have they discharged their duties at present?
The Honourable Mr. W. M. Hailey : (a) and (4). Thosé Governors

of the Imperial Bank who are nominated by the Governor General in
Council may be either European or Indian. The objeet of having nominated
Governors 18 in_order that they may safcguard the interests of the general
taxpayer as & whole, and not thosc of any particular section of the community ;
the Governor General in Council nominated those persons whom he thought
most svitable to perform that duty.

(¢) Daes not arise.

Coaxae o¥ Provincian Caritan.,

29. Lala Girdharilal Agarwala : (a) With reference to the Reply* given
on 28th March 1921, to my Question No. 630, will the Government state
whether there is any precedent for the Provineial Government and Provincial
Council to give up the Capital City to all intents and purposes without tho
approval of the Imperial Government?

(6) Have the Government of India any control over the IProvincial
Government if the Provincial Government want to change or abandon the
Capital City of the Province to all intents and purposes ¥ '

(¢) Will the Government kindly lay on the table the correspondence
referred to in the Angwer to my said Question No. (630 and the decision of the
Government of India that though the Cupital of the United Provinees should
remain at Allahabad, the Local Government should reside in Lucknow for
some portion of each year?

~ The Honourable Sir William Vincent: (4) There is no precedent,
o far as T am aware, for any ‘change of the capital of a Province being madp
without a reference to the Government of India. '

(8) The question bas not yet definitely arisen, 1f it becomes necessa
to decide it, the orders of the Governor General in Couneil will be taken under
Devolution Lule 4.

% ¥ide Logislstive Amembly Debatos, Volume I, pages 10563-04,
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(¢) The correspondence dealt largely with questions not now in issue. So
far as the epresont question is concerned, the point of the correspondence
was sufficiently indioated in Mr. O’Donnell’s Answer to which the Honourable
Member refers. The correspondence is further confidential and I am unable to
lay it on the table.

Rainway Coxxecriox at Eram Crry,

30. Lal2 Girdharilal Agarwala: Are Jalesar Town and Etah City
connceted by rail? If not, do tho Government propose to have them so
connected by a State Railway or to encourage private enterprise for the
purpose ?

Colonel W. D. Waghorn: Jalesar Town and Etah City are not
connected by rail.  The scheme for such a connection has not been so far oon-
ridered except as a part of the Karganj Agra Railway project. and until the
financial prospeots of the portion between Jalesar Town and Etah City have
been separately examined, Government are not in a position to decide on the
question of its construction. :

JUDGESHIPE AND OTHER JUDICIAL APPOINTMENTS,

31. Lala Girdharilal Agarwala: Will the Government bo pleased to
luy on the table a Statement showing, Province by Province, the nuinber of
Indians and Europeans filling the following posts permanently or temporarily :

(«) Chief Justices of High Courts, Chief Judges of Chief Courts and
Judicial Commissioners;

() High Court Judges and Judges of the other highest Courts in
India other than Chiel Justices and Chief Judges ;

(¢) District Judges ;
(#) Registrars of High Courts, or other highest Courts in India ?

The Honourable Sir William Vincent : A Statement, compiled from
the civil lists dated the 1st April 1921, is laid on the table ; I would point out,
that the information was all available in the civil lists and could have been
readily compiled by the Honourable Member himself.

Annesns or Work IN Hicu Counrs, rre.

32. Lala Girdharilal Agarwala: (¢) Will the Government be pleased
to Iny on the table a Statement showing the arrears of judicial work in the High
Courts and other highest courts in India?

(4) Do the Government propose to employ additional Judges and staff to
deal with the arrcars ?

(¢) Do the Government propose to take early steps to equalize the
mumber of Indians and Eunropeans holding the posts of (a) Chief Justices,
Chief Judges, Judicial Commissioners, (8) Judges of the High Courts and
other highest Conrts, (¢) District Judges, () Registrars of High Courts and
other highest Courts ?

The Honourable SBir William Vincent: («) A Statement, showing the
number of the pending casos on the 1st January 1921 in the Caloutta High
Court, is laid-on the table, As regards the other High Courts, the Governmeornt
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of India are not primarily concerned, and information regarding them should
be sought in the Legislative Councileoncerned. _ N

(6) The Government of India have under consideration certain proposals
for the appointment of additional Judges to deal with the arrears in the
Calcutta and Punjab High Courts.

(¢) The Governor General in Council is primarily concerned only with
the appointment of acting and additional Judges of the Caleutta ITigh Court,
additional Judges of other High Courts, and Judges of the Chief Court of
Lower Burma. For by far the greater number of the appointments roferred
to the policy a8 regards future appointments will be determined by Local
Governments. It appears. however, from the Statement furnished in reply to
Question No. 31 answered to-day that on the 1st April 1921 the num{:er of
Europeans actually on duty in high judicial appointments of the rank of
District and Sessions Judge and above was as to the number of Indians as
164 : 106. The authorities responsible accordingly appear to be sufficiently
determined to extend the employment of Indians in these posts.

.

Statement showing the number of the pending cases on the lat January 1921in the High
Court, Caleutta, under certain heads,

APPELIATE SIDE,

ORIGINAL SIDE.

I
i S
!

i
!
1
i
|
1
i

CrviL. CRIMINAL, —_ g
——— - - ‘ - SR — M
First | Second | Miscol- Bofer- Revi- | Original 'Inpo!\ranti Miscel-'
a ' ap| lanoous. Apponla.l euces.  mion. mTt:ll. | onpes. {lanoom.i p!
——— i e e e I -
a8 4,000 l 1,204 62 | 9 118 l 4530 | 1,048 i 220 i
] 1 | 1

Rao Bahadur T. Rangachariar: May T draw your attention to the
latter portion of the first Answer saying that information should be sought for
from the Provincial Governments ? T'hat is a matter for the President, I
thought.

The Honourable the President: If an Honourable Member points
out that the Question refers to a matter which is not dircetly the concern of
the Governor General in Council, it ix the business of the President to rule it
out of order. But, in this case, I understood from the Honourable the Home
Member, that only one part, and that a comparatively small part, was not
within the province of the Government of Indiaand, therefore, the (Government
of India was called upon to answer the Question.

Lavauvaar rMrrLoyep 1IN Counrs.

33. Lala Girdharilal Agarwala: (s) In how many High Courts and
other highest Courts in India 1s court business transacted in the language of
the people ?

(6) How much money was spent throughout Iudia in the various Iligh
Courts and other hivhest Courts in translation and printing during the lnst five
yeoars ?
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(c) What is the average duration of a first appeal in which papers are
translated angd printed in cach Court ?

() How many Chicf Justices, Chief Judges, and other Judges of the
highest courts in India in each Province are able to understand the language of
the people ?

(¢) Is it not possible to coustitute Benches in High Courts and other
_highest courts with at least once Indian in every court?

The Honourable 8ir William Vincent : (s) The Government of India
belicve that English is the court Ilanguage of all the High Courts, the
Lower Burma Chief Court and the Judieinl Commissioners’ Courts.

As regards parts (8) to (¢) of theQuestion, the Government of India are
only directly concerned with the Caleutta High Court, information in regard to
which, so far as available, is given below.

() The exact figures for the years in question cannot he given without
unreasonable expenditure and delay. The figures given helow are based on
averages and relate to all classes of Civil Suits in, and Appeals to, the Caleutta
High Court during the last five years without reference to individual cases and
must be regarded as approximate amounts.

The approximate amounts spent during the last five years on account of
translation and printing are as follows: '

Appellate Side. Original Side.
Rs. Re.
Translation and Interpretation .., 2,44,000 e 2,156,000
Printing o . 3,92,000 1,88,000
No figaros are available as regards eriminal cases.

(¢) The average duration (¢.e., fro:n filing until disposal) of First Appeals
on the Appellato Side in 1920, was 656 days in the casc of First Appeals from
Decrees a.mP%O days in the case of First Appeals from Orders. As regards
appeals from a Judge on the Original Side for the same period, the average
duration was 174 days.

(d) Nine Judges of the Calentta High Court are able to understand some
of the languages of the people.

(¢) Theconstitution of the various Benches in the Calcutta High Court
is entirely within the diseretion of the Ionourable the Chief Justice, who has
to take into consideration the state of the Lists and the requirements of tho
Court.

' Boarps oF REVENUE.

34. Lala Girdharila] Agarwala: (a) Do the Government propose to
abolish the Boards of Revenue at an early date and transfer the cxecutive
functions of the Boards to Provincial Governments and its judicial functions
to the High Courts or other highest civil courts ?

(6) Will the Government be pleased to lay on the table the correspondence
and opinions on the subject referred to in the Answer* given to my Question
No. (29 on 28th March 1921, with further correspondenco and the decision
of the Government of India, if any ? '

® Vide Legislativo Asscrbly Debutos, Volume I, pago 1653,

-«
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The Hononrable Sir William Vincent: (a) It is assumed that the
Honourable Member refers to the Board of Revenue in the United Provinces.

The question of transfoerring the Board’s executive fuunctions is the
subject of correspondence with the Secrctary of State, and Government aro
not in a position to make o stalement on the subject.

The guestion of transferring its judicial functions is not at the moment
before the Government of India. It is understood that the Government of
the United Provinces is consulting representative opinion in those provinees on
the matter.

(6) The correspondence referred to in Mr. O’Donnell’s Answer of the 28th
March was the letter from the Government of the United Provincees recommend-
ing the transfer of the Board’s exceutive functions. As the mattor is under
the consideration of the Scerctary of State, it is not now possible to publish it
or the despatch of the Government of India on the subject, or to state the
decision of the Government of India.

The opinions on the transfer of the Board’s judicial functions bave not
been received by the Government of India.

Mivitany TrauxiNg oF INDIANS.

35. Lala Girdharila! Agarwala: What practical steps have heen taken
in India for giving military training to Indian subjeets as is given to Europeans
in Seclf-governing countries as promised by the Government on 17th February
1921, in answer to my Question No, 1257

Sir Godfrey Fell : As the Honourable Member is aware, the object of
the Indian Territorial Force Act, which was passed in September 1920, is to
provido an organisation in which porsons, other than FEuropean British
wubjects, can be enrolled and can undergo periodical military training. The draft
rules framed under this Act were published for criticism in March last. The
have now been revised in the light of the criticisms and suggestions receivu{,
sod were published in the Gazette of India, dated the Bth August 1921.
Notifications have been issued constituting the following units :

_University Training Corps,

1st (Bombay) Battalion,
2nd (Cslcutta) Battalion.
Srd (Allahabad) Battalion.
4th (Lahore) Company.
hth (Madras) Company.
6th (Burma) Battalion.

Indian Territorial Force Infuniry.

One Territorial Battalion in each of the following provineces :—TUnited
Provinces, Madras, Bengal, Bombay and Burma and two Territorial Battalions
in the Punjab.

The creation of this Force affords opportunities to Indians, other than
those who wish to enlist in the regular army, to reccive military training
which will fit them to share in the military burden of the Empire and in
particular, the defence of India.
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Grazing Fee 1v CANTONMENTS,

36. Léla Girdharilal Agarwala: Will the GGovernment please lay on
the table a Statement showing :
(/) (a) The grazing fee per cattle fixed by cvery Cantonment in the
beginning, and
(6) In what year in each Cantomment was it first imposed ?
(¢) What wax the number of cattle £2ea in every Cantonment ?
(d) What was the arca of land in acres, reserved for grazing
purpores in ench Cantonment then ? '
(¢) How much total fees were them realised ¥
(/) What was the civil population of every Cantonment in the
vear the fee was first imposed ?
(i¥) (a) How much total fees ave realived mow in each Cantonment *
(5) What is the'area of land in acrea reserved for grazing wow in
every Cantonment ?
(¢) What ix the number of cattle now in every Cantonment ?
(d) What ix the civil population of every Cantonment now ?
() Is the grazing fee per cattle the same as originally fixed or has
it been lowered or enhanced in different Cantonments since
its introduction ?

Bir Godfiey Fell: Sir, I find myrelf in the same diffienlty with
regard to thix Quertion as the Honourable Home Member found with regard
to Question No. 13,1 have received no intimation yet fro.n the Seerctary of
the Assembly that thix Question hax been admitted by the President. At the
same time, it is ineluded in the Question Paper, and I can only presume that
it has not been disallowed. [ should he glad if yon, Sir. could afford me some
gnidance as to what I should do.

The Honourable the President : The Question has not been disallowed.
1 will deal with the matter at the end of the guestion hour.

Tuaxsponr CHARGES OF SALT.

37. Mr. M. K. Reddi Garu: Will the Government be pleased to lay on
the table the correspondence (if any) between the Government of India and the
Hoard of Revenue, Madras, on the question of reducing the transport charges
of xalt from one part of the country to another

Mr. A. C. Chatterjee: There has been no correspondence between the
Government of India and the Board of Revenue, Madras, on the question of
reducing the transport charges of salt from one part of the country to another.
In November 1919, the Government of Madras raised the question of a
reduction of the railway freight of salt with a view to facilitate the transport
of salt fron Madms to Caleutta. In view of the large difference that then
existed between the prices of Madras salt and foreign imported xalt, the Madras
Government agreed to drop the guestion until a more opportune moment.

Provuverion axp Issue or Sarr.

38. Mr. M. K. Reddi Gara: \Vill the Government be pleased to state the
declared object of the Government, when they started (7) the Monopoly System
of producing salt along with the Excise Systom of manufacture, and (§r) the
credit rystom of insuing salt from the factories to the traders ?
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Mr. A. C. Chatterjee : (/) The.excise system of manufacturing salt in
Madras was introduced as a result of the findings of the Madras $alt Com-
mission of 1876. 1In 1888, the manufacture of salt was controlled by a combi-
nation of capitalists with the result that the price of salt was forced up. Tt
was accordingly decided to establish factories for the direct manufacture of salt .
by Government along with the excise system of manufacture in order that
prices might be controlled.

(¢1) The object of issuing salt from factories to traders on a credit system
is to facilitate the distribution of salt and reduce the price to the consumer
owing to the fact that the trader can turn over his capital several times within

the period of credit. The Honourable Member is referred to paragraph 112 of
the Madras Salt Manual.

CoNsuMpTION AND PRicE OF SaALT,

39. Mr. M, K. Reddi Garn: Will the Government kindly state, if the

statement ‘that the consumption of salt varies inversely with the price of
salt * is true to experience and facts ?

Mr. A, C. Chatteriee: A State nent is laid on the table showing the
consumption of salt and the averace price for the years 1914 to 1020 in the
main consuming areas in India. 1t would be apparent from the figures that
during these years the consumption did not vary inversely with the price. On
the other hand, the price in Northern Tndia rose from Rs. 2:05 per maund in
1914-15 to Rs. 3'43 per maund in 1918-19, but. the consumption rose, thongh
very slightly, Similarly, in the other ®principal areas alsn, the price rose
between those vears. but the consumption also increased.

Ktatement showing the consumption and average annual price of sall in certain provinces
in India for the years 1914-13 to 1919-20.

(The consnmption figures roprosent the balances of fasnes and Import over exporia.)

|  NORTHERN '  MADRAS AND . . BRNGAL auND
! IxpIA, ; MYBORE. Bouway. I Apsanu,
T U —
Year. | Con- Con- | Con- © Con- .

‘sumption, Price sumption; Price wumption, Price jaumption Price

'in thous-' per 'inthous-, per in thous-, per ‘in thous-. per

i ands of | maund. ands of | mnund. ands of * umund. ands of + waund,

- maunds. mannds. mnaunds. ' maunds. |
__.._.._--'l S— I

. Ra. i Ra. Ra. Rs.
1914-15...1 20343 206 12,125 220 3793 192 0710 295
1915-16 ... 18424 233 11400 218 3,035 190 10,645 293
1916-17 ... 21,568 280 © 12307 ' 247 3,013 2:20 7,872 321
1817-18 ... 16,754 341 11200 298 3 RR0 272 8270 440
1918-19 ... 20,686 348, 12,746 I74 4,729 361 9 464 402
1010-20 ..., 19,671 328 | 12,480 328 ¢ 4,037, 287 9,114, 38

N. B,~The price figures are for calendar yoars,
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Exrrovment or MR. Sastri_oN_ CoMMITTEES.

40. Mr. M. K, Reddi Garu: Will the Government be pleased to lay on
the table a State:nent showing :
(¢) the names of the different Committees appointed by the (Government
or the Secretary of State to which the Right Honourable Mr. V. 8,
Srinivasa Sastri was nominated during the last four years, and

(¢7) the total amount of allowances, if any, drawn by the Honourable
Member for his services in cach one of those Committees and as a
representative in the late Imperial Legislative Council and in the
Council of State from the time he was sworn in as a Member of
the late Legislative Council up-to-date ?

The Honourable Sir William Vincent : I lay on the table a Statement
giving such information as is available. It iy not possible, for reasons whioh
aro explained in the Statement, to give a definite reply to part (¢i) of the
Question.  The Statement includes a reference to Mr. Sastri’s emoluments as a
member of the Central Advisory Edueation Board and as a representative of
India at the meeting of the Imperial Cabinet this year, though thesc itewms do
not, strictly speaking, refer to Comumnittees.

Statement,

A. Franchise Committee.—The allowances drawn by Mr, Sastri for the
period of his employment (7th Novenber 1918 to 22nd February 1919)
aggregatod Rs. 5,747-7-2, viz., honoraria at the r'of Rs. 1,500 & month and
travelling allowance amounting to Rs. 368-14-0. 5

B. Twdian Railiwny Commillee—The terms of My, Sastri’s employment
were : :

(«) In India, an honorarium of Rs. 50 a day ; for railway journeys, a first
class compartinent plvs one first class “fare, or travelling allowance under
ordinary rules ; and daily allowance of Rx. 10 for days of halt only.

(4) In England, an honorarium of £100 a month and subsistence allow-
ance at the rate of £100 a month from the date of departure for England
until return ; free first class passage to England and back. The subsistence
allowanoe is not payable for the period during which he was, a8 & Member of
the Imperial Cabinet, a guest of His Majesty’s Government,

The total allowances drawn by Mr. Sastri as a Member of this Committec
cannot be caloulated as the date ot'_dissolution of the Committee is not known.

C. Central Advisory Education Board (which meets once in three
months).—The tenure of Mr. Sastri’s office on this Board is three years. He
attended the first meetings held on the 17th and 18th February 1921, but has
not, yet applied for the remuneration due to him, riz., daily allowance of Rs. 10
for two days and travelling allowance at double first class rates.

D. Imperial Cabinet meeting held in London during the current year,—
The terms are : .
' () Outfit allowance of Rs. 2,000,
(#i) Aotual travelling expenses by rail and steamer,
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(/77) An honorarium at the wate of Rs. 2,000 a month from the date
(m or about the Bth April 1921) on which hetook up his
duties at Delhi to the day preceding his embarkation at Bombay.

(¢#) An allowance of #100 a month outside India. This allowance
will not be admissible for the period during which he receives
the same allowauce as & Member of the Railway Committec,

Nou information is available at present as to the total amount drwn by
Mr. Sastri up to date on this account.

2. Asx a Member of the late Imperial Logislative Council sinee 1917, and
of the Council of State, Mr. Sastri received Rs. 10,288-0-0 in  all, representing
daily ard travelling allowances.  This figure does not include his emoln-
ments 88 & Member of the Tmperial Legislative Council in 1918 as the bills
for that year have been destroyed.

———

Senkctiox oF Dewsax Bamavvn M. Ramacuaxvra Rao 1o THE
Stroexts” Avvisony Coxairmee,

41. Mr. M. K. Reddi Gara: (a) Will the Government be pleased (o state
what were the qualifications which led to the selection of Dewan Bahadur
M. Ramachandra Rao to the Students’” Advisory Committee in England ?

(6) Are the Government aware that Mr. Rao has never studied at any of
the English Universities nor werved in the Local Students’ A(l\';sory
Committee ?

(¢) Will the (iu\‘uﬂ.ﬂ be pleased to state whether they were guided by
any principle in roj{'('ling the nanes of such well-kknown  Non-Brahmin
Educatiomsts with cxperience of Western  Universities as Professor Raman
Menon, M. A, (Cantab.). Professor Paul Appalaswicni, MUAL LB, Bar-at-Taw
(Cantab.), Professor C. R. Reddy, M.A. (Cantab.) and Dr. K. Pandalai, M.\
LL.D., (Bar-at-Law), and Professor Madbava Nair. M.A., Bar-at-Law, every
one of whom has been associated with the Local Students’ Advisory Committec
for years ?

Mr. H. 8harp : (¢) Certain names of possible Members of the Committee
including one name snggested by the Secretary of State for India, were placed
hefore the (overnment of Madras, who replied that Dewan Bahadur M. Rama-
chandra Rao Pantulu Garu, who was one of those mentioned, was willing to
serve on the Committee.

(#) The Government of India have not inquired whether Mr, Rao Lus
studied at an English University or served on the Tocal Students’ Advisory
Committee, as they do not consider such qualifications indispensable in the case
of a Member of Lord Lytton’s Committee.

(¢) The Government of India, in suggesting names to the Government

of Madras, were in no way actuated by any considerations of race or caste.

* Their selection of certain persons for mention was actuated solely by the con-
sideration whether they would form useful Members of this Committee.

Mr. M. K. Reddi Garu: Who would take up the duties of a member o
the Students’ Committee ?

Mr. H. Sharp : 1 must have notice of that question.
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Pay oF PrrMANENT AND TEMporARY LjkureNants axp CAPTAINS IN THE
. INpiaN MEDICAL SERVICE.

42, Mr. 8. C. SB8hohani: (¢) Is it a fact that permmanent Lieutenants
and Captains of the Iudian Medical Service draw pay at the following rates
from 1st January 1920

Ra.
Licatenant ... 630 per wensen.
F00 per mensem for 3 years.
Captain { 0950 per mensem for 3 Years.
1,050 per mensem for 3 vears ¥

(/) Ix it n fact that te nporary officers of the Indian Medical Service who
were recruited under the Military Service Acts of the United Kingdom receive
pry at the ratex adonisxible to permanent officers of the Indian Medical Service,
if promoted to higher rank than that of Lieutenant together with gratuity
under the terms applicable to officers of the Indian Army Reserve of Officers ?

(*) Ix it a fact that temporary officers of the Indian Medieal Service other
than those referred to in part (6) receive pay as under :

Ra.
General Service ofticers .., .. 360 per wensem,
Local Service officers . ... . ... 450 per mensem ¥

id) Lf the answers to parts (@), (4) and (¢) are in the aflicmative, will
Governnient be pleased to state why this distinetion is made between permanent
officers of the Indian Medieal Serviee and temporary officers of the Indian
Medical Serviee referred to in part (4) on the one hand and the temporary
Indiun Medical Service officers referred to in part (+) on the other ?

8ir Godfrey Fell: («) Yes. but these rates are inclusive of overseas
allownnee, as shown below :

: . Oversens
- . : Pay. allowance. Total.
| R R, .
| !
Lieutenant s | 150 650
{ During the first 3 yenrs’ sevvice an such w | Go0 150 | s
- ] | II
Captain ‘{ With more than 3 and up Lo 6 years' service us | 750 200 950
wch,
]
] . : -
| With more than 6 years' service ax wueh e 850 200} 1,060
(h) Yes,

(¢) These were the rates in force until the 1st September 1921, but those
who were engaged for general servico were also given a gratuity of £60 per
annum or Rs. 75 per mensem on completion of each term of 12 months’ service
or portion thereof.

(@) As it was found impossible to obtain in England candidates for per-
manent commissions in the Indian Medical Service and as ofticers were urgently
needed to meet military requirements, temporary officers of the class referred to in
yart (6) of this Question, were engaged by the Right Honourable the Necretary
of State for India on such terms as the circumstances required. Only two
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officers were engaged in this manner, and both were Indians. No diftioulty,
however, was experienced in securing officers in India on the termg offered by
the Government of India, as many of these officers were newly qualified

uates or civil assistant surgeons in receipt of lower rates of pay than those
they afterwards received in rervioe, The terms offered were, therefore,
considered adequate.

Pay or Temroraxy Orricers or tne Rovarn Ansy Mremceatr Conrrs,

43. Mr. 8. C. Shahani: (+) Is it afact that te nporary officers of the
Royal Army Medical Corps serving under the Government of India receive pay
as under : .

R
Licutenants .., v cev 630 per mensen.
Captainse ... . . e we 700 per mensem.

Captains re-engaging for one year 800 per menwcm ¥

(4) Isita fact that temporary ofticers of the Indian Medical Service start
with Rs. 450 or 550 per mensem (as the case may be) and reeeive no increment
whatever afterwards though so.ne of thom have seven years’ service to their

credit ?

(e) If the answers to parts (a) and (/) be in the affirnative, will
Government be pleased to state why this distinction is made hetween
temporary Royal Araiy Medical Corps and temporary Indian Medical Service
officers ?

8ir Godfrey Fell: (¢) The terms applicable are correctly stated in the
Question. but there are no temporary officers of the Roval Army Medical Corps
now serving in India.

() Yes. These were the conditions in foree unmtil the 1st Scptember
1921,

(¢) Temporary officers of the Royal Army Medical Corps were originally
engaged on sterling rates of pay. Owing to the fall in the value of sterling
currency, their incomes declined considerably and they were unwilling to renew
their contracts. As the retention of their services was cssential in order to
meet requirements on the North-West Frontier in 1919, revised rates of pay
were sanctioned. No army-of-occupation bonus or gratuity was admissible in
addition to those rates of pay.

ALLOWANCES 1IN NtaTioN Hospirats.

44. Mr. 8. C. Shahani: Is ita fact that command and second-in-
command allowances of Station Hospitals are adminssible to permanent officers
of the Indian Medical Service and temporary officers of the Indian Medical
Service recruited under Military Service Acts of the United Kingdom and all
Royal Army Medical Corps officers, whether permanent or temporary, but are
not aduissible to the ordinary temporary Indian Medical Service officers ? If
so, why ?

8ir Godfrey Fell: Command and sccond-in-command allowances for

Indian Station Hospitals are admissible to permanent officers of the Indian
Medical Nervice. Permnanent officers of the Royal Army Medical Corps when



QUESTIONS AND ANSWERS, 65

nppo.inted to command, or to act as seeond-in-command, of Indian station
hospitals, receive the charge or second-in-command allowances authorised for
permanent officers of the Indian Medical Service.

Temporary officers of the Royal Army Medical Corps were, in similar
circumstances, allowed the charge or second-in-command allowance admis-
sible to a permanent Licutenant of the Indian Medical Service, or 24
shillings a day, whichever was greater,

Temporary officers of the Tndian Medical Nerviee have hitherto been
ineligible for charge or second-in-command allowance, as they were engaged,
from the beginning, on contract rates of pay, on terms which were considered
suitable, irrespective of the duties on which they were employed. The grant
of these allowances las since been sanctioned.

ExoruymeNTs or Opricers or THE INDIAN Mepicar Service,

45. Mr. 8. C. Shahani: Is it a fact that as far back as August 1920,
- while announcing increased rates of pay for permanent officers of the Indian
Medieal Service, Government notified that snecial  orders  regarding the
emolurents of officers of the Indian Medical Service holding temporary
commisgions would be issued separately and that nothing has been done up to
now ¢ 1f so, when do Government propose to issue such orders ?

Sir Godfrey Fell: The scale of pay for temporary officers of the
Indian  Medical Nervice has reeently been revised. A press communiqué has
been issued on the subject.

Civin, Sun-Assigraxt Sunckoxs 1N THE Minitary DuparTMENT.

40. Mr. 8. C. Shahani: («) Is it a fact that the serviee in the
Military Departnent of Civil Sub-Assistant Surgeons who volunteered for
general service is being counted as double for purposes of pension, promnotion
and increment of pay ?

(%) 1k it a fact that the temporary service of temporary Indian Medical
Service officers counts towards pension and pronotion in the perinanent cadro
when they are given permanent commissions either by examination or
relection ?

(») 1f answers to parts (a) and (4) are in the affirmative, will Government:
be pleased to state whether it is intended to count the military service put in
s temporary Indian Medical Service officers by tewmporary Civil Agsistant
Surgeons towards increment of pay and also promotion and pension on
confirmation in their own cadre ?  1F not, will Government be pleased to state
why thix distinction is being made in the case of thir partienlar class of medical
men who volunteered for military service ?

Bir Godfrey Fell: (o) Every year of approved service in military
employment rendered by civil sub-assistant surgeons who undertook liability
for general serviee counts as two for the purpose of grale promotion, but not
for pension.

(&) Yes. ,
(¢) This is a mattor for Provincial Governments,
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Cnier Jusrices aND Jupaes of Hiar Courts,

47. Lala Girdharilal Agarwala : («) How many Chief Justices or
Judges for the High Courtsx (or other high officers) in India have been
appointed within the last 20 years in England who were not at the time of
tlf;eir Eppointment acquainted and familiar with the language, laws and customs
of Indisns ?

(#) Did such persons receive any training in Indian languages, laws and
customs hefore taking charge of their duties ?

(¢) Are any of them still in India ? If so, who are they and have they
by this time removed all their deficiencies in this respect fully ?
(d) Will Government state the total expenditure of translation and
|I)rinting- throughout India including the pay of translators in Judge’s Courts,
Tigh Courts and other courts and offices giving such deta’ls as are possible ?

The Honourable 8ir William Vincent: (a) Under Section 101, sub-
seetion (2) of thesGovernment of India Act all per.nanent Chief Justices and
Puisne Judges of High Conrts in India are appointed in  England, aa they are
appointad by His Majesty. It is presu ned. thereforo, that the Honourable
Member is referring to the appoint nent, of Chiel Justices and Judges of High
Courts who were not resident in India at the time of their appoint nent. So
far as the ('aleutta High Court is concerned, the mumber of such Chief
Justices and Judizes who have been appointed since the 1st January 1901 is 7.
Government has no infor..ation as to the extent of the acquaintance of these
officers, when appointed. with the langnages, laws and custo.ns of India.

For infor.uation regarding other High Courts, the Honourable  Mewmber
should approach the Local Governments concerned.

(4) No.

() Of the officers referred to in the answer to clanse {a), the fallowing
ave still in scrvice in India ¢

(1) Sanderson, (. J.
(2) Greaves, J.
(3) Rankin, J.

(d) If the Honourable Member will indieate the period for which the
information asked for is required, Government will obtain the necessary statis-
ties so far as the Calentta High Court is concerned fro n the High Court, if
available.  As regards the other Courts referred to, the Honourable Menber
should address the Local Governonents concerned.

Duries, ExMonvmests axn PERSONNEL oF THE (GOVERNMENT
of Inxnia axo ProviNcial, (FOVERNMENTS.

18, Lala Girdharilal Agarwala: («) Will the Government he pleased
tolay on thetable a co nparative Statement showing the personnel, duties and the
emoluments of the Governnent of Tndin and the Provincial Governments
with details of departments ineluding Secretaries, Under-Sceretaries. ete., before
1918 und at present, showing clenrly nny inerease or decrease ns the case
may be in the personnel, duties and cmoluments with brief reasons for such
variations ?
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(8) How far have reductions been made on account of the appointment of
Ministers apd entrusting them with the transferred subjects and n.]:a on account
of the creation of Executive Councils where none existed before ?

The Honourable S8ir William Vincent : The information has been
obtained and will be supplied to the Honourable Member in the course of the
present Session. The Statement will be a bulky one and has not yet been
completely prepared. I can assure the Honourable Member, however, that
he sEnll have it before the end of the current Session,

Ixpia axp T1HE CovENANT oF THE LEAGUE oF NaTIONS.
19, Mr. E. L. Price: Will Government be pleased to state :

(@) to what extent India is limited in her right to make or accept a
Declaration of War by the Covenant of the League of
Nations ;

(4) to what extent her methods of warfare are limited by the said
Covenant, particularly as to the use of poison-gas ;

(¢) whether such limitations (a) and (4), if any, apply to India only in
relation with o co-Member of the Lieague of Nations, or
generally ?

The Honourable Dr. T. B. Sapru: A Statement is laid on the table
which gives the replies to the Honourable Member’s Questions,

Statement.

(a) India is a part of the British Empire and regarding the whole
Empire the right to declare war is vested in the Crown except in the
limited circumstances referred to in Scction 44 of the Government of India
Act,

"The Crown is bound by the following general principles of the Covenant
of the League of Nations concerning the avoidance of war :

(1) According to Article 11, any war or threat of war, whether
immegiatcly affecting any of the Members of the League
or not, is a matter of concern to the whole League, and the
Teague is to take any action that may be deemed wise and
effectual to safeguard the peace of nations. 1t is also declared
to be the friendly right of each Member of the League to
bring to the attention of the Assembly or of the Council an
circumsiance whatever affecting international relations whici
threatens to disturb international peace or the good under-
standing between nations upon which peace depends.

(2) According to Article 12, a Member of the League must submit
any dispute likely to lead to a rupture either to arbitration or
to inquiry by the Council and must in no case resort to war
until three months after the award by the arbitrators or the
report by the Couneil.

(3) According to ph 4 of Article 13 and paragraph 6 of Article
16, a Member may not resort to war against such other Member
as complies with the award of the arbitrators or with the
unanimous recommendations of all Members of the Council other
than those representing one or more parties to the dispute.
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(4) T the Council does not. come to a unanimous decision, it may,
nccording to paragraph 4 of Artiele 15, by a majerity vote,
make and publish a report containing the statement of facts
of the dispute and the recommendationd which are deemed
just and proper.  Likewise, any Member represented on the
Council may make public a statement of the facts of the
dispate and of its eomelusions according to parmagraph 5 of
Article 15, And, in ths case of failure to arrive at 2 unanimous
decision, the Members of the League roserve to themselves by
paragraph 7 of Asticle 15 the right to take such action as they
shall consider necessary for the maintenance of right and justice.
The Couneil may in any case reder the dispute to the Assembly.
If reference is thus made, all the provisions of Articles 12 and 15
relating to the action and powers of the Council shall apply to
the action and powers of the Assembly, provided that a report
made b the Assembly, if eoncurred in by the representatives of
those Me.bers of the League represented on the Couneil
and of a najority of the other Members of the League,
exclusive in each case of the representatives of the parties of
dispute, shall have the same foree as a report by the Couneil
conenrred in by all the members thercof other than the repre-
sentatives of one or more of the parties to the dispute,

(5) By Article 16 penalties of an economie and commereinl nature are
provided in the event of any Member of the League resorting
to war in disregand of its eovenants,

(6) According to Article 17, in the cvent of a dispute between a
Member of the League and a State which is not & Me.nber of
the Leairue or between Statos not Membors of the Leagune, the
State or States not Members of the League shall be invited to
accept the obligations of Membership in the Leazue for the
purposes of such dispute. 1f such invitation is accepted, the
provisions of Articles 12 to 16 inelusive shall be applied with
such  modifications as ay be deemed neceseary by the Council.
If a State, so invited, shall refuse t accept the oblizations of
Me nborship in the League for the purposes of such dispute, and
whall resort to war against a Member of the League, the pro-
visions of Article 16 shall be applicable as against the State
taking such action. If both parties to the dispute when ro
invited refuse to accept the obligations of Membership in the
Irague for the purposes of such dispute, the Council may take

Wruch measures and make such recommendations us will prevent
hostilities and will result in the settlement of the dispute.

(5) The Covenant gives no other power to the Leagne of Nations to linit
w.ethods of warfare than that of advice. The firm extablishment of the under-

standings of iiternational law (i, existing international law) is referred to |

in the preamble as one of the subsidiary objects of the Covenant and both the
Couneil (if unanimous) and the Assembly (if unani nous) ma; deal with any
matter affecting this. The only Article bearing upon changes in International
Iaw is 19 in which it is Jaid down that the Assembly may from time to time
adtige the reconsideration by Members of the League of treatios which have
becomie” inapplicable,  But for this pupese also the Axsembly must he

v
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unanimous and thus India which is represented on it can prevent the advice
being givgn. T'he British Empire is already restricted in its methods of
warfare by the Hague Conventions of 1899 and 1907 (Laws and Customs
of War on Tand) and the three Hague Declarations of 1899 and 1907.
Article 22 of the Laws and Customs of War on land declares * The right of
belligerents to adopt means of injuring the enemy is not unlimited.”  Article
3 says  * Besides the prohibitions provided by xpecial conventions it is
especially forbidden
(«) to employ poison or poisoned arms.
(/) to employ arms, projectiles or material of a nature to cause
superuous injury.’

Article 171 of tle Treaty of Versailles binds the British Empire to
the view that ‘the use of asxphyxiating, puisonous or other gases and all
analogous liguids, materials or devices” is prokibited and the Council of
the League of Nations has recognised by a unanimous Resolution that this
prohibition is part of international law and has decided to propose to
GGovernment the consideration of the penalties to be imposed, if necessity arises,
upon nations who take the first step in infringing in this respect the rules
of humanity. The Council thus recognizes that the prohibitions only bind
reciprocally.

(¢) The Reply has been given in the replies to (a) and (B).

AFGUANISTAN axDh THE LEAGUE OF NATIONS.

0. Mr. E. L. Price: Will Government be pleased to state whether an
infor.nation is available to show that Afehanistan intends, or does not intcnd‘: .
to seek admiss’on to the League of Nations ¢

The Honourable Dr. T.P. 8ap-u (on belalf of the Honourable Mr,
Denys Bray) : Ax far as the Government of India are aware, Afghanistan
has no present intention of sceking admission to the League of Nations,

Rs. 50 axp Rs. 10 Crrurxey Nores,

51. Dr. H. 8. Gour: (v) Is the Governnent aware that there is po
difference in the colour and design of the Rs. 50 and Is. 10 currency notes
and that one is apt to be mistaken for the other?

(6) Do the Government propose to alter the eolour and des’gn of e'ther of
the two notcs so as to make the one clearly distinguishable from the other ?

The Honourable Mr. W. M, Hailey : (1) Yes.

(#) As T informed the House last Session, it has been decided to improve
the form of our currency notes. The new designs will ensure that currency
notes of different denominations will be more casily distinguished from
one another than at present.  The new ten-rupee note will, 1 hope, be in
circulation (early) next ycar,

Awricres ¥ rur ‘ ProNger.”

52. Dr, H. 8. Gour: (/) Haos the attention of Government been drawn to
a geries of articles appearing in the Pfoncer (the socond one appearing in its

issue dated 25th May 1921) under the heading * The Reforms and Defonce ’
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in which the writer, s military correspondent, points out that the North-
Western Frontier comprises a rectangular area between the Indus and the
Durand line (i.e., the Afghan frontier) measuring only 100 x 3560 iniles of
utterly desolate and unproductive hilly tract ?

(¢¢) Is it & fact as therein pointed out that :

(a) its civil administration costs over three times the revenue that it
vields and perhaps more ;

(£) its military cost is enormous ;

(¢) it engages the services of about 27 per vent. of the soldiers of the
Indian Army ;

(d) its cost to date in active :(i 'rations alone cannot be much helow
100 crores and may exceed that figure ;
() its wastage in military casualties per annum excceds that of any one
of the large Commmands, and may equal that of any two
Commands ?
(1$7) What is its real military cost including pensions and non-effective
charges ?
(fr) What is the cost of tribal allowances paid, the pay of the militia,
trading with friendlies and other secret service and political disbursements ?

8ir Godfrey Fell: (r) Yes—The writer of the articles in question ix,
however, incorrect in thinking that the frontier which has to be protected
comprises merely a rectangular area measuring 100 x 250 miles of desolate
and unproductive hilly tract. From the point of view of defence, the North-
West Frontier extends from Chitral in the north to the Persian border in the

* south, a distance of uver 1,000 miles. Portions of British India lying along
this border line are by no means unproductive.

(¢8) a). The civil administration does cost nearly three times the revenue.

(&) and (inr). The cost of that portion of the Army which is usually main-
tained on the whole of the North-West Frontier of India is approximately
10 crores a year. This cannot be said to be excersive, having regard to the
length of the frontier which has to be safeguarded, and the fact that behind
the border are many turbulent and predatory tribes, who make a practice of
raiding the rich districts on our side of the border. The Honourable Member
will doubtless bear in mind that the money is spent not only on the defence of
the North-West Frontier Provinee but on the defence of India. Pensions and
other non-effective charges in' connection with this portion of the Army are
ostimated to amount to approximately 89 lakhs a year, The figure 10 crores
just given excludes abnormal expenditure resulting from active operations
such as are at present being conducted in Waziristan,

(¢) 1t is contrary to the public interest to disclose what percentage of the
Army in India is allocated to any particular duty.

(d) The answer is in the negative. The Honouruble Member i referred
to the Statement laid on the table in reply to Rai Bahadur J. N. Majumdar’s
Question No. 34 on the 15th February 1921.

(¢) The Question is not understood. 1t would be useless to compare the
wastage in military casualties per annum on the North-West Froutier with
that in any ono of the large Commands where peace conditions prevail. The
number of casualties deponds upon whether active operations are or are not
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being undertuken. If active operations are not in progrets, there is no reason
why the wastage should be any higher alongst the troops on the North-West
Frontier than it is in other portions of India.

(¢/r) The cost of tribal allowances last year was Rs. 4,831,000 ; the pn{oof
militias  was rather less than 20 lakhs; other political disbursements, about
10 Iakhs. It is not understood what is meant by the term ‘trading with
friendlies.” It is not in the public interest to disclose how much money is
xpent on sceret xervice.

Sir Jamsetjee Jejeebhoy : Ts it a fact that the writer of these articles
is an officer who was co.npelledy to retire from the service, and are his jopinions
on Frontier questions considered by Government to be those of an expert
whore advice should be taken in preference to that of distinguished soldiers
like His Excellency Lord Rawlinson, the Commander-in-Chief ?

Bir Godfrey Fell: Government have no 'information as to the
identity of the military correspondent who contributed tlese articles to the
Pioneer., Government must leave it to Honourable Members after studying
the articles in question, to form their own conclusions as to the importance to be
attached to them and as to the mental capacity of the writer.

1 think that the House will hardly consider it necessary for me to answer
the last part of the ITonourable Member’s Question, as to the relative value
which the Government of India place on the opinions of this anonymous

hi

correspondent and on those of His Excellency the Commander-in-Chief.

ARTICLE IN THE ¢ VKL’

53. Mr. M. Faiyaz Khan: (a) Has the attention of the Government
heen drawn to the state nent headed ¢ Adalat aliya ka aik faisla Lord Reading
kay liay ' published in the /akil of Amritsar, dated 7th May 1921, page 4,
column 2, in which it is stated that two European accuxed were sentenced to
three vears” imprisonment for having murdered an Indian at Camalpore ?

(4) Will the Government be pleased to state :

(f) the number of Europeans and Anglo-Indians hanged for murdering
lngians in India during the last 150 years of the British Raj in
India;

(t9) the number of Europeans and Anglo-Indians imprisoned for
murdering Indians in India during the last 150 years of the
Briticsh Raj in India ;

(st7) the number of Indians hanged for murdering Europeans and
Anglo-Indians in India during the last 150 years of the British
Raj in India;

(fv) the number of Indians ilusrisoned for murdering Europeans and
Auglo-Indians in India during the last 150 years of the British
Raj in India?

The Honourable Sir William Vincent: (a) Government hLave seen
the statement. Tt is obviously incorrcet on the face of it, inasmuch as the
ninimum penalty prescribed by the Indian Penal Codo for murder is trans-
portation for life, Actually t{w men in question were convioted under Section



12 LEGISLATIVE ASSEMBLY, [(arn Seer. 1921,

304, Indian Penal Code, of the offence of culpable honicide not amounting to
murder. .

_(8) The figures asked for by the Honourable Me nber are not available,
nor is there material from which to obtain them.

STATEMENT 1§ THE * ZaviNpar.

5+. Mr. M.-Faiyaz Khan: (a) With reference to Question No. G8U*
put by Mr. Syed Nabi Hadi in the Legislative Assembly on March 25th, has
the attention of the Government been drawn to the statement headed * Wakai
haila Najaf ki tasdique” published in the Zamindar of 22nd May 1921, front
page?
(h) Are the statementx of Hujatul Islam Hazrat Aqun b Shriat Asphani
E:blished in paper mentioned above, correct, that for 10 days Nnjaf Ashraf was
mbarded and shells and bullets were freely used in killing women and
children and wrecking the mosquex by the British troops 7

The Honourable Dr. T. B. Sapru (on behalf of the Honourable Mr,
Denys Bray) @ (a) Yes.

(6) No. 'The statements are utterly false.  There has been no bo:nbard-
ment of Najaf-i-Ashraf, '

StTarEMENT 18 ruE C Faren or Denm’

55. Mr. M. Faiyaz Khan: Has the attention of the Government been
drawn to the statement headed © Lintiyaz’ published in the Futek of  Delld,
dated 12th May 1921, page 2_in which it ix stated that an Indian ayah was
convicted for having stolen Rx. 21 belonging to her Kuropran master and was
sentenced to one vear’s rigorous imprisonment, while a Enropean wa< convicted
for having stolen Government currency notes of the value of Rs. 65 and was
fined Rs. 250 and sentenced to one day’s simple imprisonment, *

The Honourable Sir William Vincent : Government have seen the
statement in the issue of the Fateh referred to by the Honourable Member. Tt
purports to reproduce information called from the Bowbay (kronicle and
Government have alwo traced the reference in the latter paper.  'The state-
ments made by the Honourable Member as to the punishments inflicted are
incorrect, According to these newspaper reports, the ayah in question was
sentenced to one month’s rigorous imprisominent and not to one year’s rigorous
imprisonment as stated by the Honourable Member, The fine inflicted on  the
European also was Ry, 125 and not Rs. 250, The sentence on the Indian
ayah was imposed by an Indian Magistrate and that on the European by a
European Magistrate,

Issue of LickNcES UNDER THE AuMs Act.

56. Mr. M. Faiyaz Khan: (¢) Will the Government be pleased to
state if it is true that some District Magistrates refused to renew or issue
licences under the present Arms Act to those people who confessed to be
non-co-operationists ?

® Vide Legislativo Asscmbly Debates, Volume I, page 1675,
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() If it is tme, will the Government be pleased to state under what
section of the Arms Act a District Magistrate has power to refuse to renew or
irsne a licence to such people ? : ‘

The Honourabls Sir William Vincent : Government have no inform-
ation regarding any such refusal,

Usnicexsed Posskssion oF REVOLVER AND Swonrb,

57. Mr. M. Faiyaz Khan: Will the Government be pleased to state if
it ix true that one H. J. Greenfield, an Anglo-Indian at Calcutta, charged with
being in unlawiul possession of a H-chambered revolver and some cartridges
withont a | ernee was fined Rs, 20 and the revolver and cartridges were ordered to
be confiseded (red Statexmn of 23ed January 1921, ]pag-e 5. column -,
puragraph 5) and that one Bachittar Singh at Amritsar was chargred with being
m unlawful po.session of a xword without a licence and was sentenced to six
months’ imprsonment  (#id> Tndepend-nt of  19th May 1921, page 4,
colnn 3, headed * Bachittar Singh’s Case’) 7

The Honourable Sir William Vincent : Government have seen the
newspaper reports relerrsd 1) and have no reason to doubt their accuracy.
They understand. however, thut the civen ustaness of the two euses were
entivel s different,

SraremeExes 1N e Baxpay Mararaw!

5S. Mr. M. Faiyaz Khan: (/) Will the Government be pleased to state
if the following statements a: conta’ned in the news published in the Banday
Muataram, dated the 1oth Moy 1921, page 3, column 3, are true :

(«) that an English Military Officer, a Major, along with his wife
entered a milway compartment at midnight at Sialkot and expelled
four respectable Tndian passengers from the compartment who
were nlready occupying their seats, one of the four Indian passengers
heing an Indian lady ;

(#) that three berths in the compartment were alreafly reserved by those
Indiun pass¢ngers ;

(+) that the Inggaee belonging to those Ind’an passengers was thrown
ont of the compartment by the said officer ;

(d) that on protest by the Indian passengers the officer used abusive
language ;

(+) that at Wazirabad railway station, three of the Indian passengers
went and reported the matter to the Station Master, and the
Anglo-Ind'an police sergeant, who instead of helping those Indian
pascengers only recorded their statements, and took the name of the
raid officer ?

(/) If the above statements are true, what punishinent legally and
d partmentally does the Government contemplate to mete out to this English
M “ifal‘_\_.' OHieor ?

Sir Godfrey Fell: (/) («) The officer in question was charged before
the Distriet Mawistrat: of Sialkot with an offence under the Railway Act.
From th+ vecord of the case, it appears that the officer intimidated four Indian
ptssengers into lenving the compart nent,
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(8) Yes.

(¢) and (d). No. The evidence shows that the luggage was nanded out
through the window of the carriage and that the officer did not use abusive
language.

(¢) The matter was reported to the Assistant Station Master at Wazirabad,
who referred the complainants to a sergeant of the Railway Police. This
officer took down their statements and, after ascertaining the name of the
ofticer concerned, forwarded the complaint to his superior officer.

(1§) As the Honourable Me.nber is probably aware, the District Magistrate,
who tried the case, fined the officer Re. 30. The officer has since been severely
censured by His Excellency the Conmander-in-Chief. He has been reverted
to regimental employ ; he has been debarred from holding any officiating
sppointment in his unit for 12 months, and his leave has been stopped for the
same period exoept on medical certificate.

SNTATEMENT PUBLISHED IN THE ¢ INUKPENDENT.

59. Mr, M. Faiyaz Khan: (i) Will the Giovernment be pleased to state
if the following statements as contained in a letter headed * Significant Railway
Incident’ published in the 7Zndepondent, dated 17th May 1921, page 2,
column 2, are true that : _

(a) An English Military Officer (Lieutenant) asked the railway guard
in the train to shift two Indian passengers from the 1st claxs
compartment where he was sitting, because he did not like to wit
in a compartment where there are Indians ;

(h) the eaid officer pushed one of the Indian passcogers on to the
platform when the train was just in motion;

(¢) at the next stopping station, Raja-ki-mandi, the raid officer drew out
his revolver and threatencd to shoot both thuse two Indian
passengers if they did not vacate that compartment ;

(d) both thoge Indian passengers went and reported to the guard and
the station master, and when they came back along with the gusrd
and the station master near their compariment they waw their
luggage thrown on the platform by the said officer ;

(¢) in spite of protest and remonstration, the officer remained obdurate
and insolent as before and refused to give his name even ?

(¢5) What punishment have the Government proposed legally and
departmentally to mete out to this officer ?

8ir Godfrey Fell : () The incident in question has since formed the
subject of a criminal case. The facts, as they appear in the District Magistrate’s
judgment, are as follows: A British officer who was travelling from
Bombay to Delhi got down at Agra for dinner. On his return, he found two
Indian Passengers in his compart nent. They had not 1st class tickets, but,
with the permission of the guard of the train, had put their Juggage into the
18t class compartment in which this officer was travelling. Just as the train
was about to start, the officer protested to the guard, apparently with no
effect. After a slight scuffle, al‘ three got into the compart.nent.  The ofticer
asked the two Indian passengers if they had first class tickets and, on discover-
ing that they had not, the officer requested them to leave the compartment at
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the next station. Though he took an unloaded revolver out of his portman-
toau, he did not threaten to shoot the n if they did not leave the compartment,
nor did he point it at them. There is no allegation that the officer used
insulting language to the two Indian gentlemen.

At the next station the Indian passengers alighted, and thinking that
they had decided to leave the coxipart nent, the officer had their luggage taken
out and placed on the platfor.n. The luggage was removed carefully and not
thrown out.

(1) The District Magistrate, who tried the case, fined the officer in
question Rs. 100. In his opinion, the officer was not guilty of any actual
violence.  The Governmment of Tndia do not propose to take any further
action in the inatter.

Mr. J. Chaudhuri: May I a:k Quastions (Nos. 60 and 61), Sir, on
belalf of the Honourable Member who is not present ?

The Hounyurable the Presideni: Ifas the Honourable Membar the
authority of the other Honourable Member to ack it ?

Myr. J. Chaundhuri: No express authority.
Ratnway WaigoxNs MANUPACTURED IN INDpIA,

60. Mr. K. C. Neogy: Will Government he pleased to state the
number of Railway wagons manufactured in Indis, since 1919, in the different
Railway workshops and by different private firms, and place on the table a
copy of the usual terms of contract with private firms in this behalf ?

Colonel W. D. Waghorn : Railway workshops usually undertake the
erection of wagons received by sea and 1'1-‘):&11: and alterations, but do not
manufacture wagons.  Orders Tave been placed since 1919 with private firms
in India for 2,272 wagons and, as a special ease, for the ercetion including
alterations of 5,000 wagons recvived from America,  OF these latter, about 30
per eent. have been delivered.  Furthier orders may lave been placed by lines
not under Government control, but such orders, if any, would lm of compara-
tively very small value,

The contract torms vary with conditions. A copy of the tender form
with contract conditions and specifications used in connection with the Railway
Board’s call for tenders for this year is placed on the table.

Purcuase or AMenrican Rarnway Waaoxs,

61. Mr, K. C. Neogy : () Is it a fact :
(«) that about 5,000 Railway wagons originally manufactured in
America for the Rusgsian Government, were purchased by the
Secretary of State for India in 1919 ; and
(#) that since their delivery in India, these wagons have been entrusted
to Messrs. Burn & Co., of Calentta, for bLeing fitted up and so
altered as to suit the Indian gauge? _

(¢7) If the Answer to the preceding Question be in the affirmative, will
Government make a detailed statement in regard to this transaction with -
particular reference to the following points :

(a) whether the Secretary of State gave any directions as to

.

where and
on what terms the wagons were to be fitted up ;

S



1B LRGISLATIVE ASSEMBLY. [6me Szer. 1921,

(8) the date on which the Railway Board was first apprised of the said
purchase, and whether tlie Board made sufficient inquirigs thereafter
as to the capacity of the different Ra‘lway workshops for fitting
up the wagons, and if so, what reports were received on such
inquiries ;

(¢) the date on which the Railway Board first communicated with
Messrs. Burn & Co. on the subject, and whether and when the
Board made similar communications with any other private firm
in India;

(d) the terms on which Messrs. Bnrn & Co. agreed to execute the work,
and how thrse compare with the terms which may have been
quoted by any other firm ;

(¢) the total payment to b> made to Messrs, Burn & Co. as actual costs
and profits, m;wcti\'cls; and the probihle total cost of carrying
out the work, if it could be undertaken by the Railway workshops;

(/) whether Messrs, Burn & Co. inclnde in the costs charged, the cost
of installing additional machinery for carrying out the work ;

(9) whether the original terms of contract have been varied in any way
at any time; and

(%) what materialsare supplied by the Ra‘lway authorit’es, and what
fittings, ete., are suppr%ed by Mesers, Burn & Co. ?

Colonel W. D. Waghorn: (/) (a). 5,000 wagons manufactured in
An:lwrica were ord.red by the Seerctary of State in 1918 before the Armistice,
an

(8) their erection including certain alterations necessary to fit them for
the traffic for which they are required has been entrusted to Messrs. Burn and
Company. They were altered to the 5 6” gauge in America.

(15) (a). The Secretary of State gave no directions as to where or on
what terms the wagons were to be fitted up. .

(8) The Railway Boaul was advised of the purclase in November 1918 :
they considered the possibility of crecting these wagons in railway workshops,
but the heavy arrears in wagon repair work and the deficiency in repair
facilities made it impossible for this work to be undertaken in the railway
workshops.

() After receiving details of the wagons, the Railway Board in
September 1919 rcferred the matter of the distribution of the wagons,
alterations necessary and agency of the work of erection and alteration,
to a committee of the leading Railway authoritier in Calcutta and,
on the recommendation of this’ Committee, entrusted the work of erection
and alteration to Messrs. Burn and Company. the only firm that was
considered capable of dealing with it adequately. '

(d) The general terms of the Contract were that Messrs, Burn and
Company should reccive the actual cost plus 10 per cent.; no other firm was
in a position to undertake a work of such magnitnde,

(¢) The total payment to Messrs. Burn and Company is estimated at
Rs. 100 lakhs including Rs. 9 lakhe as profit. As already stated, the work
could not be undertaken in railway workshops; but if it had been possible,
the total cost would not have heen lexs than the cost of construction by
Messrs, Burn and Company ; to this would have to be added the overhead
oharges which would hardly have been less than the 10 per cent. allowed to
Mesers, Burn and Company as profit.
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(/') Messrs, Burn and Compani; arg allowed only the actual cost plus
the 10 per gent ; the cost of installing additional machinery would not be
admitted.

(9) The terms of contract have not been altered.

(A) Government supplied the whole of the material covered by the order

on America, Messrs. Burn and Company supplied any additional material
required to effect the alterations required.

RAILWAY BOARD.
XNotice.

Waigoxs Fog INviaN Ralrwavys,

Tendors are invited for the construction in India and delivery duving the year ending
31st March 1922 of the wagons detailed below :

5’6" gnuge—covered goods. Metre gauge—covered goods.

1,200 of type A' length 21° 07, 100 of type MAY length 18° 07,

BOO wo AT, 2867 100 N MAY ) 20007

200 , A, 2T o ,,  MA* , 21'¢"
8’ 6 gauge—open, Metre gauge—open.

B0 of type C* length 19’ 0", 50 of type MC! length 18’ 0",

20 , O , 230 60 » MC* ,, 200

60 ” c ,, 260 50 » MC* » 18 0%

60 n MC+ w200

The types quoted are those of the I. R. C. A. standard designs.

Copies of the form of tender and specification can lo obiained on application to the
Becretary, Railway Board, Siwla; also copies of the drawings on payment of Re. one
pet sheet which will not bo rofunded whether the tendever iv succcssful or not.

Tenders must be enclosed in sealed covers superscribed— Tender for wagons * and should
rench the Becretary, Railway Board, Delke, on or before the 7th December 1920,

The Railway Board do not bind themselves to accept the lowest or any tender or to
nesign any reason for non-acceptance of any tender.
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FOBM OF TENDER.
From ‘ -

THE SECRETARY,
Rarrwar Boary,
SIMILA.

Dxaz B1z,

With reference to your advertisement calling for tenders from firms in India for
wagons for Indian Railways, we beg to submit our quotations below in accordance with the
instruction to Tenderers and subject to the Conditions of Tender attached hereto.

———p.

INSTRUCTIONS TO TENDERERS.

1. Tenders should be for wagons complete in every reapect us described in the attael;ed
specification including the fitting of the wheels and axlos but excluding the supply of the
wheelsand axles whicli the Buyer will deliver to the Scller.

2. Tenders should quote scparately foreach type of wagon giving the price per
completed unit delivered free on rail, and the place, time and rato of delivery,

3. Tenderers should specify in detail the matevials they propose to import and, for the

of the varintion o '})!'i{‘l' clause, the price of each item pand the total price for the
mmported materials converted into rupees at two shillings to the rupee,

CONDITIONS OF TENDERS,

1. The goods agreed to bLe sapplied shall in all respects comply with
Bpecification as rogards muterials mcqfl and workmanship. P ' the anmexed

2. In caso of strikes, accidents, or ot}wl: couses affocting production or delivery, the
Contract may be waapended dut‘ing their continuanco, but such suspension shall not invalidate
the completion of the Contract.  Buyers and Scllers both o be entitled to the benofit of thie

clause.

3. The goods ngreed to bo supplied shall be inspected at Sellers’ Works during manu-
facture by Inspecting Officers approved by the Buyers and before delivery thereof,

4. In case such goods are faulty on delivery through cannes not discoverable on inspec-
tion, provided complainis be made in writing to ﬂel!cl'u within 6 days from reosipt: of

oods they will at their option repair same at their expense or supply others of a like
Eeocript'm!. but no allowanee will be mado to Buyers for any work put upon them or .for
any consequential damages.

6. If between the date of tendor and the date of receipt in India of the imported
material the actual cost to the Scller of such jmported material be increased in reapect to a
certified increase in the cost f. o, ., won freight and rate of exchange above the prices quoted
in the tonder, the Soller shall be entitled on completion of the contract to claim an additional
sum equal to the actual extra cost incurred by him, provided that,

(@) No such sum shall be paid in respect of any itom of the contract delivored to the
Buyer after the date fized in the contract for delivory to the Buyer, or if no date
has been named in the contract for delivery, unless the SeHer whall prove to-the
satisfaction of the Buyer that the delay was due to causes not within the Sellers’

control.
(%) That the pmount claimed shall bo in respect to the actual increaso in cost incurred
by the Seller on the Imported material onlyand shall not include any additional

- sum for profit.



If on the other hand a decrease should oceur during the same period in the cost
J.o. b wea freight and rate of exchange below the prices fixed in the tender a correspond-
ing reductioh whall bo made in the contract prico Imt the amount allowed for profit in the

QUESTIONS AND ANSWERS.

accepted tender shall not be reduced in eonsequence thereof.

In any case, whether the contract price be voried or not, the Contractor’s claims for
[:yment must be supported by a cortificate from a Chartered or Incorporated Accountant, to
the Buyer, stating that.the amount claimed is

correct in accordance with the provision of this clause. The Contractor shall also, if required
to do so, furnish in support of his claim any further information. which the Buyer may

named by the Contractor and approved b

require,

For Stundard four-wheeley 5:'";-—:; Govls Wagons .

+

1. Drawings for

vhpdl be worked to :—

Type.
Covered Gouds ..,
OIK‘I'II ” se
Type.
Covered Wagon ..,
High-sided Open Wagon
Low-sided Open Wagon

eavorml

——

S ——— 17’ 1

— ——

CABRIAGE AND WAGON DEPAETMENT.

SPECIFICATION.

and axles),

5 feel 0 inchon
Meter

Gauee,

= Liowls wazms..., type. A complete sct of drawings
ns noted below will be supplied by the Company, these drawings shall bo the contract draw-
ing.: and shall be aceurately worked to, except where modified in red when the modifications

5 Jeel G (nches Garye.

. Drawiny Numbers.

. 1-19,

L 2.4, 8, 7-10, 82325,

. 2-4, B. 914, 8, 28-32,

.2, 8.4, 8. 7-22,

.2, 8. 4,8.7-19, 8. 21, S, 26-27,

AR AL

o

Four-wheelors.
L('n_qu, Code,
21'—0" ALl
24--6" A2
27'-=T" A3
10'—6" 1
23'—0" cz2
200" C.3

Metre Gange.

w

. 2,8, 4, 8.9-19, 8, 81-36;

Four-wheelers,

Length, Code.

18'--0" M AL
20'—0" M A2
21'—8" M. A3
18— M.C1
20'—0" MC 2
18'—0" M.C 3
20'—0" M.C. 4

Drawing Numbers.
8.2, 8.3, M 1-14.
S. 2-3, M. 3, M. 6-18.
2-3, M. 3, M. G-14, M. 10-22,
8.2, M. 8, M. 6-14, M, 23-28,
2

8.2, M3,
8.2, M.3,
: 82-88. '

S — T (Y N A

» M. 8, M. 20-31, M. 6-14, M. 26.
3, M. 6-14, M. 24, M, 26-28,
M. 6-14, M, 26, M. 80, M,

Noza~~=All Lypes other than the ono required iq he penned through,
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Detailed IList of Drawings.

Standard Gange.

Title.

Metre Gange.
8 1 . o M1
st m E1l] LERS M. 15
B B s . M19
8 20 - .o M, 28 .., General arrangement,
8 36 o . M,29
S 33 e we MO27
M. 32
8 2 s .« 8. 2 ... Door Fasteners, etc.
8 3 e . B 8
8. 21 e « M. 26 ... Door and details.
8. 34
8. 3 End door and details,
5. 4 M. 6 ... Door Arrester.
8 o - M 4
8. 24 . M. 17 ... Roof and Body plates,
8. 20 . M. 21
8. 8 .
8 2 Tody Ironwork and floor plate:,
5 30
s, 22 :
s, 27 - Body Ironwork and plates,
8. 3¢
M5 -
M. 18 ... DBody Ironwork.
M. 22
M., 25
M, 381 ... Body Ironwork and body plates,
M. 28
M. 33
8B 7 sor o M8 Soleburs and headstocks,
8. 81
8. 8 - e Mﬂ" '\'lf 19'—8" ﬂ-nd 23'—0"
under frame,
8, 82 . - Detail of 26'—0" underframe, °
M 2 .
MoO16 ..,
%, g‘] «ne Underframe details and floor plates,
M. 30 ..
B. 9 e Axlegusrd, Scroll irons, ete.
' M. 10 ... Bearing Spring, Axlegusrd, Beroll iron,
ete, ’
8. 10 e ee w:  Drawgear and details,
. 11 "

Screw Coupling and ‘Bafety Chains,
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Detasled List of Drawings—contd.

Standa Gauge, Metre Guuge, Title,

B 13 . e M. 14 ... Buffers,

8. 18 . Springs.

8 14 .. M. 7 ... Wheelsand axles.

8 16 w M. 8 ... Axlebox.

B, 16 .. M. B .. Axle box Detaila.

8 17 .\I: 11 ... Arangement of Brakework,
8. 18 . M. 12 .. Details of Brakework.

8 19 . .. M. 13 ... Details of Brakework.

Notg :—All Drawing numbers other than those for the type ohosen, to be penned throngh,

PARTICUTAR BPECIFICATION,

2, The work required under this specification consists of the construction, supply and
Gene:al desoripiion and quantity, g;‘””"&‘ on rail at... . ....... station in perfeet running o1der

Iron -('"’"d Goods wagons ..... .. trre, comprising steel and ironwork and

fittinga  complele  with Vaeuwm  Rrakework in accordunee  with the sehedule of

qula.ulitieu gi;un i :i the di:wingu supplied, with !l.;] ffllstl.-nings, bolts and nuts, waashers, rivets

split pins and wooden packings which are required for securing all the i nd fitti

to the b.ri'dien and]underf rames, g tron work and fittjnga
3. The wheels und axles will not form part of the contract, and will be lied

Contractors st their works by the Railway (.‘um;;;{:'l.) ted to the

Kxovptions,

4. The General dimensions of the Cg:r__;g_l wagon are as follows :—

Dimensiona,
Longth of underframe o - . .
Length of bady, inside . . vos
Width of underframe e -
w  of body, inside - e e .
Height of side, above floor ven aee ves
w ofcontre ,,
Length over buffers e s
Diameter of wheels on tread .., s e
Bize of axle journal ... -
Wheel base e res ves -u ey

6. (¢) The wagons a e to be made as shown on general Arrangement drawing No......
wv sese voues €xeept where modified in ved on it and the particulgr :
drawings of the details,
(Any special modifications reguired, to be noted below) :-~
8. Besides the modifications nr.htod above, should any further modification be suhsequent-
Further modifieations, gpd“]wd by the. .C“‘T“"“‘ and Wagon Sll[)cl'intemlppt or his
uty, such modification must be made by the Contractors
without claim for extension of time or inevease in price, except as hereinafter st forth,
Whenever the apecification differs from the drawings, the specification i to Le followed,
unless the Carriage and Wagon Superintendent or his Depiity ahall otherwine direct.
GENERAT. SPECIFICATION,

7. The fullowing General Specification covers the construction, supply and delivery at
.of the Goods vehieles  specified in the ytm_'guing Partliculars

Genem| partionlars,

Bptmhc?h)cmWhI'im e Co ) g
8. (a eels and Axles. Tho Coniract does not include wheels and these wil
b pupid o i3 Contracin, ssin those il
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(5) The words ‘ Carriage and W Superintendent’ or his ‘ Deputy ' refer to the
persons who will take over the work in India® from the Contractors. The ward ¢ Contract-
ors’ refers to the person, firm or Company with whow the eontract for tho sdpply of the
work, ete, may be placed. The word ¢ Bub-Comtractor' denotes any person, firm, or
eompany from whom the Contractors may obtain any materinls or fittings to be used in
the construction and manufacture of the wagons.

(*) The cost of all painting, marking and lettering, and delivery, must be included in
the Contract price. The cost of all tests and analyaix of materials of any kind must be
borne by the Contractors, who must also bear eosts of all Royalties and Rights.

9. No additional snm for extms of any nature whatever will be admitted unless submit-
ted to, and approved by, the Carriage and Wagon Superintendent, in writing before the
execution of such extra work.

10. (2) The Drawings supplied and any other drawings which may subscquently be

Accuraey of Drawingn nupplied to the Contmctors, are not gnaranteed to be free from

’ inacenracies. They must be m dived where necessary in order to

suit the requirements of this specitication, or na may aubsequently be desired Dy the Carriage

and Wagon Superintendent withont claim by the Contractors for extension of time dr increase

of price.  When the drawings differ from this Rpeciteation, the apeeifieation is to be followed
u the Carriage and Waron Saperintendent shall atlierwise divect. T -

() The wagons must con f-::im strietly El the rules of t]lz’o ﬂf'):‘ell'll l::mntbn;_ lhldia'g'h“ m&

gards mrving dimensions, weight, wheel-baan, buffor height. an

Oovernment Euls, overy other partienlar, and if they d) not conforin to these rules
they will be liable to be rejectcd.

(¢) The Contractors must make, free of any charge, .any modifieations which may bLe
found necessary to attain this resull, and thise modifications must be approved by the
Cumnfa and Wagon Superintondent. -

(d) A diagram of the woving dimenaions may be oblained by the Contractors on applica-
tion to the Carriage nnd Wagon &nporintﬁndenl.

ORDERING AKD TESTING OF MATERTAL,

11. (a) The wh-le of the materials required for the construetion of the wagons shall ho
of British or Indian manufacture, and must be subject 1o the approval of the Carriage and
Wagon Buperintendent or the Saperintendont of Loeal Mannfactures and mnat l"m‘nsl_\' with
British Standard requirements and to satisfy himu:f on this point the Carringe an Wagon
Buperintendent will submit samples cut from same to such chemical and mechanical tests an
the British Standard Specifications requive.  If any sample fuila to meet the required tests,
the whole of the material vepresented by such sample will Lo rejected.

(h) Namenof Makers to be submitted and approved.—Before any material in oi‘dﬁﬂ'd
from Britain, it is specially requirved that the wames of 4he nakers

Nu..'d Mukers of Materlale.  gin whom it in pr!:p- wed to (Inbtain any kind of material, or any
of the fittinga for the work under the contracts shall be submitted to the Carriage and Wagon
Saperintendent and the Buperintendent of Local Manufactures, and that the names shall be
approved by them before the orders for wuch mnterials or fittings ave arranged. After ap-
roval, two copies of all orders to Bub-Contractors ave to be sent Lo the Carriage and Wagon

intendent and the 8nperintendent of Local Manufactures. These are also required in
the case of replacement orders.

(¢) All orders to Sub-Contractora for steel plates which required to be flanged or worked
lncally are to be ordered of best ¢ flanging guality.*

d) Should the Comtractors procced with any pait of the work before receiving from
the Carriage and Wagon Superintendent and the Superintendent of Local Manufactures the
spproval of the namer nf the makers, and the class and qunlity of the material proposed to
be nsed for the exceution of the Continct, and should the mnterinl bo subsequontly found, in
the opinion of the Carviage and Wagon Superintondent or the Superintendent of Local
Manufactures, to fall short of the tosts or other requirements of this specitication, or to have
been obtained from other than the approved nakers, the whole of the work thus manu-
factured will be rejected,

(¢) The test of the materials will, n« fur as possible, be carried out at the works of the
Materials tosted st Bub-Con. maker of the materials in order to facilitate the progress of the
traetor’s works, Contract, but notwithstanding that the Contractors shall have
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obtained the materials from makers approved by the Carriage and Wagon Superintendent
and the Superintendent of Local Manufactures and that such materials shall have complied
with the specifted chemical and mechunical test to the watisfaction of the Carriage and
Wegon * Buperintendent or the Superintendent of Tocal Manufactures, the Contractors’™
responsibility for their efficiency in every way shall vemain the same as if the materials had
been manufactured and teated by themselves, the intention of the eontract being that all
materials used shall be of the Kigheul quality, and the Carriage and Wagon Buperintendent
or the Superintendent of Lyeal Manufactures shall have power to adopt any means they may
think advienble in ovder to aatisfy themselves that the kinds of materials specified are aotually
used throughout the contract.

(77 The teat of finished fittings, such as axle boxes, springs, buffers, etec., will be made
and carried out at the worke of the maker of such fittings by the Carriage and Wagon
Buperintendent or the Superintendent of Toeal Manufactures and only ﬂllc}ln#\":illwd fittinga

as have beep approved by th]em must be used in the construction of the wagona.
(9) Slwnuld any of the materials or articles be found defective or fail to comply with the

tests, analysis or other requirements of this specification, they will be rejected.
(#) The Contrnetors must provide, without extra charge, all tools and labour required
Tools ard Labour to be hro by the Carringe and Wagon SBuperintendent or the Buperintend-
vided, ¢te, PO ont of Loeal Manufactures for the in spection and testing of all
the wk under the Contract and they wust make provision in
their orflera tn their Sub-Contretors for the inspecting andl teating of articles at their works
when required by the Carvinge and Wagon Superintendent or the Superintendent of Local
Manufactures. :
(¢) The matorials of which any part of the wagon is to be made are stated in the parti-
enlar clause in the specitication deshing with any such part, but for convenience of reference
the main requigements are’ alsy here given below in tabular form,

Norr.—Generally stoel I o he wied in the constractlon of detulls, nuless Yorkehire Iron selected sefap ron,
or other materials, sre specified for certain paris, but parts which require to bo weldad mnat only be made of steal
with the express permisalom of the Corrisge and Wagon Saperintendent in weltlug, otherwise the parts wileh are to
be wolded must be of Yorkn'iire beon or other wranght tron as may e speclfied,

(7) Materials for which British Standanl specifications are to be used,

Clupa lettor named
. in Britia) Standard |Number of British| Form of British
‘Nam> of Detai's, specification showing Standand Standard Test
clasn of material specifleation. piece to be used.
requirgd.
ort
STREL. NQ.B;I’. 1911,
* Bpeoification.
Laminated springa No. 8
Volute and Holical springs No. 7
Ordivary forgings .| B No. 8 D
Suspension eyebolts, nute and washers| C No. 8 n
Specially imrorhn parts, auch s | D) No. 8 D
marew oouplings, nuts, shaokle pins, .
apring shaokle pins.
Brake Gear pins e | D No.8 D
Castingn .. | Aecording to claasi- No. 10 CorD
floation.
Plates, sections, bare and rivet bars No. 18 Aand B
u in the construction of the
Whgon.
WaeovaHT IRON, )
Beat Yorkshire iron for drawbars, | Beat Yorkshire ... | Report No.51 | Aand B
shaokles, morew couplings, sido
chains and other detafla whero
ocifled,
o rigging, and any othor parts | Grade A .| BoprtNo.51 | Aoand B
where wrought iron is spocified,
exoept plates. . _
Plafu. other than Yorkshiro iron | Grade C ... | BReport No, 51 Aand B
Plates. ’
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(k) Materials for which no British Standard specification is yet available :—

Gun-metal.

Name of Detail. | Copper. . Tin. | Zine Load,

I Per cent.  Per cemt. Per cent. | Per cont.

Axle-box bearings, lined with white-metal .. 770 80 Nl 150
White-metal,
Name of detail. Copper. Tin. Antimony.‘l Lead,

il

Per cont. | Per cent. | Per cent. | Por cent.
i

Axlebox bearings ... 55 i BB 5 | 25

For axle-hoxes and any other parts, the materiala for which are not mentioned in the
above tables, iee the rpecial clauses dealing with these ports in this specification,

(/) The whale of the materials must comply, except where modifed by this

Additional requirments sud  wpecification, with the tests and other requirements of the

tests, ritivh Standard specifications named above for ¢he claws of

material concerned, and they must fulfil such further requirements an ave stated in the
specification,

(m) With regard to the analyses which the Contractors are lisble to be called upon
to supply under the torws of the several British Btandard  specifications abovenamed, to-
gether with other analyses which way be required by the Carriage and Wagon Superinten-
dent or the Buperintendent of Local Manufucturew, of other materials or articles not covered
by such specitications, it ix to Le understood that, should the Carriage and Wagon Superin-
tendent or the Superintendent of Local Manufactures so decide, any or all of the annlyses
must be mode by & metallurgist selected by themselves, and from these analysex there will be
no appeal.

(») In addition tothe tenaile and bending testa, ete., required by the Britivh Standard
specifications named alove, for the mnteriala to which they relate, the Camiage and Wagun
Buperintendent ot the Superintenilent of Local Manufactures will take mechanical tests from
wrought and cast-iron articles, etc., and such other materials as are not provided for in the
British Standard specifications, in such number asthey may consider to fairly represent the
lot of articles from which the test samples are taken.

(o) The Contractors or a reprerentative nominated by the Contractors, must arvange with
the Inq:ftur. before the work is commnenced, for the provivion of such additional articles
as may be required to ensble a selection to be made by the Imspector from the bulk for
testing purposes, or failing that for extra piece to be left on each forging and casting,
if required, which will be broken off or cut off in the presence of the Inupector for testing
purposes.

(p) 8hould any of the materinls or articles be found to be defective or fail to comply
with the tests, analyses, or other requirements of this specification, they will be rejocted.

(g) No electric or oxy-acetylonc welding is Lo be done on any of the work unless the part
Weliln for which this process is proposed hax been shewn to the Curriage
cling- and Wagon Superintendent and hin  permission for welding

obtained in writing. The welding must only be done under hix supervision, :

(r) The Contractors will not be paid for any excess of weight due to the iron or ateel

Welght having been rolled or forged thicker than specified or shown on

. ' the drawings, but should the weights supplied fall below an

estimate made from the contract dimonsions, the iron or steel will be accepted or rejected at
the option of the Carringe and Wagon Superintendent,
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(#) The Contractors are to be entively rosponsible for the eﬂicieﬂ:‘ly of the wagons in all
- l'cg‘fectﬁ, notwithstauding any approval which the i
and Wagon Superintendent or the Superintendent of Local
Manufactures may have given of the detail drawings supplied
to the Contractors, or of the manufacturers of the materials or parts employed by the

Contractors, or of the tests carried out either by themeselves or by the Contractors,

Contrastors’ responsibility.

CONFTRUCTION AND MANUFACTURE OF THE VEHICLES.
w* Underframes.

12. (¢) The whole of the plates, channels, angles, bars and rivets, bolts, {iens, etc.,
used in the construction of the underframe are to made

of steel, in accordance with British Btandard Specification
No. 18, Report 24, 1911, except such parts as may require to
be welded, which must be made of wrought iron. The wrought iron is to be made in
accordance with DBritish Standard Specification No. 51, bars to grade A, plates to grade C,
and must comply with the tests given in that Specification,

(b) Steel forgings of ull kinds must comply with Dritish Standard Specification
No. 8. For class, sce table of waterials, Clause 11 (7).

Materials for Underframes.

Bteel Forglngs.
{r) The steel castings are to be Iilind(' in ;x'o;dun{'cl\-lrith 'B]ritiuch Stnnd]and Bpecification
. No. 10, Report No. 24, 1911, and mukt comply with the tosts
Heel Canting. and requirements of that Bpecification, {n addition, the
Superintendent of Locn] Manufactures has power to select custings at his discretion for
destruction tests, ’
(/) All channel and augluﬂ bars :;mst be made dpvrﬁ-cg;lyh straight n;:g equal:: over ti::i;
" anges rexsure, and not by haminering before being us
Crannel .‘::1: ?’ﬁ:«mn' Glrders for the l{n erfrnmes, The ends of all channel bars ﬂgmst be
finished by machinery and not by punching or shearing, to the
exact shape and dimensions shown on ﬂgv drawings. The ends of all channel bars must bo
enrefully fitted, care being taken to ensure that the web of the one bar fits against and into
the flanges of the bar it meets, The plates forming the end frame covering-plates, all
cover and gusset plates of all underframes must be perfectly flat and free from buckles.

(#) All holes in the picees of iron and steel which form the lmde(llrlmg:ﬁf must be drilled,
Punchin exeept those in the cover gussel and headstock plates of all
Punebing and Drilling. underframes, which may be punched, ql‘o\rided that £]I the holes

in each plate are punched aimultaneously, or through a metal template clamped and fixed to
the plate which contains all the holes required in the plate ; if one or other of these systems
of punching be not adopted, all holes must be drilled,

(/) The knees for cunnecting the chanpel bavs, forming the underframe must be made

X out of steel angle bars but the s of the angles must be

niees. neatly dressed off and the holes through them drilled, Great

care must be taken that these knees are so fitted that the whole breadth of each side will bear
against the parts which they connect.

() All rivets must bo made to the correct length before rivetting, so as not to require

Bivets and Rivetting,  Cutting afterwards, and the ends must be perfectly square,
Every rivet must properly fill the boles, which must be y
Fnir with ench other, and in no case must the diameter of the rivet under the head be more
than 4% inch amaller than the diametor of the hole it is infonded to fill. Great are must
be taken that the rivets are not overheated, that they are thoroughly cleaned, and that the

cdges of the plates ave brought well together before the rivets are put in, Machine
rivetting in to be cmployed wherever practicable, and care must be taken that the cup docs

not injure the plates, All rivets rivotted by hand must bo made of the best Yorkshire
iron, All rivets that are loose, having cvacked or ill-shaped heads, or that are in any

other way defective, muat be cut out and replaced by aound rivets.
(#) Whitworth's standard gauges must be used in forging or finishing all bolt-heads and
olta sud Nats, nuts and all bolts and nuts must bo screwed to Whitworth's
standard ]fitch, the bolts to a length of three dinmeters, unless

;;therwiie shewn on the drawings, All heads of bolts and nuts must be hexagonal,
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() All surfaces of adjoining parts must, while thoroughly dry and clean, and just before

. " being finally put together for rivetting, receive one good coat of

Buluting surfase kn-costact. iut made of freshly ground pure red lead and pure raw

" linsced oil. All burrs must be removed before the parts arv put together and the surface
. must be brought into close contact while atill wet.

FITTINGS ANXD DETAILS FOR THE UNDERFRAME.

18. (a) The axle-guards must be of wronght iron, in accordance with Dritish Standard
Bpecification No. &1, (trade A. They must be of the strongest
Axlo-Guards. and most suitable design for their purposo, and a#e to be firmly
secured to the uuderframe in ap. approved manner and ﬁttul with bridles. -Cure must be
taken that sufficient clearunce is lvhoth above and below the axle-boxes. - The guards are
fitted with a special Tee steel scction check block made of B class steel in accordance with
British Btandard Specification No. 8, Report No. 24, 1911. :
(b) Scroll irons may be forged out of the sulid of wrought iron, British Standard
8pring Gear Spevification No, b1, Urade A, :

Pins for scroll irons and shackle plates are to be made of D class steel, Dritish Standard
Bpecification No. 8.  All pins are to be turned and tho holes for them in the scroll irons
and shackle plates drilled.

(e) The hook for hangimg couplings, draw-bur plates, and other wmall forgings not
Small Forglngs otherwise speeiticd, are to be made of wrought iron or mild
: steol as specified above for the axle-guards; they must beo

forged out of the solid and all the holes in thew are to be drillcd and the pins turned.

() The hand brake gear is to be made of wruughii iron of mild steel of the quality

speoified above for the axle-guards, oxeept the pina, which are
Hand lirake Gear. to be made of D class steel ss wpecitied for the spring pins. The
brake npirdle, brake spird'e hangers, brackets for brake Dblocks, suspending links, Lrake
Mock suspending links, brake thrust rod ends and brake lever ends, are to be forged out
of the solid and all holes in thewm are to be drilled and the pins turned.

(¢) The vacuum brake is to be itted to the underframe and is Lo comprise . vacunm
eylinder complete with Lall valve, reducing tee, dummics and
carriers, hose and coupling, r.-{]im‘lu!' hose pipes and train pi ping,
with all clips, bolts and nuts, fittings, connections, and brake rigging complete.  The eylinder
1H Inches for Standard Gauge

nto be e e Gongs diameter, is o be galvanized and s to be fitled with

the internul ball valve. Tho piston rod is to be satisfactorily rustproofed.

(#) The brake rigging is to be wmade of wrought iron or steel ns specified pbove for the
hand brake gear. ' \

(g) The brake shafts, ends of brake bleck thrust rods, ends of pull and connecting rods
and vacnun cylinder brackets must be forged out of the solid, all holes ave to bo drilled and
the pine t . The bearings of tlic brake beawma are to be forged out of tho solid, and the
bearing part turned. The brake bloek suspending links are to be of wrought irpn and eyes
case hardened at Loth ends.  The holes in the vertical lever brackets and vertical lovors are
to be bushed with hard steel bushes. The India-rubber pipes for the vacuam brako ato to be
of very best.quality and suitable for uso in tropical climates. ‘I'ho vacuum train pipe ia to be
fixed 8 inches out of tho centre line of the wagon for & feet 6 inches and motre gauge on thoe
left hand side of o person locking at the headstock of the wagon. .

(k) The brake rigging is to be so arranged that thero sliall bo an equal pressure on each

block, and that the total pressure shall be 90 per cent. 6f the tare

. Brake Tressure. weight of the vehicle, with o vacuum of 20’ inches in_ brake
cylinder. : . '

() The pins of all brake work, whether hand or vacunm, age to be of D dlass steel,
Brake Gear fu Gogeral The saapending link brackets are toibe made of wronght irop or
earin QooeTh  cast stoel us may be decided by tho Carringe and Wagon Super-
iotendent and are to be forged or cast in onepiece.  The brake rigging Is to be so arranged,
“aind the necessary parts are to be &:mvided‘, for working the brake blmkniy- hand, as well as 3_7
the automatic vacunm system:  The castings for the brake gear are to sound sharp, perfoctly

Vacuum Uroke.
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clean on the surface, and free from honeycomb. ,All the wurkinE parts of the brake gear
. must be plangd, bored, or turned so as to make good machine work.

DREAW GEAR 'AND BU?!ER!.__
(For 5'-6" Gauge Wagons only.)

14. (a) The draw-bar hooks, spindles for draw springs, shackles, and side chains and
hooks (if required) are to bo made of nickel chrome or steel
Draw Bars wnd Side Chalne. 3, ving an ultimate tensile strength of 66-76 tons per square
inch, with an elongation of 16 per cent. on 2’ and Yield Point 80 per cent. ; the nuts
and cotters, wearing angles, 'and trimmers, and knees, are to be made of mild steel, British
Standard Specification C class ; the hooks must be made to the dimensions shown on the draw-
ings, and must be forged by dmwing the steel down at one end, then bending round, so
that the grain of the iron may he’in the same direction as the curves of the hook ; the other
end of the draw hook must be drawn down aquare a9 us to form the shank. The draw hooks,
wide chain hooks, and eve-bolts are to be drop stamped and then properly annealed, special
care muat be taken that the forgings are not overheated before they are drop stamped.
The holes in the side chain hooks for the chains, and in -the draw hooks for the ahackle pin,
are Lo be drilled and not punched. The spindles of draw springs when they pass through
the springs must be turned,
(5 Each ride chain complete with haoks, links, nuts and eye-bolts must be fixed as
. nearly as possiblo ax if in actua) practice, and the nuts scrowed
Tewtlug Bide Chalns. up to their proper place.  After this hus been done every side
¢hain must be so arranged that alond of 20 tonk may be applicd throughout the chains, hooks,
links and eye-bolts, ans any part showing demage under this tost will be rejected. Also one
side chain in 100 must be tested to destruction, and must not break with less than a dead
load uf 12 tons ; should any part of the side chain, hovk or eye-bolts selecicd break with less
than n dead load of 12 tons the whole of the work thus represented will be rejected.
(N. B. - Ui side ghoinr are vot Tequired the above paragtaph to be peoced through.)

(#) The buffers are to be made of wronght ivon or wild steel. The.wrought iron for the
) washers is to be in accordance with British Standard Specifica-
Nuffere, Piunger type. tion Nu. 81, grade A, and the wteel for buffers to be to British
Htandard Specitiention No. 8, Report No. 24 of 1!'! ‘l. 13 clr}sn. Thoe buffer heads must be
forged rolid on the rods, and not welded on to them. The buffer faces must be turned to a
perfectly spherieal surface, as shown on the dl'nw:nbfn and '.]It“{ dgus, and bucks of the ﬂnugcs
on the plungers must be fuccd up true The buffer head is to be securdd to the buffer
plunger by eounter-sunk rivels an shown. Tho bufler rods must be drawn down under a
steamy hommer trune to the form shown, and turned.  The buffer plungers must be turned,
und the inside of the plunger bured out if necessary, to ensure the plunger clearing the base
of the springs when the buffer_is driven right home. The buffer cancs are to be bored out so
as to be a proper sliding fit. The buffer washers mnst to drossed perfeetly true to the form
shown. ¢ parts of tho buffer rods which pass through the springs must be turned.

(d) The serow, trunnion nuts, links, shackles and “pins of the sorow oouplings are to bo

) made of nickel chrome stecl, pmgerly heat treated, having an

Borow c""l’"‘,';" and Shackls 143 imate tensile strongth of 66-76 tons per square inch, witﬁ an

’ . elastic limit of G5 tons per square inch and an elongation of 16

per cent. on 2 inches; Yicld Point 80 per cent. The weight lever rivets and washers for

. tho couplings are to be of mild stecl, huving a tensile strength of 27 to 32 tons per square

inch with an clongation of 28 o 32 per cent.  The draw-bar shackles, the screw cou ings,

shackle weight lever for screw couplings, and acrew conpling nuts, are to be forged out

of the salid, and-all holea in them must be drilled. The coupling nuts are to bo turned

and faced up at tho ends, sufficient metal being loft on the ends of the pins of tho nuts

for cold rivetting ; the washers which arv attached to the nuts are to he countor-sunk on the

outer side, . The lug on the serew for attaching the woight lever to the serew must be forged

rolid with the screw and not welded on, The bottom end of the lever must be flattencd out

or split, to provent the cast-iron weight from working looso or dm]z:inu off, Gieat caro is

to be taken to cut the threads of screw couplings accurately to the dimensions given on the
drawing and gencrully to finish them in the best and most accurate manner,

{e) Each of the screw couplings must be fixed as m.'nt'lg as possible as if in actual

Peating Borow Couplia iractice and serewed both in and out to the full length of the

) & Boro pioge. ravel. . Aftor this has been done, every coupling’ must be so

- srranged that a load of 40 tons may be applied thronghout the eoupling, and any coupling,
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showing damage ander this test will be rejected. In addition tothe above one per cent, of
the c:mg:lingu are to be subjected to a dircet pull through the shackles, atd the couplings
must whow no sign of distortion with a load-of 80 tons, the breaking load thus applied to
be not less than 100 tons, Should the coupling selection for test fail to withstand the
specified test, the entire batch represented by the test will be liable to rejection,

(¥or Metre Gauge Wagons only.)

14-A. (4) The hook and coupling buffera are to be made of cast steel as specified in
Hook and coﬁl.un‘ Buflersana British Btandard Specification No. 10, Report No. 24 of 1011.
ook, The coupling hooks to bo steel forgings made of D class steel.
The hooks are to be forged out of the solid; the hooks mnust be made to the dimensions
shown on the drawing, and must be forged by drawing the stoel down at one cud and then
bending round, so that the grain may be in the same direction as the curves of the hook.
The hooks are to ba drop stamped and thus annealed, special care being taken that the
furgings are not overheatod before they are drop stamped.

The holes in the hooks, for the pin, are to be drilled and not punched.

() The hook— and compling—buffer spindlen are to be turned thronghout their length.

The buffers are to be machined perfectly flat on the face, and at right angles with the
apindles.

(¢) The coupling serew, conneeting link, vokeand lever ure to be forged from the solid

of D class steel and must. be wmade to the dimensions shown on
Coupling Berew, Links, Yokes, {he (lmwing and all holes in them inust be drilled, and all the
ote. pine and joints must be an easy and good fit.

(ireat care must be taken to cut the threads of the screws aceurntely to the dimensions
given on the drawing, and generally to finish them in the best and most accurate manner.

{(d) Thetrunnion nuts, spindle nut, and all pins must be of D class steel, special care
being taken to accurately machine the threads in the nuts.

{¢) The slesve washer, apring sleove, outsidoand inside spring eups arve to be wade of cast

Weshe stee neeording to Mrvitish 8tandard Specification No. 10, Report

Mesves ard Woshurs, No. 24 of 1011.4They mnat be aceurately machined where
reguired to the dimensions shown on the drawing.

(f) Each buffer wust be fixcd ax nearly an possible ax in actual practice and the serew
must be-serewed both in and out to the full length of its
travel,  After this has been done, every buffer must be wo
arrunged that n lond of 15 tons may be npplied throughout the buffers, and any buffer
showing damage under this test will be rejoctulj.

Tesling Lufloms,

Aazle-Boaes,

15. (a) The sxle-box castings may be of elther (a) mallenble cast-iron, i.e., castings
Matertxl and Tosting made from iron and vendered alleable by annealing in

’ ' hmmatite ore or other simHar process, or (4) cast steel, i.e., cast-
ings made direct from Biemens, Martin or Bessemer steel, or other approved process,

The malleable iron and steel castings are to be of the best quality and t_horonflu]y well
annealed. One box out of every 100 cast will be selected for testing in thd following
manmner :-—

The box selected will be placed on ita side on a solid metal foundation, and & weight of
2 cwts, will be allowed to fall freely on it, at least twice, from o height of 12 feet, after
which the box must be broken for the examination of thv material, and the thickness of tho
wetal.. Should the box eelected, fail under the drop test, or the material appear unduly
reduced, the boxes represented by the tested aample will be rejected,

(b) The azle-box covers must be made of the same material as the Loxes an approved by

Axlehox Covers. the Carriage and Wagon Superintendent,

(#) The gun metal bearings arc to I}e;;nal witl;‘wl;itl mctala The gu:l I;Ie:_li in i.:la {n;
cumpoud 0r. cent. 0 ooppel‘, I cent, o In, An

+*Gun Meta) and Whito Meta), per oemt. of load, Tt must be east into ingot of about 80 lbe,

, woight, and re-molted before being-un into the moulds, White metal for ude as lining for
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the boarings is to bo eomposed of 55 per cont. of copper, 81'5 per cent. of tin, 25 per cent. of
lead, undglsﬁ’ﬁ per centl. ﬁﬁ antimony. The Superintendont of Liaocal Manufactures ar the
Carriage and Wagon Superintendent will have one bearing out of each one thonsand of the
total number required under this contract tested by n metallurgist selected by themselves.

1f the gun metal or white metal be found to differ from this Specification, or to show
tho presence of more than one per cent. in all other metals or impurities, the bearings will
. e rejected. '

The slipper or slide must be of cast iron with two W. I. projections at one end for
dvawing it out, it mnst bo perfectly flat and even ko as to hed accurately botween the top of
the bearing and the box,

(d) The wooden dust shields must be lined with thoroughly good tanned leather, well
. Dast Shletds cured and kept in place by the dust shield cover plate of mild

steel. The shiclds and cover plates must be made to the
dimengions khown on the drawing,

(e) The whole of the fitting is to be carried out in the beat possible manner.

The spring seat and the top and side seats for the gun metal hearing mnat be carefullv
cleaned ot and made perfectly flut and true. The axle-gnard
gnides must be wade accurstely to the size shown, clean and
smooth on back and sides, and must be at right angles to the spring sent. The axle-guard
guides must be made as hard an poasible to resint wear, and of the exact size shown on the
drowing. Great care must be taken that the thickness of the metal in the working parts of
the box in not reduced. The ecover and face for the e wer muat be mnohined perfectly trne,
The holes in ench eover and box must be drillod ont of the «id, and through templates made
to the satisfaction of the Carriage and Wagon Superintendent or the Superintendent of Liseal
Manpfactures, sy that any part of one axle-lox will fit rocurately in any other axle-bax.

(£) The bearings must be bored % ineh larger in diametor of the journal to whieh they
are to be litted, the bored swifuce heing finished up bright.  They must alao be machined np
true on top nud sides nnd well fitted into the axle-boxes, sn that when in place they have no
«hnke, and are perfectly wyuare with the spring seat and axle-guard guides.

(g) The contractors must armnge with their Sub-Cantractors to provide an axle-journal

- to the wize shown on the drawing, finished bright and fitted into

K- n cust iron box frame of snitable congtruction, to gauge all

parts of the axle-boxes and bearings nw & wh¥le, Other ganges suitalle to test the wark in

detail are to be wade of stecl.  These gauges aye to be made in acenrdanee with the

drawings and must be approved by the Carringe and Wagon Superintendent or the Superin-

tendent of Local Manufactures before the work ix commenced.  The whole of the gauges ave

to be the property of the Railway Company, and are to be in the custody of the Carriage

and Wagon Buperintendent or the Buperintendent of Local Manufactures, during the
c:acutirn of the contract. -

All gauges or parts of gauges wust be renewed at the Contractors’ quﬂnw ms often as

the Carriage and Wagon Superintendent or the Supaintendent of Loeal Manufactures may

think necensary. Any of the axle-boxes which are not wade to fit the gauges acowntely
will be rejected..

(%) One axle-box complote with gun metal bearing, slipper, dust shield and cover plate
must bo finished and fitted completo, and approved by the Carriago and Wagon Superinten-
dent, before the remainder of the work is pruceedod with. This axle-bax will be kept as a
sample, and the whole of the wark must be fully aqual to the approved sample in quality
and finish. Should the Carringe and Wagon Superintendent wish to make any alterations
in the sample submitted, these alterations mnat be mado without extra chaige.

() The initiala of the Railway, the maker's namo, the Contractors’ name and the year

Marking, of manufactnre, are to be cnst or stamped on every cover and

! cant on cach bearing, also on each sride or top of every axle-box,

and in addition the size of the journale must be cant on the box and ecast or stamped on
the cover, and each box and bearing must be stamped by the Inspector with his stamp.

Munufaoture.

' LAMINATED BPRINGE.
16, («) The springs are to be made in accordance with the British Standard. Specifica-
tion No, 6 (with annlysie), Report No. 24 of 1911, for
Materlal and Tesing. Jaminated bearing springs and spring steel, subject to the
following requirements :
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Acid steel in to be uned ag specified, but with the written permission of the Carriage and
Wagon Superinténdent the steel may be made in a basic lined furnace, on condition that
during the process no carbon excopt that in the ferro-manganeso is added to the-steel.

Sample of tho spring steel will be selected from one top plate, and one of the other
plates out of each kind of springs under the contract aftor tompering out of each batch of
springs, if the batch be lems than 300, or one sample piece in every 300 springs if there
be more than that number. These samples will be subjected to n complete analysix by a
metallurgist nelected by the Carriage and Wagon Ruperintendent. Should the analysis
prove unaatisfactory, the springs will be rojected. '

The carrying power of the apring is to be equal to that griven on the drawing.

dixtiThe'::: rintendent of Tocal Mnnufacr::mshshall h_:lve wer to mark in m:f: ul;ily
nguishable manner every rejected , but not in auch 2 manner as to render them
unsaleable to other parties, ! fpring

() The ends of the top plate must be bent round to the correct radius as shown on the

Manufastore. drawing to engage with the shackle pin.

Every plate must be properly fitted, nibbed and tempered. The nibbing of the top
plate is to be done while it is ved hot. (Great care must be taken that the nibs and the slots
are exactly in the position shown on the drawings.

_ Bach plate must be complotely conted with red lead paint befare heing put into s
apring.

Buckles are to be forged out of one piece of iron the full width of the buckle. The two
ends are to bedrawn down, lapped chrn_ver one another, and soundly welded at the top or
bottom as the ease mov be. The angles of the buckles both inside and ontside must be

ectly square and solid, and the whole buckle t» gouge nnd square to the exnct form and

imensiona shown on the dmwingz.  The under<ide of the neating must be drewsed perfectly
fiat and true tothe plans of the spring. The buckle must he tightly shrank on to the
plates, the plates being furthor seenred in place by means of a washer plate and ret serow.

The whole of the inside of the apring buckle must be slotted out exoctly to gauge
and the width of the stecl used for the springs must be uniform and correspimd exactly
with this gauge. (ireat cnre nust be taken to bed the plates thormughly well together.
The buckle must be made a dark red heat, and the -plates pressed tightly home so us to
ensure a thoroughly good tight fit, :

(¢) Every plate of each laminated apring must be legibly stamped with the initiala of

Marks the Railway, the Contractors’ name, the maker's name, and
i the vear of manuficture. The top plate must be stamped on
one eye al the extreme end, nll other plates on the underside at one end.

HELICAL AND VOLUTE SPRINGS,
17. The aprings are to be made in accordance with the British Standard Specification
Material, Testing and Mannfae- for Volute and Helioal Springs, No. 7 (with analysis) "Report
ture. No. 24, 1911, except ns modified by the following additional
requirements which are also to be obsorved :

(a) Acid steel ix to be nsed as apecified, but with the written permission of the
Carriage and Wagon Superintendent or the Bngcrintandmt of Local Manufactures the steel
may be made in a basic run;rl furbace, on condition that during the “proctss no carbon
except that in the ferro-manganese ia added to the steel, )

(8) The material required for analysin will be taken in the following manner : —

The Carrisge and Wagon Superintendent or the Buperintendent of T.ocal
Manufactures will take a samnple piece of steel, after tempering, from each kind of
springs under the contract, The sample piece will then be subjected to complote
analysin by a metallnrgist seloctod by the Carriage and Wagon Superintendent.
Should this analysis prove unsatisfactory, the nprings represented by the sample
will bo rsjected. . . .

The carrving power of the spring should be equal Lo that given on the drawing,

Each end of every apring must be gronnd exaetly at right angles to the centre line
of the apring, and the coilu of o}l aprings must be true and agnare with the basc,

(#) Every spring must be legibly stamped when hot with the initial letters of the

i Railway, the Contractors’ name, the maker's name,
Warktng. and the year of manufacture,
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WAGOF BODY IRON-WORK, ROOFING AND FITTINGS.

18. (a) The standard roof shoets weigh 2:5 Ibs. per squave foot. The roofing sheets to
be curved ucmu'ntcg to the radius given in the list of parts or shown on the drawings.
They are to he delivered with the adjoining cdges otr:ach sheet perfectly sqtiare to pach
other, and exactly true to the dimensions given. The end of each sheet must perfoetly
square with the sides. It is to be in the power of the Carriage and Wagon Superintendent
or the Superintendent of Local Manufactures to adopt such means as they may think neces-
sury to test whother any of these sheets fall short of the requirements of this Specification.

(h) The shoots, bLars and angles for the ;mg-m bodics are to bo made of ateel,
- in secordanco with British Standard Specification No. 18,
Macorial {oc Wagon Bodie, Report No. 24, 1911, except ruch parts ae may require to
be welded, which should be made of wrought iron in accordance with British Standard
Specitication No. 51, grade A, and must comply with the tests given in that Specification,

(¢) The side, end, shutter, door and floor sheets for the wagons may be punched,
Shests and Angles provided that all the holes in each plate are punched simul-

' ' tancously, or through a metal template clamped and fixed
to the sheet which containa all the holos required in the sheet. The bara and angles
connected with the shects, which are not part of the underframes and the door frames may
be punched provided that the holes in each pioce are pnoched simultaneously, or through
a lemplate aa above doscribed, or they may be punched in the usual manner, provided every
piece 1a gauged, at the Contractors’ cxpense, with the metal stud template made to the
satinfaction of the Carriage and Wagon Superintendent and is correct whon 2o gauged ; if
one or other of these svstems of punching and gauging the holea in the sheets, bars and
angles be not adopted, all holes nust be drilled. Any sheet, bar or angle in which the holes
are not accurately in their proper position will be rejected. The sheets must be rolled
earefully to the weights and thicknees given. The side, end. and door sheets must be care-
fully ttattencd hy planishing under the hammer or stretched in a machine =0 as to b with-
out buckle or wave. The edges of the floor plates may be sheared if the work i so done as
to make a close joint when tﬁ:}' are rivetted to the underframe.

(") The door and daor top frames are to he made as shown on the drawing; they are

b to be neatly welded np at the corner.  All holes for rivets and

nom. holta are to he made in the frames after they are welded up.

The hinges for the doors are to be eavried across themn, so as to be rivetted to the frames, as
shown in the druwings. (ireat care must be taken to make n perfeet fit between the door
frames and the bavs against which they are shut. The special sectioms of iron and ateel

maust be supplied to the exact sections shown on the drawing.

(¢) The door of the wagons, and the parts at the top of the doore are to be rivetted up
aod finished camplete in every reapect, and these, ss well as every detail, must Le tested by
metal gauges at cach stage of their manufacture, and be to the satisfaction of the Carriage
and Wagon Sujporintendent,

(f) The edges of the side sheets at the doors of the wagon and the closing bar at the
top of the doure ave to be pressed to the form shown on the drawing so as to provent water
getting into the wagon through the doors. The edgos of the dvor plates, and the centro
cover strips are to be capefully prossed to the form and dimensions shown on the drawings,
The bent edges of all plates are to bo perfectly true and square with each other and with the
body of the g‘llit‘- Any plate showing cracks, laminations, or any other defects, will he
r!‘_!ected. All holea in the pressed plates are to bo drilled in them after they are pressed.
The plates and doora when finished must be perfectly flat and frec from all buckle and wave.

(9) Door brackets, door stays, eye-bolts, duor fastenings, bolts goides, pins for door

¥ fastenings, division hinges, staples, and hinge feet are to be

orglogs. forged out of the solid and all holes in them are to be drilled.

The eyes of all iron hinges are to- be forged out of the solid and welded on to the arms not

less than 6 inohes from the centre of the eve, and the eyes of the hinges and hinge ‘feet.muut

be faced on both sides in & machine. All holes of every kind in them are to be drilled, and
the pins turned and when finished must be parfectly flat and free from il buckle and wave.

GENEBAL.

10. («) All parts where thought necessary by the Carriage and Wagon Suporintonden
or his Doputy mli to be bored, turned, or pbnedt and finished up swooth and bl'il:ht whethet

&
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mentioned in this Specification or not, and all pieces of iron or steel not so bored, turned, or

d must be thoroughly cloaned and dr&u(i up and finished off in the best style of wagon
work.  All nuts are to be hexagonal and must fit so tightly on their bolts that they cannot
easily be turned by hand. Whitworth's standard gauges must be used in forging or finishing
all bolt heads nuts, all bolts and nute must be screwed to his standard pitch, and the
bolts to a length to three diameters. All riwttin;i is to be done in the best possible manner.
All rivets that are rivetted up which are found to be lnose, or have cracked heads, or to be
in any other way defective, must be cut out and resm‘!m:ed by others. All workmanship and
material must be of the very best of their respective kinds.

(b) A pattern of every article required under this Specification which will he made in
India must be made and finished complete, and approved by the Carriage and Wagon Superin-
tendent or his I):Ent_\' before any similar part of the rest of the work under this contract
is proceeded with. Should an examination of any of these patterns lead the Carriage and
Wagon Superintendent or his Deputy to order sny alteration in the designa of any of the
parts they are to be at liberty to do, without claim on the part of the Contractors for loss on
any of the parts which they may have made prior to the approval to the patternas, or for any
extra payment, except in regard to weight, at such prices as may be approved by tho
Carriage and Wagon Superintendent or his Depnty.

(¢) The intention of this Contract is that every piove of sleel or iron shall he manufac-
tured with such accoracy that any piece may be used, without dressing of any kind, in the
place for which it is designed in any of the vehicles. To enaure this, every picce must bo
made from a carefully prepared metal tewmplate or gauge, and all holes in it, except where
specially mentioned to the contrary, must be drilled through the holes in the template, so

at the corresponding parts in the difforent vehicles may, without doubt, be exact duplicates
of each other. All templates and gauges must ba provided by the Contractors at their own
oxpense. The template munst be steel bushed, of such rwaterial, made in such & manner
and be renewed as often as the Superintendent of Loacal Manufactures or tho Carringe und
Wagon Superintendent shall desise.  All dimensions for template and gaugos to be taken
from the upper side of channels, angles, cte.

(d) The various fittings will bo checked and gmanged by the Superintendent of Lieal
Manufactures, the Carriage and Wagon Saporintendent or his Deputy in such convenient
places as may be amanged, and it is desired, that every facility shall be made for this
purpose by laying out the pieces which go to make up a definite nuinber of vehieles at one
time, which number shall be agreed upon from time to time, during the Contract.

ERECTION,

20, (a) One wagon is to be erocted, the underframe and body to be rivetted up complete,

The wagon ia to be fitted with bearing spring, bufters, brake

Pattern Wagons. gear, ete., all atoel and iron work eomplete and erected on ita

wheels and axles asa pattorn and approved and passed by the Carriage and Wagon Superin -
tendent or his Depnty before the rest of the work is procecded with.

(b) The pattern wagon and pattern of cvery article having been approved, the remaining
" wagons are to be erceted complete and delivered in perfect running order, The whole of the
work must be equal in every respect to the approved pattorns. Every detail must he tested
by metal gauges at each stage of its manufactare, C'are must be taken that the nnderframe
templates are all worked off the top and ends of channel bars, and that the width and depth
of the underframe sections are checked from time to time as recoived from the rolling m{]h,
as inaccuracy of rolling may lead to diffienlty in securing exact duplication.

¢) The pattern wagon after exanination and inspection by the SBuperiniendent of Tiocal

© P e Manufactures, the Caml?:c and Wagon Superintendent or hin

Losding Test. Deputy shall be tested in the following manner :—
After taking the deflection of hearing springs, the floor and buffer heights, the wagon

ill be ally loaded with ballast or pig iron until the load of the wagon ia.................,
t‘l;lll perm?mﬁ a record taken of the deflection of the springs, solobatw:and sides. For tho

Iat loaded wire shall be atrung on pulleys and run the lasigth of the underframo
a:lr:ldl;u rll’sh.: wagon shall then be unloaded nntF“ readings taken again and the result recorded

by the Carrisge and Wagon Superintendent.
INSPECTION.

21. (a) No article is to be painted before it has boen inspected and approved by the
Superintendent of Local Manufactures or the Carrisge and Wagon Superintendent. Any
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article which is found to be in any way defeetive or which is not in accordance with the
tests or other, requirements of this Specification, will be rejected. The Contractors must
novide, free of charge, all tools, labour, and gauges required by the Superintendent of Local
Manufactures or Curriage and Wagon Superintendent (}ur the inspection, and for such testing
of the work as may be carried out on the Contractors’ prewnises, or at their Sub-Contractors’

works as stated in Clanse 11 (4) of this Spesification.

(b) It is to be clearly undersiood that a sample of every kind of fitting which is sublet

Sempies of Pitings is to be submitted to the Inspector st the Bub-Contractors’

P - works, and checked over by him sud compared with the draw-

ing before the bulk of the fittings are proceeded with and arrangements should be made for
warking and keeping themn for ready refereuce during the Contract,

MAREING AND PAINTING,

Painting and marking Finished 22, Every completely erected wagon is to be finished off
Wagons, in the following manner :—

The body sides and ends (outside) are to bo ]!I'minwd with two coats of standard
...................... colour fo the approval of the Carriage and» Wagon Superin-
tendent. Sufficient time must allowed to let the first coat thoroughly dry
before applying the second coat.

The paint is to bo obtained from an approved Paint and Varnish
Works Company and must be to the........coccerviiiiiiiicin
Railway standard quality and shade. :

Tho underframe, underframe iron work, buffer cases, brako rigging, and axles are to
be plintﬁd.u......n...nuonn.

The underframe members, cross and longitudinal bars and floor of the wagon under-
neath are to be painted with two coats of red oxide.

The axle-guards, nxle-boxes, bearing springs and wheels are to be painted black.

The inwide of the wagon and the floor is to be painted with two conts of red-oxide,
and the marking for the inside is to be done carefully in white paint as shown on
drawing No...ooooiiniivncinnieninns

The outside of the wagon is then to be carcfully lettervd and marked as shown on
dmwing No......o..ooun,

TBACINGB AKD) PHUOTOGRAPHE.

23. (a) The Contractors must furnish tracings and photographs ns follows ;e
Two complete setw of tracings showing the wagons and brake goar (general arrange-
ments and details),

8ix photographs of the pattern wagon taken from two points of view.

(%) The tracings are to be made on tracing cloth ; they areto be well executed, hand-*
S made, general and detail tracings of the general arrangentents of
thite the hodies and underframes, and of the underframed body steel

and iron work, wleels and axles, axle-boxes and springs of the vchicles exactly as made. The o
Contractors are to show the wheels and naxles, axle-boxes, springs and other fittings in
detail and in position on the general tracings of the vehicles, the numbers of the drawings
which refer to these fittings ave to be given on the general tracings of the vehicles, the
ticulars of the weight of the vehicles, and the weights and dimensions mentioned in

Clause 20 of this Specification should be given on those genoral tracings.

(¢) These tracings must be made to a scale agproved by the Carriage and Wagon Superin-
tendent. Tt is the intention of this Contract that the (eneral drawings of the vehicles
thould bo complete in every respect. A diagram sketch (scale § inch to the foot) of the
vehicles is to be given showing the principal dimensions. This tracing is to be cut the same
nize na the other tracings in the set, and 1s to hear the first acrial number of the set. Each

trucing mnot be marked witl the words ‘... ......... e e, Railway %‘?
Goods Wagons, SaBU98Y | rrveiieerisnenenn type, the No. of the Contract and the

Contractors’ nm::."n B'?I:;‘ tracings are all to be made of the samo size, double elephant,

40 inches long by 27 inches wide, and they are to be delivered rolled up on a wooden roller, and
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not folded in any way. The contmet is o include in tho set of ‘ As made ’ tracinge a

sheet giving lists of all details, bolts, nuts, rivets, and all fittings, with the quartities. Refore

the tracings are sunt to the Carriage and Wogon Snperintendent cach tracing must be signed
by the Tnspector, who has charge of tho contract at the works.

(d) Six photographs, three showing the side view and three showing {he end view of

b the pattern wegon completely erceted, are to be supplied. One

otogTaphs. pair of photographs (one of each view) for each set of tracings

are to bo mounted on one sheot of drawing paper basked with cloth, which should be eut

the same size as the tracings. This sheet in to bear the last serizl number of the set. The

remaining pair of photographa are to be supplied unmounted.

Pay axp EMOLUMENTS OF ASRISTANT SUPERINTEXDENTS oF THE Ratnway
Main SEnvick.

62. Rai Pahadur Bakshi Sohan Lal: (/) Will Government be pler:ed
t o state whether it is a fact or not :

(a) that since the creation of the appointment of Assistant Superin-
tendent, Railway Mail Servico, some forty years ago, no increase
in their pay and cmoluments has been made ;

(8) that the Postal Commitlee which sat at Simla in 1920, to raise the
scales of the pay of Post Oftice and Railway Mail Service Officials
has ignored altogether the case of the Assistant Superintendents,
Railway Mail Service, and instead of bettering their prospeets has
degraded them to the subordinate posts of Imspector and that this
action of the Committee has had the effect of making, in some
casew, the superior officer, that ix Assistant Superintendent, Railway
Mail Service, draw less salary than his subordinate Inspector ;

(r) that all the European and Anglo-Indian Assistant Superintendents,
who were on thé list of Assistant Superintendents, were provided
with higher appointments in the Department without passing the
Departmental examination, while all the Indizn Assistant Superin-
tendents, some of whom were wenior to the European and Anglo-
Indian Assistant Superintendents, were degraded to the subordinate
rank of Inspector and the post of Assistant Superintendent was
thus abolished altogether ;

(d) that, representations were made by the Indian Assistant Superin-
tendents, Railway Mail Service, to the Director-General, Tosts and
Telegraphs, and to other authorities for redressing their grievances
and for 1mproving their prospects of future advancement ?

(i) 1f xo, will Govermment be plensed to siate wlnt eleps, if any, they
have taken or intend to tuke to redress the grievances of Assistant Superin-
tendents, Railway Mail Service ?

(This Answer was, by leave of the Charr, placed on the table)

Colonel Sir 8. D’A. Crookshank : (/) (2) Tt is necessary to explain at
some length why there has seemingly been no increase of pay in the appoint-
ment of Assistant Superintendent, The position is as follow.s:  An appoint-
ment of Assistant Superintendent on R, 200 was first ereated in 1878, After
that and until 1882, the sanctioned grades of Assistant Superintendents were
Ra. 200 (one), Its. 150, Rs. 125, Ra. 120 and Rs. 110, In 1883 the designation
of ten Inspectors on Rs, 100 was changed to Assistant Suporintondent. In
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1891, the one appointment on Rs. 200 was absorbed in the next lower grade
and threo grades of pay were sanctioned, #¢s., Rs. 150, Rs. 125 and Rs. 100,
With effeet. from the 1st December 1919, the appointments of Assistant
Nuperintendents were merged in those of Inspectors of Sorting on & time-scale
of Rs. 100—5--175, The maximum of the new time-scale is Rs. 175 azainst

Rs. 160, the maximu:n of the previous graded scale.

(4) These appointments were abolished on the recommendation of the
Postal Enquiry Committee, 1920, and merged in those of Inspectors of Sorting
corresponding to Inspeetors of Post Offices. The reasons are stated in the
report of the Postal Enquiry Committee, 1920, Tn a number of cases, the
revision has, no doubt, ;;}frch-tl the ez-Assistant Superintendents adversely and
in some instances they are drawing less pay than the former Inspectors of
Sorting, but such cases are reeciving the special consideration of the Director-
General.

(¢} On the 1st December 1919, the date on which the changes had offect,
there were altogrether® §2 officials holding substantive appointments in the
three grades of Assistant Superintendents, Railway Mail Service, as shown
below

1s¢ grade pay Ra. 1560 (15).
13--Indians,
2—Non-Indians.

2nd grade pay Rs. 125 (8).
S§—Indiane.

3rd grade pay Rs. 100 (19).
17—Indians.
9 _—Non-Indians,

The two Non-Indiansin the 1st grade, one of whom headed the list, had
alrendy heen officiating as Superintendents, Railway Mail Service, on Rs. 200
in acting vacancies in their own Circles as they were recommended for these
appointments by the head of the Circle.  The senior men while so officiating
retired in May 1920 and the other man was confirmed as a Superintendent on
the minimum pay (Rs. 250) of the {ime-scale about the same time, as he had
rendered a continuons acting service for over 2 years and was also specially
qualified on account of his experience of Railway Mail Service work in the
Bombay Presidency. e was 49 years of age at the time of his confirmation
and had accordingly {o be exempted from passing the departmental test, which
is intended for departinental subordinates not exceeding 31 years of age. The
other two Non-Indians in the 3rd grade became Tnspectors along with the
others,

Of the 13 Indians in the 1st grade, 1 has rotired, 9 have already been
promoted to appuintments in the solection grade of Rs. 175—225 from the 1st
December 1919 or subsequent dates, according as vacancies were available, and
one among them who lad passed the Superintendents’ test is acting as
Superintendent of Post Offices on Re. 260 ; 6 out of S Indians in the 2nd grade
alull 4 out of 17 Indians in the 3rd grade have similarly been given promwotion
to the selection grade posts on Re. 176—225 or KRs. 145—170; 3 other
qualified passed ludians—1 of the st grade and 2 of the 3rd grade—are already
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acting as Superintendents on Rs. 250. . Thus only 4 Indians—2 of the 1st grade
and 2 of the 2nd grade who are now Inspectors on Rs. 100—5—17k and who
are not qualified fora Superintendentship are adversely affected by the change but
they are eligible for promotion to the selection posts on Rs, 175—225. 11 Indians
and 2 Non-Indians in the 3rd grade who became Inspectors cannot be said
to be adversely affected, as their pay was changed from Rs. 100 to Rs. 100—
5—175, with the prospect of promotion to the newly oreated selection posts on
Rs. 175—225 or Rs. 145—170. Morcover, the question of regulating the pay
on the time-scale on its introduction on the 1st December 1919 by a special
concossion in respeet of the Assistant Superintendents adversely affccted, who
are cither at present in the cadre of Inspectors, Railway Mail Service, or who
received promotion to other posts from a date subsequent to the lst December
1919, is already under consideration. 1t will thus be seen that no preferential
treatment has been or is being accorded to Non-Indian Assistant Superintendents.

(d) Ropresentations have been received and they are being considered as

stated above.

(15) With the exception of the 4 cases referred to in.{:' ) (c), Government
do not consider that the former Assistant Superintendents have any legitimate
grievanoo,

Vacasncies aMong Forrsr Researcu Orricers AT DEHRA DUN,

63. Mr. Pyari Lal: () Will the Government be pleased to place on
the table a statement showing how temporary vacancies ocensioned by the
absence on leave or otherwise of Research Officers at the Forest Research
Institute, Dehra Dun, have been filled during the last five years, stating the
qualifications for special research work of the temporary incumbents ?

(%) Is it a fact that in the {mst these vacancies have been filled by officera
without any regard to their technical qualifications for thé rpecial branch of
research of which they were placed in charge, ~.g., an officer whose duties are
more or less clerical being made to officiate as Forest Zoologist and also officers
holding no special qualifications for chemical research being made to officiate
as Forest Chemist, in preference to the respective qualified ausistants ?

(¢) Is there any reason why the procedure obtaining at Pusa and other
Research Institutes under the Government of India of allowing assistants to
officiate and thus increasing their efticiency should not be followed st the Forest
Research Institute *

1. Mr.J.Hullah: (2) The statement asked for is placetl on the table.

(/) The Rescarch officers at the Forest Research Tnstitute are seleoted
officers with special qualifications in their own subjects and in most cases it has
been impossible to replace them by oflicers of similar qualifieations when they
have procecded on leave. Special rescarch work has therefore had to be
suspended during their absence and all that it has been possible to do has been
to keep the administrative work of the branch mnning as eficiently as possible,
In nnry two cases were the Assistants considered capable of carrying on the
work.

(¢) At the Agricultura] Research Institute at Pusa second or supernumerary
officers are ordinarily available and, when they are not, officers can be obtained
from the provinces to officiate in the leave vacancy of the head of a section,
Only short leave vacancies, and those also in sections where therc are no second

or supernumerary officers, are filled by the appointment of Assistants to hold
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charge of the current duties of the section.
practicable at Dehra Dun.

In the beginning of this year one of the Assistants to the Forest Chemist
was allowed to officiate for part of the time during which the head of this
Lranch wax on leave but the period was too short to form a definite conclusion
as to his fitness. Whenever an Assistant is considered fit to do so he will be
allowed to carry on the dutics of the head of bis branch in the latter’s absence

This procedure is not ordinarily

provided a fully qualified ofticer is not forthcoming.

Statement showing how temporary vacancies occasioned by absence on leave or otheriise of
Research Tnstitute oirrﬂ have heen filled during the last 5 yoars.

. Name of Resenrch Officer .
Serial i Name of officer who held charge of the .
No, who I"i(:{:::h"d on duties of the officer on leave. Periods.
1 | My, C. ¥, C. Beeson, Forest | Mr. N. C. Chatterji, Assit F. Zoologist | 6-5-1916 to
Zoologist, 0O Cin addition. 18-5-1916.
Mr. B. B. Osmaston, Pesident O/C in | 19-6-1916 to
addition. 2-7-1917.
Mr. J. E. Macpherson, P. A. to President {26-11-1919 to
F. R. I. and College O/C in addition. | 6-2-1920.
Mw. F. M. Howlett, Twmpl. Pntbnlu?cal 7-2-1920 to
Entomologist of Pusa O/C in | 8-7-1920.
addition.
2 | Mr. Puran Singh, Chewieal | Mr. C. K. C. Cox, Asstt. F. Economist | 4-4-1918 to
Adviser, 0/C in addition. 1-6-1919,
3 | Dr. J. L. Simonsen, Forest | Mr. A. J. Gibson, F. Economist O/C in | 16-11-1919 to
Chemist. addition. 7-3-1920.
Mr. C. F. C. Beeson, F. Zoologist O/C | 19-9-1920 to
in addition, 24-1-1921,
Mr. Gopal Rao, Aseit. to F. Chemist, | 25-1-1921 to
Offg. F. Chemist. 20-3-1921,
4 | Mr. R, B. Pearwon, Forest | Mr, C. E. C. Cox, Assit. F. Economist | 27-8-1919 to
Economist, 6-11-1919.
Mr. A, J. Gibson, D.C.F. wee | 7-11-1919 to
11-3-1920,
Mr, C. E. C. Cox, Asstt. F. Economist | 12-3-1920 to
8-7-1920.
Mr. R. C. Milward, President O/C in | 4-7-1920 to
addition, 26-8-1920.
6 | Mr. R, E. Mareden, Sylvi- | Mr, R. 8. Troup, D.CF,, and previously | 2-2-1919'to
culturist, Sylviculturist, 5-4-1919.
Mr. W. F. Purree, Prosident O/C in | 6-4-1910 to
addition, 20-10-1919.
6 | Mr. R. 8 Tole, Forest| Mr. W. F. Perree, President O/C in | 5-5-1919 to
Botanist. addition. 25-6-1919.
Mr. C. F. C. Beeson, Forest Zoolugist | 26-6-1819 to
0/C in addition. 25-11-1919.
.| Mr. 8. H. Howard, Sylviculturist O/C |26-11-1919 to
in addition, 28-12-1920,
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PROCEDURE IN REGARD TO QUESTION AND ANSWER.

The Honourable the President: Before the Assembly proceeds to
business, 1 have a statement to make regarding the procedure of Question and
Answer. The right of questioning (Government is one of the most valuable
rights which parliaments possess. The practice of it varies in different countries
and, in the evolution of Indian procodure, we have not yet reached finality.
Nor would it appear, that apart from the form of procedure, the true scope of
the parliamentary question 1s fully understood.

A question is a domand for information. 1t may somotimes be u-ed for
a purpose beyond that simple request; but, if it 1s so used, it muct be with
care: for, it is obvious that a point soon arrives where the cross-examination
of & Minister becomes debate and thus passes beyond the bounds of order.

The line which divides cross-examination from debate has been cros-od
several times by questions of which notice has been given for the present
Session of the Assembly. I will give but one instance.

A Member asked :

* Will the Government be fleased to state the exact present position and policy of the
Governient with regard to the following matters @ =~ :

(a) Afghanistan ;

(/) Khilafat ;

(r) Punjab wrongs;

(d) Non-co-operation i its double aspect of
(1) violent ;
(2) non-violent ;

(¢) Attainwent of Bwaraj within the yoar;

(f) Amendment of the Reform Aect ;

(g) Diasolution of the present Council.’

This is not a ‘ question,” in the sense in which the word ik used in the
Rules and Standing Orders. Tt asks, not for information in the strict sense
of the word, but for & speech which could not have been made without violating
the principles of our procedure. It was, therefore, disallowed, as contravening
most, if not all, of the Rules and Standing Orders relating to Questions. The
proper form in which to put comprehensive requests of that kind is a

lution, or even a serios of Resolutions : the proper occasion for their -
cexpression is in debate.

A second class of question, of which 1 hope the united common-sense of
the House will permit only the most sparing use, is that which asks for the
colloetion of great quantitios of facts and statistics, entailing prolonged labour
for the Department concerned which nothing but important public interest
can justify. 1t is not always easy to dscide whether questions of this kind
are an sbuse of the right of questioning ; and, therefore, 1 hope that Members,
before giving notice of them, will consult the Department informally, as to
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how far it is possible to meet the request. Much time and labour will thus be
saved.

Analogous to this type of question is onc which asks Government to make
u collection of statistics and other information which is already published and,
therefore, available to any Member. who will take the trouble of seeking it
hitself. An instance of this type, which I will quote, runs as follows :

‘(@) Will the Governinent be pleased to lay on the table a comparative statement
showing the prices of Milk, Ghi, Sugar, various food grains, oils and oil-seeds, cotton and
ordinury clyth from the time of the Mutiny of 1857 up to the proscut day in India so far as
recordw arc available ¥

() What were the pricos during the Hindé and Muhammadan reigne in India
respoctively P

(*) What are the causca of high prices at the prosent day, and what stops do the Gov-
ernment propose 1o take to alleviate tgo discontentment caused thereby P*

This is obviously & matter of historical research : and I am not aware that the
Government of India contains a Departinent of Ilistory.

A third and graver issuo is raised by a question which insinuates  that
Memnbers of Government often act in faith in the answers which they give.
Here we pass out of the region of the written rule into that of the unwritten
conventions which govern parliasmentary life.  The Chair is not concerned with
the private opinion which one Member holds regarding the good faith of
another ; but when privato opinion finds public expression in the suggestion
that officials mislead the Assembly by not being straightforward, we are
perilously near the point where reasoned diseussion becomes impossible owing
to the intrusion of personal feeling and personal charges that are not easily
proved or disproved. 'To this the Chair cannot turn & deaf enr. To pass in
silence exprossions of that kind would create a precedent which would open the
straight road to recrimination and consequently to disorder. Hence the rigour
with which expressions, commonly called wngparifementary must be scrutinized-
by the President.

As regards the roquest for notice of a Supplementary Question, referred ta
in No. 13, this ix o proper and rccognised way of meeting any unexpeoted
question and is usually reganded, not as a means of avoiding a proper answer,
but as ensuring time and consideration in order that a proper answer may be
given.

A fourth point is raized by the fact that out of 700 que-tions that have
}mm-;ed through my hands in prepartion for thix Session, no less than 82 have
eon divallowed under Rule 7, which figures ag parngraph 28 in the Mannal,
This number, representing moro than 11 per cent of the total, is much too
large, When 1 add that these 52 questions were asked by 31 different
Members, the Assemby will realise that at least one-third of the non-oflicial
Mewmbers aro unaware of onc of the fundamental conditions of the new. Cofis
stitution, namely, tho scope of the authority of (e Government of India and
the enlarged autonomy of the provineex, Iitherto n certain leniency lias been
exereised in the interpretation of Rule 7 and of ather provifions, i view of the
ditficultics inberent in the new systean 1 cust ask Mewbers, henceforth, to
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acquaint themselves fully with the restrictions laid down in such important
regulations as Rule 7. T should not be discharging my duty to the Assembly
if 1 extended any further leniency in this matter.

Finally, Rule 8 prescribes the condition that the subject matter of a
question shall be “a matter of public concern.” 1t is to be hoped that this
condition, which is rather s matter of judgment than of rigid interpretation,
will be more carefully ob:erved in future,

In excreise of the powers vested in me by Standing Order 17, I have
decided to modify the procedure followed last Session by the introduction of
the ‘Star’ system which bas been in foree for some years in the House of
Commons,

In future, any Member who desires an oral answer will place astar—thus
*—-against bis question when he gives notice of it. Any question which iy
not marked with a star will not be answered orally, but will be printed, with
its answor, in the official report of the business of the day. Supplementary
Questions, therefore, caunot arise out of the answers to unstarred questions.

It i hoped that Me nbers will utilise this system in such a manner as to
-reduce materially the number of questions to be answered orally, aud that
oonsiderable time will thereby be saved for the disposal of other business. 1
may also express the hope that Members will exercise a due sense of respon-
sibility in al/ the questions of which they give notice.

The rystem  will not apply to questions of which notice has already been
given, but it will apply to all questions of which notice is given after to-day-

1 desire, at the sa-ue time, to remind Members of certain decisions which
were reached Jast Session in regard to the treatment of questions in the special
circumstances to which 1 will allude.

1 ruled last Session that when a Member in whose name a  question steod
was abmwent, then, unless the Member of the Government to whom the question
was addressed elected, under Standing Order 19, tb answer it on grounds of
public interest, the answer would be sent to the Member in whose name the
question stood, and would be printed in the proceedings of the day. This
ruling will continue to apply in the case of questions starred for oral answer.
In the case of questions not so starred, the absence of the Member in whose
namo the question stands will have no effect on the procedure to be followed.

In  connection with questions standing in tho name of absent Members,
I desire further tw explain that when a  Member, from whom notice
of & questivn Lus been rewived, subscquently decides to absent Limseld
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for the whole Session, his questions will not be entered in the list under
Standing Order 17 ; while, if a Member intimates that he will not be in
attendance till & particular date, his questions will not be entered in the. list
until that date is reached.

My ruling of last Session that when a question requires a long answer, a
brief resumé only should be read to the Assembly, and the full answer printed
in the proceedings, will also continue to apply to questions which are starred
for oral answer,

.Further, when information is supplieil to an individual member in con-
nection with a question asked by him, it is for the Member of Government
concerned to decide whether the information in question is likely to be of
weneral public interest, and that when he so decides, the information will be
laid on the table and printed in the proceedings. When the Member of
Government decides not to lay the information on the table, it will be open to
any Momber, desiring to obtain the same, to apply for a copy of the informa-
tion supplicd to the Member asking the original question. This ruling will
continue to apply to all questions whether answered orally or not.

I may add for the information of the Assembly that 1 shall take steps to-
sec that the general announcements made to-day will be placed at an early
moment in the hands of every Member,

MOTION FOR AI)J()I.FRN.MENT TO CONSIDER MOPLAH
OUTBREAKS,

Kao Fahadur T. Rangachariar: Sir, I beg to ask for leave under
Rule 41 for making amotion for an adjournment of the business of the
Assembly for the purpose of discussing the Moplah outbreak in Malabar.

The Eonourable the President : The Honourable Member asks for
leave to move the adjournment of the business of this House to disouss a
definite matter of urgent public importance, namely, the Moplah outbreak in
the Malabar district. Is there any objection ?

There being no objection, the motion is set down for 4 r.M. this afternoon.

ARRANGEMENT OF BUSINESS OF THE ASSEMBLY.

Mr. P. P. Ginwala : Nir, before you proceed with the business of the
House, may I ask for your directions upon a question of procedure on another
point, that is, as regards the arrangement of the business of the ITouse during
the Session 7 Would it be possible for the House to have any opportunity of
expreseing its opinion, in some form or other on the arrangement of the
business for the Session before or after the arrangement is made ?

The Honourable the President: Docs the Honourable Member wish
to inquire whether an opportunity will be given before this House assembles
at the beginning of the Session ? Such opportunity canonly be givenby s
Kgst&l communication asking me to consider any proposal which Honourable

ewbers singly or collectively have to make,

Mr. P. P. Ginwal : Perhaps I have not made my point quite clear,
My point is this, that when Government makes an announcement as to the
arrangement of its own business or allocates certain days for non-official
business or proposes an adjournment of the House for a long period during the

pos 3
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Session, will the House have any opportunity of expréssing its opinion on
Govermment’s announcement *

The Honourable the President : 1 think 1 could take into con-
sideration whether the matter raised by the Honourable Moember is the matter
of urgent public importance, on which he might have an opportunity at some
future date of moving an adjournment 6f this House, Under our procedure,
I do not think any other formal means exists by which he could ventilate his
opinion or that of his fellow Members on the matter he has raived ; but effective
represcntations can be made without a debate on the floor of the House. 1
have already received intimations of the kind to which he refers and 1-shall
have at an early date to make some statement regarding that subject.

As the Honourable Meinber, however, has raised it, I niay point out that
in arranging the business we were hedged about with a good many diffieultios,
In the first place. though it was originally our intention to advise Hix Excel-
leney to set down certain dates much earlier than those which we have fixed
for the meetings of this Assembly, it was eventually found impossible to do xo
owing to the fact that this building could not be completed before the 1st of
September. Therefore, the completion of this building was the turning point of
our arrangement. The Honourable Member will realise that onee we were comn-
pelled to decide that the Assembly could not meet before the st of September,
the date on which the Mularram falls this vear was the recond difficulty which
we had to mect and which, as far as T wasx able to gather from the seneral
vense of the Aswsembly. the Assembly has not yet found means of overcoming.
1 am not sure that we shall be able to meet the genernl dexire for the {rancne-
tion of business between the bth and 16th of Sept-mber and vet, at the same
time, sutisfy the legitimate and honouruble attachment to their faith of our
Honourable  Muhammadan colleaguex. If wy Honoursble colleague has
anything further to put before the Assembly, 1 hope, he will do it in the
considered form of a document.

Mr. P. P. Ginwala: Would it be impossible for the Governmnent to
ask for the adjournment of the Iouse on a motion moved by the Governnent
that the Houre adjourn, say for 10 days, so that the House has an opportunity
of expressing itx opinion ? ~ Would it be contrary to Parliamentary procedure ?

The Honourable the President: No but when the motion--not
under Rule 11-—is made, that thix House do now adjourn, then a Member ix
entitled to bring up any subjoct ; but if the Honourable Member will consult
the rules—there are several rules governing that issue-——he will find, that it is
not on every vccasion that debate can arise,

ADDRESS OF WELCOME 7T0 HIS ROYAL HIGIHNESS 'THE
PRINCE OF WALES.

Dr. H. 8. Gour: Sir. T regard it as a_proud privilege, that T am called
uﬁn to move the Resolution which stands in my name and which reads
thus :

*This Asserbly recommends to the Governor General in Conueil that he mny be pleased
to MVH to His Royal Highness the Prince of Wales its hamble request that he way be
riuéﬁﬂ y plennad to aosept a loyal and datifnl Address of Welcome from the Indian Legis-

atwe; nndF furtber recommends that the co-operation of the Council of Btate be invited
[4
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therefor and that a Committee of both Chambers to which the following Members of this
Ausembly shall be nominated be appointed to draft an Address in consonance with the
national” aspirations of the people of India as voited by their representatives in the Indian

Legislature :

(1) Bir P, 8, Bivaswamy Aiyer,
(2) Mr. T. V. Seshagiri Ayyar,
(3) Prof. 8 C. Shahani,
(4) Mr. Harchandrai Vishindas,
(5) Chandhri Sahab-ud-Din,
(6) Lala Girdharilal Agarwala,
(7) Mr. J. Chandhuri,
(8) Babu Khitish Chandra Neogy,
(9) Bir Frank Carter,

(10) Lieatenant-Colonel H. A. .J. Gidney, and

(11) The Mover.!

In ordinary cireumstances it might be supererogatory on my ﬁnrt to sy
many words to commend this Resolution to the acceptance of thix House ; but T
feel, that T shall not be discharging my duty to thix House. and the country
if T do not state in clear termx the reasons and the sentiments which inspire
me in tabling this Resolution and moving it here to-day. We cannot ingmnore
the fact that outside this House a clamorous party is waging a sort of civil war
against the reception of His Royal Highness the Prince of Wales, and 1 think,
Sir, that as the Premier Legislative Assembly of this country we should join our
voiees in condembing this movement which is detrimental to the best interests
of thix country. 1 feel, Nir, and 1 feel strongly, that those who are responsible
for this disloyal movement have not adverted to the simple fact of constitutional
law. We all know that the King and the Heir Apparent to the British Throne
are both personages out of party polities. It is an established rule of English
democracy, that they should on no account be brought into the vortex of
party politics, 1 feel, Sir, that the movement that has been set on foot for
the purpose of boycotting 1lis Royal Ilighness is a movement which is
ealeulated to do infinite mischief, and T feel that it is 4 movement which can
never receive any encouragement or supporl  from the intelligentsia of this
country, I rise here to voice the unanimous sentiments of the assembled
Members of the Indian Legislature when T say, that whatever may be our
differences on the question of party polities, or whatever may be our differ-
ences with the existing form of the Government of India, we are all
unanimous in according to is Royal Highuness the heartiest welcone. Hir
Royal Highness may be sure, that so far as it lies in our power he will receive
from the responsible heads of Indian society that great and oriental welcome
which is the tradition of this land. 1 foeel, Sir, that those who advocate the
doctrine of non-co-operation and boycott are doing infinite harm to the best
interests of this country, His Royal Highness the Prince of Wales is cnminﬁ
here, and by coming to this country at an infinite sacrifice of his time an

labour, is pim!ing us, the people of this country, under a deep debt of obliga-
tion, 1t is & inatter of pride, that the Heir Apparent to the British Throne is
going to honour this country by a Royal visit, and be it remembered, by a
visit which ho is prepared to make in spite of the fatigne, the trouble and loss
of time which it involves. In the Colonial tours, which His Royal Highness
made last year, ho signally endeared himself to the people of the Colonial
Dominions, and if these Colonials hear that the people of this country have
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set on foot & movement to boycott their dear friend, what would be the feeling
of those Colonials towards the people of this country ?  We, the people of this
country, are striving for equality of treatment in alf parts of the British Com-
monwealth. 1Inthe Imperial Conference, all except one have accorded to us a
ition of equality. What would be their sentunents if they hear that the
mr Apparent to the British Crown on his visit to this country has been
boycotted by the people of this country ? I further venture to ask these
people if they have for a moment thought ‘within themselves what it means and
what it implics. It has been said by oune of the protagonists of this campaign,
that so far as the Prince of Wales ix concerned, he has no grievance against
him, he is above party politics. But it has been said that because he has been
invited by the Indian Bureaucracy and beeause he has received that invitation
and is coming out to this country, therefore he shall be boycotted. Now, Sir,
1 place before you a very simple fact. If you have a dear old friend with
whom you have no quarrel, “the fact that he has been invited by your next door
nmghhour with whom you have a quarrel,— is that any reason at all why if
he comes to call upon you, you should shut your doors againsthim? The [.mt
that he has been ealletf by the Indian Bureaucracy, is a matter of no importance.
The fact, that he is coming to this country to see for bimself the Princes and
ple of India, is all that matters to us, the representatives of this country,
and the fact, that he is a friend and an old friend of the people of this country,
should be the sole reason for according hin a hearty welcome. Now, Sir, we
have been told, that we shall be paralysing the Government if we boycott the
Prince. T have seen many empty threats of this character hurled in the face
of the people of this country. Were we not told, Ob, not many months ago,
that if you brought your children away from the r-f'hooh and colleges, and the
Barristers and Advocates gave up their practice in Court and boycotted the
Courts, there shall be Swaraj within a vear, and that Swaraj was promised to
us by the leader of this inovement in this very month. Now, we have been
told that if we make pyramids of foreign cloth and set them on fire, and if we
dance round about them w‘lth tom-toms beating in unixon and crying, ‘ Swaraj
is coming, Swaraj has come’, then we shall get Swaraj on the first of next
month. Now, let me assure you, Sir, that whenever Swaraj comes, and we
shall all welcome it, it shall not be on aceount of this movement but in spite
of it. Swara] will come because the Members of thix Asse. ubly and of the other
House have shown their capacity to bear greater rmpmmblhtmn It shall
come, not because we have danced about the bonfires of foreign cloth, or we
have put our children away from the schools and colleges, not because we have
t on a khaddi cap and khaddi coat, but it shall come because we bave put
ore the country substantial work and bocause we have contributed to the
labours of reform in a substantial manner. Sir, 1 speak these words in connec-
tion with my Resolution, because T think, that this House must, inan uninis-
takeable manner, declare what it thinks of this mischievous movement which is
directed against the person of the Heir Appurent to the British Crown.

I think that we should all unanimously vote not only an Address of Welcome,
but an address of hearty and humble we{mmﬂ to His Royal Highness when he
comes to this country. I have, since giving notice of this Resolutien, been
a roached by my friends, those who favour an address and those who would

to ualnfy it, a.nd I have had frequent talks with these people, and 1 should
rery bneﬂy state to you, Sir, what has been the result of these interviews.
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I fear that the last sontence of my Resoludion, namely, that the Address should
be in consdhance with the national aspirations of the people of India as voiced
by their representatives in the Indian legislature, has given rise to a certain
ambiguity and misunderstanding. There have been those who think that this
is a splendid opportunity which should be seized for expressing the accumula-
tion of grievances of the people of this country, but that, Sir, was never my
intention. My intention was, that instead of uttering empty words and platitudes,
let us go forth before the Heir-Apparent to the British Crown and tell him, that
we, the united people of this country, welcome him as the Successor to a Great
"Throne, and that we arc proud to belong to the great British Cmmonwealth of
which we are, and desire to continue to be, members. If the British Govern-
ment gave us a choice and said, * Will vou be independent, or will you remain
with us,” T should unquestionably say, * We shall decide to remain with the
British Government and a part of that British Commonwealth.’

1, Sir, feel, and 1 have no doubt all Members of this House must feel
cqually with me, that suppose we had taken the other choice and ohose to have
an Indian republic or independence, we should be like a planet hurled” away
into space, separated from the planetary system, and reduced to infinite atoms.
"The position of India, separated from the British Empire as a member of the
British Commonwealth, will probably not last six months ; it will be a prey
to the neighbouring forces. and it will go back perhaps 200 years in ordinary
civilization.  We have often been told F:\J the protagonists of this new ecult,
that this Western civilization is an evil, that we must shun Englich education,
we must abhor English machinery, and must inseribe upon our national flag
the charka,

(At this stage, Mr, Mc(arthy, a Chairman, took the Chasr.)

Mr. N, M. Samarth : Dr. Gour is out of order in referring to non-co-
operation and hoycott of the Prince.

The Chairman: I think Dr. Gour is perhaps wandering a little
from the original Resolution,

Dr.H. S. Gour: I am afraid, Sir, that the Chair has ruled that T am
wandering & little from the subject. These remarks, however, that 1 make are
intended to bring out what should be the candinal doetrine underlying the
Address,---that it should be an address of unqualified and unconditional welcome,
and that it should not contain any matters of a controversial character.
I further wanted, Sir, to take exception to the view not only of my friends here
but to that of those who are outside, as to what is the position of the elected
representatives of the people of this country in regard to the weleome to His
Royal Highness and how they should regard a movement which has
for its purpose the boycotting of his visit. But whether I am in order
or out of order, 1 have achieved my purpose, and I think T have thercfore
succeoded in pointing out that the last sentence of the Address must not
be misunderstood, but be regarded as an integral and cardinal portion
of my Resolution. Memnbers must understand that that is only to be
regarded as voicing the general aspirations and sentiments of the people
of this country, and not to trench upon anything which would trespass
upon the written and unwritten law of the English constitution, in other
words, to introduce no question of a controversial character. Now, Sir, as
regards the personnel, when I gave notice of this Resolution, I did not know



104 LEGISLATIVE ASBEMBLY, [5ra Seer. 199.'1.

[Dr. H. 8. Gour.]

that many Members in this House wete anxious to serve upon this Committee
and 1 myself had not the advantage of personally consulting theln whether
they would lke to serve on this Committee. On further consideration
T thought that this Committee might not merely be a Drafting Committee but
s Reception Committee, a general R ion Committee of both Houses, and
I hope, Sir, that with the leave of the House I shall be permitted to call it the
General Reception Co ninittee and with that object in view, I hope, 1 shall be
permitted to propose to increase its personnel. I have given notice of certain
names, to which I should like to add the names of the following gentlemen :

Rai Bahadur Debi Charan Barua,
Mr. Jamnadas Dwarkadas,

Bhat Man Singh,

Shaikh Rajan Baksh Shah,

Mr. Cotelingam.

Mr. K. Ahmed: Sir. I think my learned friend isout of order. There-
fore, 1 rise. on a point of order, to say that we cannot give leave for introduetion
of this Resolution because there is a condition laid down in it,

The Chairman: I think it would be more convenient if Dr. Gour put
his Resolution as two Resolutions, one of welcomme and the other with the
names of the Committee.

Dr. H. 8. Gour: Sir. T beg to move the first part of my Resolution
dealing with the Address.

Mr. N. M. Joshi: The Honourable Mover has changed the wording
of the Resolution and, I believe, it can go a8 an Amendment with the permis-

sion of this House.
Rao Pahadur T. Rangachariar: Sir, I beg to move:

“That the wordaafter the word * Address "—' in consonance with the national aspirations
of the people of India nx voiced by their represcntatives in the Indian Legislature ' be
omitted" ;
and if you will permit me, Sir—it ix only a verbal amendment.—I wonld
pubstitute the wond * the’ for the word “an’ Address,

For the very cxcellent reason given h}r the Honourable Mover, that
His Royal Highness the Prince of Wales s above any polities, I think, Sir,
that our address of welcome should convey entirely a pure, disinterested and

hearty welecome.,
(At thia point, the Prosident resumed the Chair.)

Rao Bahadur T. Rangaohariar: I do not think it is right that we
should trouble His Royal Highness with an enumeration of the national
aspirations of the people of this land. The national aspirations of the land,
how they are to be enumerated. by whom they are to be enumerated, whether
all of us are agreed as to what they should be, are all matters on which there
is great divergence of opinion; and to wsay here ‘a8 voiced by their
representatives in the Indian Legislature’ assumes a stato of affairs which
does not exigt. The Indian Legislatures have not had an opportunity of
voicing their aspirations for the nation, When they have done so,
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perhaps it will be right to refer to fhese national aspirations. 1 quite
agree with the Honourable Mover of this Resolution, that this welcome is
not only a duty on our part, but it is a religious duty enjoined on all in this
land ; and, therefore, 1 would ask him to accept this amendment so as to avoid
all appearance of any division on a matter like this in this Assembly. 1 should
like the united voice of this Assembly to go forth extending the right hand of
welcome to His Royal Highness and I quite agree with the Honourable
Mover in all the sentiments which he has expressed as regards the duty which
lies on us of extending a hearty weleome, although I do not venture to follow
him in all the dissertation which he embarked upon. 1, therefore, Sir, move
thix amendment.

The Honourable the President: The original question was that :

*Thin Assembly recommends to the Governor General in Counvil that he may be pleased
to convey to Hin Royal Highness the Prince of Wales its huble request that he may be
graciously pleased to accept a loyal and dutiful Address of Welcome from the Indian Legisla-
tuve; and further recommends that the co-operation of the Council of State be invited
therefor and that & Committee of both Chambers to which the following Members® of this
Assembly shall be unominated be u?:puintml to draft an Address in consonance with the
national aspirations of the people of India as voiced by their representatives in the Indian
Legislature,’
Since which an amendment has been moved :

* That the words after the word * Address ' where it veenrs for the scoond {ime, down to
the end be omitted. '

The question 1 have to put is, that that amendment be made. Perhaps
the Mover of the Resolution accepts it.

Dr. H. S. Gour: That is exactly why I stood up just now—to announce
to the House that 1 accept the amendment.

The Honourable Sir William Viccent: Sir, may I inquire whether
the Resolution is to be put in two parts, as was suggested in your absence, or
whether it is to be taken as a whole.

The Honourable the President : 1 understood that tho firet part,
containing the substantive part of the Resolution, down to the word ¢ Legis-
lature, ” was to be put as a separate Resolution, and that the question of the
addition of names to the Resolution would be put as a separate question from
the Chair.

The Honourable Sir William Vincent : Sir. the first part of the
Resolution has not so far definitely been put to the Council, and this Assembly
have therefore not had an opportunity of commenting on it, though I am
quite cortain that Members will accept it with acclamation, The Govern-
ment view is, that it is most proper that advantage should be taken of such
an auspicious oceasion as the visit of His Royal Highness the Prince of Wales
to presont to him an Address from the Indian Legislature expressing a cordial
welcome and indicative of, what 1 believe to be a very genuine feeling, the great
loyalty of India to the Royal Family. (Loud Ap ?;uae.} It would indeed be
lnnentable if an occasion of this kind were missed by the Legislature. I am
quite sure for myself—and 1 believe every one here will concur with me—-that
the people of India will accord to His Royal Highness this year, as has been
the vase in the past when a member of the Royal family has visited 1ndia, the
most cordial of welcomes. T know, there are persons in this ocountry who
profess to be opposed to the visit, but I hope and have every reason to hope,

® Fide pagee 114 and 115 of thuso Debates,
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that the grood sense and the traditional courtesy of the people will override all
such considerations when His Royal Highness comes. v

1 was going to advert at greater length to a point which has now been
settled by the motion of the Honourable Member opposite, and that
is, that the Government, while welcoming this Resolution, could only accept
it on onec clear understanding—-that no political topic of a controversial
character was introduced in the Address. Fortunately, in view of my
Honourable friend, Mr. Rangachariar’s amendment-—which, T understand, has
been accepted by the Honourable Mover,—no necessity arises for me to press
this point on the Assembly,

There is only one other matter which 1 need mention and that is the
number of the members of the Committee to be appointed. This s not a
matter with which the Government is really concerned, but ix a matter of some
practical importance. 1t does scem to me, that the Assembly would do well to
consider whether it 18 not possible to limit the number to what may be called
a useful drafting body. 1 must remind the Council, that in addition to the
Members of this Assembly who will serve on the Committee, the Couneil of
State will undoubtedly require possibly an cqual number, or at any rate some-
thing approaching an equal number of representatives on that body. T, there-
fore, suggest to the House a Committee of less unwieldy proportions than that
proposed, but this is only a suggestion. The question of numbers is not one of
any conscquence to us. The Government accept this Resolution as it stande,
and I have only to add, that the Government are glad that the first opportunity
has been utilised for the purpose of bringing it forward.

The Honourable the President : As the Mover of the Resolution
has professed his readiness to accept the amendment moved by Mr. Ranga-
chariar, and if it is the genernl sense of the Assembly, T think, T had better
ut the Resolution in its amended form. The question is, that the Resolution
Le so amended.

"The motion was adopted.
The Honourable the President : The question is that :

¢ This Assembly recommends to the Governor (teneral in Council that he may be plensed

to convey to Hix Royal Highneas the Prince of Walew its humble request that he may be

raciously pleased to aceept a loynl and dutiful Address of Welcome from the Indian

sgislature ; and further recommends that the co-operation of the Couneil of Btate bo invited

therefor and that & Committee of both Chambers to which the following Members of
this Assembly shull be nominated be appointed to draft an Address.’

8ir Jamsetjee Jejeebhoy: In rising to give my cordial support
to this Resolution, T may be permitted to express a hope which, 1 beliove, this
Assembly will fully endorse, that His Royal Highness the Princo of Wales’
visit being now finally settled, nothing will happen to prevent its complete
success and the fullest realization of the expectations of the general publie. It
will now only rest with us to make his visit conspicuously complete and suc-
cossful, and, I am sure the task hefore us wifl be successtully carried out,
provided we give the occasion a right impetur and immediately adopt necessary
and effective measures. 1 feel confident, that all the races and creeds in India
‘will make this great occasion ome of general rejoicing and entertainment and

of extending the happiness and prosperity of the people and of ensuring perfect
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peace and will all over the land. Hjs Royal Highness comes to us as one
who has alseady won his spurs by general acclamation and who is a high
prineipled, generously minded, genial, gallant and accomplished prince and
gentleman, well worthy of his exalted birth and high estate, who is heir toa
mighty throne and who, in God’s good time, will be the ruler over the
. British Empire. His Royal Highness comes out to India full of sympathy

and goodwill for the people of this country, ever dnxious and willing to
promote their utmost advanoement and happiness and as such His Royal High-
ness who will bo our august gnest is e.ninently worthy of the respect, esteem,
regard and admiration of all true and faithful subjects of His Majesty the

King-Emperor.

Mr. Jamnadas Dwarkadas : Sir, I consider it a privilege to support
the Resolution moved by my Honourable friend, Dr. Gour, and a nended assug-
gested by my Honourable friend, Mr. Rangachariar. It will be remembered.
Sir, that this is not the first oceasion on which the Prince of Wales is coming
to India. The late grandfather of His Royal Highness tie Prince of Wales,
King Edward VIT, was the first Prince of Walos to come to India. Then, in
the year 1904, King George V. the present Emperor of India. with Her Royal,
Higbness, the Princess of Wales, visited the country over which he was to rule
in the future,  On those two oceasions, when the father and mother and the
erandfather of the present Prinee of Wales came to India, it will be remem-
bered that from one end of the eountry to the other there was a uuique ouote
burst of loyalty and ‘Lheir Royal Highnesses were accorded a mest cordia
welcome by the prinees and people of India. 1 want to point out, Sir, that in
those days when Their Roval Highnesses came to this conntry, 1te Indians
were a subjeet nation under by no means the rule of a representative Governe-
ment, but of o Government which was made up mostly of Iinglishmen, I
submit, Nir, that if in those davs India stood like one man to accord a most
cordial welcome to Their Roval Highnesses, there is the geeater, ypason to-day,
for India, which is almost recognised as an equal partner in the Britis
Commonwealth, which ix on the pathway of achieving responsible Government,
and which has achieved partial responsible Government at the present moment,
to accord a most cordial welcome to His Royal Highness the Prinee of Wales
who is coming to gain first hand experience and to have direct touch ‘with the
princes and people of this country, so that when the duty of ruling this
country as the future monareh of this empire devolves on him, he may: be able
to fulfil it in a better manner, T hope, ' Sir, that India will rise to the ocosbion
and will accord a most cordial and affectionate weleome to His Royal Higlness!

Tt'is a mutter of gratification, Sir. if 1 may be permitted to refer to it, that
in the announcement made by the Government of India regarding the Com-
mittee appointed for the purpose of according a weleowme to His Royal Highness,
they have included the name of one of the most veteran leaders of India, who
has done more than any other leader, to further the interests of this country jn
all directions,—-1 mean Pandit Madan Mohan Malaviya, and it is a.matter rof
further gratification, that in spite of the opinion expressed by u mischievous band
of people, Pandit Malaviya has come forward to do his duty in his old ege and
to guiSe India in the right direction ofe according a suitable welcome to Hia
Royal Highness. With these few words, Sir, I support the Resolution.

Mr. B. 8. Eamat: I move, Sir, that the question be now put with
reférenich-to this pairt of the Resolution. S

X
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Mr. K. B. L. Agnihotri: Sir, it is with the profoundest regret,
that T have to rise to oppose the Resolution moved by my Honourable friend, Dr.
Gour. T am fully conscious of the fact, that courtesy and hospitality are the
virtues engrained in Orientals. I am conscious of the fact, that the loyalty of
the Indians to the Throne and Person of the King is traditional ; T am further
conscious of the fact, that Lovalty is also exploited and taken advantage of, as
an effective balm to soothe the excited feelings of the Indians resulting from
the outrages and blunders deliberately committed by the bureaucracy in this
country.

Our hospitality to guests is one of the primary duties that are enjoined by
the Hindu Shastras, and I come from the part of the country which was once
verned by one Raja Mauradhwaj of the Pauranic Fame, who, in response to
ﬁ?s duties of a host, went to the length of even sawing his only son and heir
into two, to feed the lion with the body"of the prince and to satisfy the curious
whim and desire of his guest, Bhagwan Shrikrishna and Arjun. This high
sense of courtesy and hospitality was not the monopoly of the Raja alone, but
had permeated Indians of all classes, rich and poor, hich and low, from time
jmmemorial and continues up to the present day. Who amongst us in this
sugust Asecmbly is not aware of the hospitality of the Tndians, extended to
outsiders even at the cost of their liberty. life blood, industries and the very
bread necessary to keep body and soul together and in preference to starvation,
laverv, and honor, to keep their guests in luxury 7 Have not the Indians
extended the same hospitality even to undesirable guests from other parts of
the Empire, inspite of inhnman treatment meted out to the Indians by the kith
and kin of such guests. The touring officers of the Government can well testify
tp the hospitality they reccived from the poor peasantry, so much go, that long
use of it, is begun to he dexcribed as customary and demanded as a matter of
right in the form of Rasad and Begar or impressed labour and dercliction fro.n
that hospitality, is now even punished by fines.

Sir, when this was the courtesy and howpitality extended to an ordinary
common guest, more or less of cqual status to the host, then it is needless for
me to describe that which was extended towards the sovereign or his heir. The
Indians always associated the King with Divinity and their relations with the
raling House of England has always been of the best and the pleasantest. The
present ruling house of Bngland has always taken a very keen interest in the
welfare and happiness of the people of India and His Majesty in particular,
has always had a particular desire to see the policy of righteousncss, pursued
towards this country and has exercised his vast influence, in shaping of a policy
of justice and sympathy towards ‘Indians, and of setting up of the new
constitution in India. His Majesty......... roaret '

The Honourable the President : Order, Order. The Honourable
Member is a little late with his remarks. The Assembly hag just decided to
cat out the only part of the original Resolution to which these remarks could
bave been addressed.  We are now discussing solely the question of presenting
an Address to His Royal Highness. No question of p(ﬁicy, nor any of those
controversial issues referred to by the Home Member, can be raised in this
debate. ' -

Mr. K. B. L. Agnihotri : I bow to your ruling, Sir. Now I come to
the question of the .visit, Taking the caunse of the visit to be as stated by His
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tune. The economic and political situbtion in the country is such that the
visit should not have even been thought of. 'There has been a heavy deficit in
the country’s finances last year which had to be met by raising of the new
taxes and it is feared that at the end of the year, we will still have a huge
deficit to meet. Industries, education, public health, law, justice, communica~
tions and other departments are eminently needed for the welfare of the country,
and these will have to be further postponed and the expenditure on the visit
will further adversely affect it for some time to come.

Exeellencér, the people in the country still regard the visit as most in-oppor-

The prevalence of famine conditions in almost all the parts of the country
was a suflicient cause for the postponement of the visit for the present. The
political situation and feelings of the people are not to be taken lightly. It
was, 1 think, due to those reasons that many papers including the ‘ Times of
India’ and the * Pioneer’ suggested the postponement of the visit. 1 will not
waste the time of the House by reading out what they have raid. But what
1 have to say is, that the replies that have been given to all the suggestions for
{’nstponement have not appreciated the facts. Famine conditions are not local

ut widespread.

As for the feelings of the public, they are ncither superficial nor the
result of the preachings of the agitators only. The Punjab and Khilafat
wrongs, in addition to the repressive and oppressive acts of officials apd-
others, have likewise caused a deep injury which cannot lightly be healed.
They could not be healed even  after the sage, sound and experienced
advice of Iis Roval Highness the Duke.  They are not limited to a
few as the demonstrations all over the country go to show. Sermons on
loyalty could not, now, be of much effeet, with the consciousness-of the
rights and privileges of & constitutional menarchy ; and, bearing in mind,
the awakeningr to & sense of a desire for responsible Scli-Government, and
that suspicions still exist in certain minds against the ways and the acts
of the Governments. ‘The public in general have become more cautious in
taking things from the Government. The people have learnt from the
English people to realise the duties to the sovercign and the loyalty that
they have to offer.

It is conceded that the Royalties are above party politics and controversies,
but it is believed by the publie, that it is more so as a convenience for the state
and the fact is taken advantage of by those in power, and whenever they
think it necessary.

The fact of the visit having been decided against the wishes of the
ple and without consulting them, even at a period when they are said to
ave been enfranchised, and when the expenditure of the visit will have to be
borne by them and will have to be put to the vote of their representatives
who even had not been consulted before the visit has been decided upon, is
regarded as adding insult to injury and it-has given rise to rescntment
which will be hard to subside. While discussing the Resolution, it is no use
thinking as to what should be or what ought to be the attitude of the public,
but we should look to what it is, and what that attitudo will be, at the
time of the visit. Abstract philosophy will not have much effect on the
excited and injured feelings of the public in general. They do not now place
much faith in empty shows and make-beliefs, but prize frankness and
. truth in all the spheres of life,
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[Mr. K. B. L. Agnihotri,]

Apart from all this, consider what would be the feelings of the, Prince to
find that he has been brought in a place where the people in general by their
attitude show, that he is not wanted. Pray, imagine the feelings of the
guest who, on entering the house, finde the people of the houschold turn their
backs and give him the cold shoulder, and over and above, that if one of the
‘honsehold were to say ‘ that the guest was right welcome. ’

It is true, that the head of the house weleomes him, but it is against the
wishes of the others init, Will such a thing be pleasant to the host and the
- guest alike ? I think not.

The effect of the welcome and the Address proposed, I am afraid, will be
something like the one described. From the attitude of the people, s is
apparent from the demonstrations all over the country, it is clear, that the
vigit will be boycotted by the public, whose representatives we claim to be,
It is true, that having the means and the power, this House can make the
visit successful in some ways, but will that be regarded as having been done
in the representative character of or will that be pleasant to do against wishes
of people. The people are not in a mood to weleome the visit and the passing
of this Resolution by this House, I respectfully beg to submit, will have the

_effect of further exasperating Indian public opinion which would be far from
" desirable.

1 wish the visit had been postponed, and that Indians in general had
wholeheartedly and unitedly given the weleome befitting of  the great
Nation. )

Therefore, in the best interests of the country, the Government and their
relations with the Sovereign, [ appeal to the Honourable the Mover to withdraw
his Resolutions and not to press it further and also to the Government to hwve
the visit postponed till happier times.

Raja 8. P. 8ingh : Sir, I rixe to support this loyal Resolution to wel-
come llis Royal Highness the Prince of Wales, 1 consider this a great
privilege and honour. India is waiting with a palpitating heart to welcome
the future heir of this vast cnpire. His Royal Hizhness is coming to us as
our well wisher and our friend. No question of invitation comes snd a false

“issue has been raised in certain quarters to support an arbitrary dictum blindly
followed in a noisy atmosphere of blind passions. Loyalty and Hospitality
are ingrained in the Indian people. They are a part of our religion. Any one
who raises a dissentient noto is false to the country and false to her most
cherished traditions. T do not call him an Indian who lightly talks of giving
no reception ¢o the Prince. 1t is thercforc our bounden duty to offer hin a
right royal welecome. The fame of our young Prince has been ringing not only
throngh the length and breadth of the empire, but in ‘every corner and nook
of the civilised world. The great part played by onr brave and gallant Princo
neads no recapitulation on iny part. ]Ie sbared the dangers of the war with
Lis soldiers, and endeared himself to every one of them. This was followed
hy his fanous tour in Ameriea and the Do ninions where Hix Royal Highness
was enthusiastically received and golden link of friendship fqrged between
the motherlund and the Colonies,

. Last yoar, when the Empire was getting ready to put om its gala
dress to welcome the Prince, it was told that the Prinoce, for remsons of health,
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could not come to inaugurate the reform scheme. Tndia was deeply disappoint-
ed.  Now the news of the Prince’s coming has been received with rejoicing
not only i India, but all over the east.

In offering Hix Royal Highness our hearty welcome, we need not be
selfish and expect boons.  We want no hoons—we want His Royal Highness’
right hand of fellowship, We want His Royal Highness to see Inlgi.ﬂ. and
Indians first hand, We want His Royal Highness to realise that India is a
great Empire, with a glorious past—that Tndia is virile and longing to take
its rightful place in the counci}?of the Empire. We want His Royal High-
ness to say ‘ India, you must regain your past glories >—‘ India, you must be
happy and contented,” * India, the bright jewel within the British Empire,
you will be a partner within the Empire, an equal partner, enjoying the equal
rights to which every partner is entitled,” ‘lndia, I have come to forge
golden links of friendship.’

We are longing to sec the great Prince, to hear his voice, and treasure
his sayings. '

May His Royal Highness’ stay with us he a happy one, and may the
fruit of Ilix Royval Highness’ visit be contentment, peace and prosperity, is
my humble prayer.

RaiJ. N. Majumdar Bahadur : Sir, 1 did not anticipate that & discor-
dant voice would be raised in this House as regards the reception and welcome
to be accorded to His Royal Highness. 1Discordant voices have no doubt been
raised outside the House, but it was quite a surprise to all of us, and I think
1 voice the sentiment of the entire House when 1 say, that it was a surprise to
uy, that one who has {aken lis Oath of Allegiance to the Crown should rise in
thix House to protest against the weleone that is to be given to His Royal
Highness. The head of the Royal House, 1 mean the lead of the British
(Commonwealth, is not an autocrat, but all the same under the constitution we
know what the Royal House is capable of doing. 1 remember the day to which
my Honourable friend, Mr. Jamnadas referred—1 remember the day—perhaps
he was not born then—when the King-Emperor Edward came here in tﬁo
year 1876. We were in college then and we gave him a hearty welcome.
Then, when 1 was a grown-up man in 1905, we took part in the reception of his
son, the then Prince of Wales, our present King-Emperor. 1t is our duty and

rivilege to accord to the King’s son and beir a hearty welcome when he comes

{wre to acquaint himself with the wishes and aspirations of the people of this
country. Our loyalty should not be like that of a trader expecting bencfits in
return. The King of England represents in him the symbol of the unity and
cquality of this empire of divergent races and erceds, and the very fact that
the King’s son is coming here ought to be sufficient for us to join together
with one purpose to accord him the best reeeption that this country can give,
A discordant note has been raised outside the House, but, T think, that it is time
for them to reconsider their position, beeause 1 am told, as one of their spokes-
men has said, that they are also Joyal to the King, as well as to the Prince of
Wales ; and T ask how far it would be consistent with their loyalty to withhold
welcome to the Prince of Wales ? If they withliold welcome, it will rather
tend to create more friction. Therefore, 1 appeal to their best instincts, that on
this occasion at least they should suspend their policy of non-co-$emﬁon and
join with us in according the heartiest reception to the Prince of Wales,



11e LEGISLATIVE ASSEMBLY. [6ter Seer. 1921.

Mr. 8. C. Bhahani: In rising to support the amended Resolution of
Dr. Gour, T rise to express the hope that the Address of Welcome, that is to be
presented to His Royal Highness the Prince of Wales, will be presented by the
Indian Legislature in the Assembly Chamber at Delhi. It will not be in
keeping with the dignity of the Indian Legislature to jrosent this Address any-
where clsei’ The words used by Dr. Gour to the effect that arrangements
might be made for presenting this Address suggest that possibly some other
place was contemplated,—-a joint Address from the Princes or, for instance,
other representative bodies of the Indinn people and that will not be desirable.

Just a word, Sir, with regard to the divcordant note of opposition that has
been sounded by my friend, Mr. Agnihotri. 1n my opinion, it isx unbecoming
that we who have consented to come here to represent the people in the Indian
Legislative Assembly should rise to oppose the presentation of such an Address,
1 think it would have been desirable on the part of my friend not to haveicon-
sented to come to this Assembly. We haveto carry on the Government of
India, and is it possible to conceive that this Government can be carried on
without due loyalty to the head of the Government, namely, the Emperor of
India ? 1t is said, that the country is poor, a statement, of course, which is to
be doubted. The industrial rexsources of India are unlimited and even admitting
for argument’s sake that the country is poor, the expenditnre that may be
incurred in making appropriate arrangements for a visit from Ilis Royal
Highness the Prince of Wales would be well incurred. - 1t has been stated, that
the people outside are opposad to an Addres of Weleo ne. My own idea ix, that
the people have not ha.l[l an opportunity of understanding the two sides of the
qrestion.  The masses are being inisled. because they haye been hard hit by the
high prices that have ruled in the country and they have not had adequate means
of judging on their own account, If some of then are heing wisled, there is no
reason why we, who can think on our own account, should ngree with what is
being most unwittingly stated in the country, I anyb oy thought of sound-
ing a discordant note, he should have, in my opinion, taken counsel with some
of hixfriends. T a . really very sorry that this note bas been sounded.  We
vhould be unanimous on oceasions such ax this. 1 request Mr. Agnihotri to
think over what he has stated and withdraw the opposition of which he has
been guilty.

The Honourable Dr. T. F. Sapru : Sir, 1did not intend in tho slightest
degree to tuke part in the discussion which has so suddenly sprung out of the
Resolution moved by my friend. Dr. Gour, and. if T venture to address a few
remarks, it is only because of the discordant note that has been struck this
morning. After al{, if one comes to coolly think of the incident, it scems to me
that it is really a distinct service to this Assembly which has boen rendered
by my friend, Mr. Agnibotri. It will enable you to de.nonstrate beyond all doubt
the strength of the fecling which lies behind the Resolution of my friend, Dr.
Gour. 1 was hesitating to speak to you thix morning. lmr‘t icularly becanse 1
occupy an official position, but T hope my claim a< an Indian will not be denied
by any one amongst you, Buropean or Indian. Those of you who have decided
1o come into this Assembly, those of us who are prepared to stand by the
reforms, be they good or be they bad, have no reason at all to sympathise
with or in the sﬁghtest. degree to favour the attitude which has been taken
by my friend, Mr. Agnihotri. If you believe in the short-lived politics of the
day, if you deny {o yourselves the privilege of looking into the future, you
wi{l ccrtainly be jusl:iEed in welooming the opposition which has come from



ADDRESS OF WELOOME TO H. R. H., THE PRINCE OF WALES, 118

that bench, But if you for a moment, analyse and visualise to yourselves
the position,to which you have heen driven by that opposition, T have not the
smallest possible doubt that there will be one answer and only one answer to
that attitude, and that is, that you are determined to carry that Resolution
in spite of opposition. You may have your quarrels with the Bureaucracy,
with white bureaucrats, or brown bureaucrat like myself, I do notecare. You
may say that the Burcaucracy does not deserve to live more than the remaining
days of this month when Swaraj must be cstablished. But, may I ask you in
all sincerity, what ix it after all that you mean by the Swaraj for which you
are striving ? Do you mean by Swaraj that vou want Sclf-Government under
the w-gis of the British Crown?  Or, do you mean frankly that vou do not care
to be under the British (rown? We are, if 1 may say so, at the parting of
waye.  We must search our liearts, and be true to our econvietions,
If there are men amongst us who are determined, who bhave made up their
minds that they will have nothing to do with the British Crown, they are
certainly justified in honestly, boldly and courageously saying that they have
nothing to do with the King of this Empire or the Heir Apparent. But so
long as you recogni-¢ vour duty as a British subject, T say, it is your duty also
at the sane time to offer yomr ungualified loyal reeeption to the Prince of
Wales.  Let us not tinker with that position.  Let us be clear in our minds.

Those of us who have taken the Qath of Allegiance must be true to that
Oath. 1 take it, that it ix an essential part of that Oath of Allegiance
that you should show due loyalty and respect to the King and his son.
I do not approach this question in an angry or light-hearted spirit. It raises,
to my mindl, the most vital question, which goes to the very root of politics at
the present monent.  We Lave each one of us to decide wheg is going to be
our attitude in future with regard to the British connection in this country.
T say, we must be guite elear in our minds before we vote, and if we are true to
our conviction, and if we believe in the continuance of the British connection,
and if we want Swaraj, a€ I do as much as any of you under the British Crown,
then we must conde un this opposition which has been shown by the Member
from the Central Provinees.

Mr. K. P. L. Agnihotri: My attitude on thix Resolution bas nothing to
do with disloyulty and lias been taken with due regard to the Oath of Allegiance
and loyalty to {Fe Sovercign and in the faithful discharge of duty imposed
thereby. 1 am as loyal to His Royal Highness and to the Throne as any of
the Honourable Members present here. My object was simply to represent
the point of view and feelings of the majority of the masses in the country
and T am actuated with wmotive of strengthening the bonds between the
subjects and the Crown. If I were a non-co-operator, 1 would certainly not
have been in this House,

The Honourable the President : The question is, that the following
Resolution be adopted : :

‘This Assemlly recommends to the Governor General in Council that he may be pleased

to couvey to His Royal Highners the Prince of Wales its humble request that he may be

raciously pleased to aceept n loynl and dutiful Addvess of Weleowe from the Indian

segislature : and further recommends that the eo-operation of the Council of State be invited

therefor and that a Committee of both Chambera to which the following Members of this
Assembly shall be nominated be appointed to drft the Address, '

The motion was adopted,



N4 LRGISLATIVE ASSEMBLY. (5™ Swer. 1921.

[Dr. H. S. Gour.] .

Dr. H. 8. Gour: The second Resalution in purely consequential. I
recommend to thiz House the words of the Honourable Sir William Vincent :

* That this Committee should be managenble in proportions and in numbers.’

. .

I have given the list of 11 names, 1 believe, the Council of State would
be equallv entitled to have, sav. 11 perrons, The resnlt wounld be that the
number from both Houses will be 22,

The Bombay Presidency bas not been represented, and T wish therefore
to add the name of Mr. Jamnadas Dwarkadas. A Muhammadan sentleman
complained that there was no Mulammadan representative and T should ba glad
to add one more name to the list of Members of this eommittee.  Well, Sir,
I may point out, if von will vermit me. that T PFave heen told that
we must have here representatives of all the provinces, and we have been alro
told we must have revresentatives of all the races, and, then, of all the profes-
sions. Sir William Vineent has pointied ont. that a small draftine committee
comprising. fay, 12 or 15 people would be as myuch ac wonld be required in
the circumstances of the case. and 1 hope the House will aeree with me in
confining the committee to 15 and not mom. T have alreadv wiven notice of
11 names. T wish to add three nore, Mr. Jamnadas Dwarkadas, Shaikh
Rajan Baksh S8hah and Mr. Cotelingam.® That would make, Sir, 14 names.

I move, Sir, the following motion :

‘That the following Members do ennatitnte the defting eommittee : Rir Sivanwsmy
_liye'l‘. .“r. chhn;ﬁr; Avyar, Prnf_ Rhﬂh-ahi "'!', “!lﬂ'h"ﬂﬂl'.“; \’Tlh;lll“"n. “]‘l“lll‘hl"i
Shohab-nd-Din, Tol-dirdharils) Aesviwels Mr, J, Chondhinrt Beban Khitiah Chondm Noaaey,
Bir Frank Carter, Lientenant-Colanel idnev. Mr. Jamned s Dwarkedos, Shaikh Rojan
Baksh Shah, Mr. Cotelingan, and the Mover.”

The Honourable the President: Before T pnt the motion fro=

the Chair. T must inquire from the Mover whetter be has the anthority of
these gentlemen for putting their names on this committee.

Dr. H. 8. Gour : I have the authority of all except Mr. Neogy, and
Sir Frank Carter.

The Honourable the President : Then the nam® of Sir Frank
Carter and Mr. Neogy fall out.

Dr. H. 8. Gour: I therefore wish to substitute Mr. Rhodes for Sir Frank
Carter. I have the authority of Mr. Rhodes. In placc of Mr. Neogy, I
propose Rai Bahadur Debi Charan Barma,

Rao Bahadur T. Ranzachariar: As Madras does not want to be
represented by more than one Member, and with the permission of Sir Siva-
swamy Aiyer, I propose the omiscion of his name.

The Honourable the President : The yuestion is :
, * That the drafting committee referred to in part 1 of the Resolution should be composed
of the following Members :
(1) Bir P. 8. Bivaswamy Aiyor,
(2) Mr. Seshagiri Ayyar,
(8) Prof. Shahani,
* (4) Chaudhri Shahab-ud-Din,
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(5) Imla Girdhavilal Agurwala,
(8) Mr. J. Chandhuri, »
(7) M. Vishindaa,
(8) Mr. . W. Rhodces,
) Bubu Debi Charan Darua,
{10y Mr. Cotelingam,
U1 Syad Rajan Baksh Shah,
{12) Licut.-Colonel Gidney,
(13) Mr. Jumnudas Dwarkndas,
(14) The Mover.
That is the motion as moved. The question is, that the motion be
adopted.
Rao Fohadur T. Rangachiriar: I move that Sir Sivaswany Aiyer’s
name be omitted, 1 do so at his own request,

The Honourable the Pr.sident: The Honourable Member bas taken a
somewhat unnsual course in withdrawing his own name. 1 presume it is all
right. T'he question i-, that the name of Sir Sivaswamy Aiver be expunged.

((.‘I"lt?:-a of NO ' NU! ,)

' T]u:, | H\onoulrablp t.lhe _Prﬁsident : If T way, the * Noes > have it. the-
h{:::nlurl-a‘;h:‘ I&:':Ln:r]-];::nl};) withdraws his name, The Hfm:sc cannot co.upel
The following nanes were then put and accepted: ;

Sir Sivaswamy Aiyer.

Mr. T. V. Seshagiri Ayyar.

Professor 8. C. Shahani.

Mr. Harchandrai Vishindas,

Chaudhri Shalab-ud-Din,

Lala Girdharilal Agarwala,

Mr. J. Chaudhuri.

Me. C. W. Rhodes.

Rai Bahadur Debi Charan Barua.

Mr. J. P. Cotelingam.

Syed Rajan Baksh Shah.

Mr. Ja nnadas Dwarkadas.

Licut.-Colonel H. A. J. Gidney, and

Dr. H. S, Gour,

The motion was adopted.
Bhai Man Singh : Sir, there are certain amendments..........

The Honourable the President : Order, Order. There is no amend:nent
standing in the name of Bhai Man Singh,
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Rai Sahib Lakshmi Narayan Lal: Sir, there is one amendment
standing in my name as to the personnel of the co.nmittee. 1 do not know

what the position now is. .

The Honourable the President: It is a comparative for.nality as to what
names should appear in the list. It apparently satisties the House that tho
Resolution with the addition of the names proposed by Dr. Gour should be
accepted by the House.

Rai S:hib Lakshmi Narayan Lal: Then I withdraw my amendmont.
The amendinent was, by leave of the Assembly, withdrawn,

The Honcurable Sir William Vincent : There is another Resolution
get down in the Honourable Member’s name.

The Honourable the President: Was the Honourable Memb.r
referring to the second Resolution stauding in his name ?

R:i 82hib Lakshmi Nzrayan Lal: There are three amendments

etanding in mny name,

The Honourrble the President: I call upon ‘Rai Sahib Lakshmi
Narayan Lal to move Resolution No. 2 on the list.

WELCOME TO H. E. LORD READING.

R:i Sahib Lakshmi Narayan Lal: Sir, the Resolution which [ have
the honour to move is that : <

“ Thix Asseinbly reennmends to the Governor General in Council to cmvey to Iis
Esxcolieney Lord Reading o wann and hearty welesme on his apporintment os Viceroy and
Governor bencrnl of Indin.”

His Exccllency TLord Reading took over the oharge of Viceroy and
Governor General of India after the first Session fof this Assembly was over
and, therefore, though many of us hud the honour of :receiving and weleo ning
‘His Excellency at the Vieeregal Lodge, Delhi, at the tine of Hig Excellency’s
arrival there, this Assembly got no opportunity before of according its warm
and hearty weleome to His Excellency which we are going to do to-day on the
opening of this new Session,

In moving this Resolution, T a'nsure, Tan echoing the wisles of all
the Honourable Members of this Iouse; we are indecd very grateful to
Hix Majeoty the King-Emperor for granting us the advantage of having as
onr Vieeroy and Governor General the Lovd Chief Justice of England who s
distinguizhed for his remarkable true stateamaoship, va b experience and many
other e ninent qualitics of head and heart,  His Exeolleney, hefore coming to
India, was pleaced to observe that it was not he but the Lord Chicf Ju ties
of Eunglaund who was going to India to administér justice and declared i
to be his determinat'on that justice shall prevail dimng his ad ninistration
of the country. His Excellency has alrcady begnn in right carne t to
translate info action the aims and objects of his grand mission of Liberty,
Equadity and Justjce for India and we fully trust that Ilis Excellency
will be pleased further to direet his acute imagination and insight into the
prosent political problems of the country, take timely and steady steps th

-
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remove the root ecausox of the public,unrest and to satisfy the national
aspirations of the people and that lis, Excelloney’s esteemed name shall be
written in golden letters in the future history of India as the Viceroy and
Governor General during whose illustrious regime India got full reeogni-
#ion of her legitimate cluim to cqual partnership in the British Commonwealth,
I heartily move this Resolution,

The Resolution was adopted.

DEMAND FOR SUPPLEMENTARY GRANT.

The Honourable Sir Willlam Vincent : Sir,under Rule 50 of the
Indian Legislative Rules, 1 submit to the vote of the Assembly, a Demand for
" a Supplementary Grant of rupees one lakh towards the cost of the proposed
delegation of the Empire Parliamentary Association to India during 1921-22.

The Empire Parl’'amentary Association includes amongst ils Members,
Measbers of Parliument of the United Kingdom and all the Self-governing
Dominions, and it is the practice of that Association to send delegates to visit
various parts of the Enpire from time to time. For sone years this
Association has desired to send a delegution to India. Originally the arrange-
ments were proposed for such a visit in 1919-20 and again in 1920-1921. In
1920, the proposal was to send 30 Members from different Parlia-nents, including
the Parliaments of the United Kingdom, Canada., Australia, South Africa,
New Zealand and Newfoundland for the study of political and industrial
conditions here.

It was impossible, however, owing to various clivnmstances to give
effect to those arrangements last year.  And it has therefore been suggested
that the deleeation should vigit India during the present year. The custom,
when this delegation visits any dominion, according to our information, is that
the cost is met partly by subseription and partly by grant {rom the revenues
of the country visited, the delegation ordinarily being regarded as the gnosts of
the country xo honourcd.  In 1920-21, we proposed a grant of Rs. one lakh for
this purpose. This was not intended in any way to cover the cost of the journcy
to India but merely the cost of transport in Indin itself and incidental expenses,
and we propose to offer a similar grant this year, if the demand is voted.
We have not as yet issued any formal invitation to the delegation to come
Lere, bocause we could not do o in anticipation of the grant from this Iouse,
but Government do regard it as important. thet the invitation shonld issno
as enrly as possible, and that is my excuse for putting forward the demand for
this grant at the prescnt moment. I understand other demands will be put for-
ward by the Honourable the Finance Member ata later stage, but we have been
pressed to come to an early decision on this question in oraer that an early deo-
cision may be reachied as to whether the invitation should be issued or not ; this
really entirely depends upon this Assembly and on the deeision whether they
will give thix grant of money or not. We put up the proposal hefore tle
Standing Finance Committee, and they supported it, but expressed a desire {that
thie Indian Legislature +hould be inc]udu}l in the Association. We referred
that matter to the Secretary of State for Lis obscrvations. e has replied, that
this is & matter which will have to be decided by the Association itsclf
according to its constitution. 1 understand that the Association at present
mcludes “only the Self-governing Dominions, but we hope that when the mem-
Lers of this delegation come {o this country, if they do =0, they will be' able to’
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arrive at a perfectly reasonable understanding on this point with the - Members
of this House and the Council of State. '

Tt is customary in these matters to afford some facilities.to, and to incur
expenditure in, the entertainment of distinguished guests, and, we believe,
that India has much to gain from the visit of such an influential
Association as this, We think that it is possible that mistaken views of the

litical situation in India would be dispelled and that it is important, that
.g‘i)e nbers of the different Parliaments, and particularly those fer the Self-gov-
erning Do ninions with whom we have, frou'x. time to time, differences should have
first hand ovidence on the effect of the Reforms, the capucity, industry and
sense of responsibility, if 1 may say so, of the new Chawbers, I believe myself
that nothing will wmore tend to political progress in this conntry than the
‘aoquisition and dissethination of such knowledge. 1 may ray, therefore, that
=i the opinion of Governuent this money will be well xpent, but it rests
*entirely with this Assemnbly to vote it or not. We donot keck to foroe the
-hands of the Assembly in any way. 1 may repeat, that the grant, even if it is
“made, will only cover a portion of the expenses, and 1 way add, that we shonkd
‘not like India to appear less generus in this respect than other Seli~governing
Dominions, particularly when, as 1 boleve, the expenditure will tend to the
great political advantage of this eountry.  TFinallv, 1T may cay, that 1 believe
that infor.cal discussions between the membew of the delegation mnal the
Members of this Assembly will he of the utmost benetit.  For all these reasons,
1 commend the denand to the considemtions of the House,

Rao Behadar T. Rangachariar: Sir, T heartily support this motion,
When this matter cane up b-fore the Standing Finance Committee, the guestion
arose as to whether we should make it a condition precedent that our Legis-
lature should also be recognised for membership in this Association or whether
we should merely (hrow a hint asking the.n to muke the Indian Legislature also
eligible for membership. 1 was glad to hear, that the matter had been communi-
cated to the Secretary of State, and that it has been finally decided that it
should not be made a condition procedent. to making  the grant, bat only to
-tonvey an expression of our wish that we also would like to be considered as
a Self-governing  country, although we are not.  But as we hope and expect
that even within the period of ten years which are provided Tor us, we will
becone a Self-governing country, we wish to extend our hand  of hospitality
to this Association, One lukh of rupees is a mere drop in the vecan of crores
which we are spending, and 1 therefore urge upon the Assembly to vote for
this grant,

Mr. Harchandrai Vishindas: Sir, while heartily supporting this derand
. for a supplementary grant of one lakh of rupees towards the cost of the proposed
delegation of the Empire Parliamentary Association to India, I think it
i# due to the Assemnbly that some information should be vouchsafed to them,
that is to say, what the programme of this delegation is, when the question
as to whether this Legislature should also be associated with this delegation
is to be dircussed, whether it will be during the sittings of the Assembly that
this dclegation will be visiting this country, and what means have boen pro-
wvided for affording opporlunity for discussion between the Members of the
Assembly and those of the delegation, " o
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The Honourable Sir William Vincent: I hope the Honourable
Member wil] excuse me for suggesting that it would be a little premature for
the Government to enter into a dikcuseion with the members of this delegation
as to what places they will visit, whom they will meet and so on, until we are
asgured that this Assembly will graut the money for the purpose: The Gov-
ernment of India, owing to this grant not having been allowed up to now,
lave up to the present not issued even a formal invitation to the delegation.. .
1 shall be very glad to give the Honourable Member all the information he .
soeks later, but 1 think he is asking too much at present,

Mr. Harch ndrei Vishandas: I am quite content.

Mr. N. M. Joshi : Sir, as a Member of the Standing Finance Committee,.
T had also an opportunity of considering this question very carefully, and after
having dome that, I rise to support the motion put forward before this
Asserubly by the Honourable the Home Member. Sir, we in this Assembly call
ourselves the Parliament of India, and as the Parliament of India, it 1s our
mvilege to weleome the Members of the Parlinments of the different nations
in the British Empire. 1 therefore feel that it is right that we should wel-
come them and offer our hearty' hospitality in a manner which befits our
country. Sir, T frankly ad..it that there was a time when the word ¢ Empire’
kad some horror for me, because it connoted the subjection of our country b
another, but now the time has coore when the statesmen of the Empire-caﬁ
this Empire a Commonwealth of free nations and as such they admit that
India also is an equally free member of that Commonwealth, and, therefore, the

-connotation of that word has now changed and we can now feel pride in being
a part of the British Empire,

Then, Sir, it naturally occurs to us that this British E npire delegation is
to include delegates from all Colonies of the British E npire, including even
South Africa. It is a matter for serious consideration for us if the Members of
the Parlia nent of South Africa are included in this delegation, whether
we can give them the welcome which we shall very heartily give to the re-
presentatives of other Members of the British X.upire.

Sir, it is natural that we should feel so.ue indignation when the mention
of the Parliament of South Afriea is made. T would, therefore, like to press on
this Assemnbly to consider this guestion very seriously but coolly. ]

Sir, the Members of the Parliament of South Africa do not certainly
deserve a welcome, at least u hearty welcome, from the Members of this
Asse.nbly.

At the sane tine, we learn from the Resolution passed at the Imperial
Conference that the Government of India is going to negotiate with the
Government of South Africa on this quetion,

The Honmourable the President : Order, Order. The Honourable
Member will real’se that if 1 allow him to embark on a controversial issuo
between s Dominion Government and {he Government of India, T must allow
others to apply the same precedent in other directions, 1 hope he will draw
his remarks on this particular aspect to a conclusion,

M. N.M. Joshi: Sir, I submit to your decision. T only wish to say
to this Assembly, that although we may not oppose the inclusion of the
delegates from South Africa in this delegation, still the welecome which we may
give to them will not be as hearty as it will be in the case of others.
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Sir, I sapport this Resolution moved by the Honourable-the Home
Member.

Mr. B. A. Sp nce: Mr. President, with reference to the remarks
made by my Ionourable friend, Mr. Joshi, I think that the reasons he
has stated in regard to South Africa are reasons for according a very hearty
welcome to South Africa. We want the representatives of the South African
Parliainent to come to India because we fuuf. that if they do. there will be
a better chance of a true realisation on their part of what Ind’a is and that
there will be moré friendship with and better knowledge of 1ndia in South
Africa.

The motion for the demand for a supplementary grant of one lakh of rupees
towards the cost of the proposed delegation of the Empire Parliamentary
Association to India during 1921-22 was put to the vote of the Assembly and
carried.

THE INDIAN FACTORIES (AMENDMENT) BILL.
Mr. A. C. Chatterjee :  Sir, I rise to move :

‘That 8ir Vithaldas Thackersey and myself be nominated in serve on the Joint
%;ﬁm'itw: to consider and report on the Bill further to umend the Indian Factories Act,

'The name of Sir Vithaldas Thackersey is being proposed to replace the late
Mr. Ruhimtoola Currimbhoy, whose premature death  we all deeply  duplore. .
I have obtained the consent of Sir Vithaldas Thackersey to serve on the
Committee.

The motion was adopted.

THE INDIAN ELECTRICITY (AMENDMENT) BILL.

Mr. A.C. Chatterjee : Sir, I rise to move:

* That Mun:hi Mahadeo Prasad, Sirv Vithaldas Thackeriey and myself be nominated to
serve on the Juint Committee to consider and report on the Bill further to amend the Indian
Electricity Act, 1910

Sir Vithaldas Thackersey will replace the late Mr. Rahimtoola Currimbhoy
aod Munshi Mahadeo Prasad, it is suggested, will replace Mr. Sachchidananda
Sinha who has now left this Assembly for offiee in his own provinee. 1 have
obtained the consent of both these gentlemen to servé,

The motion was adopted.

THE INDIAN PENAL CODE (AMENDMENT) BILL.

The Honourable Sir William Vincent: Sir, I move : '

*That the Homourable Mr. Clayton, the I mourable Mr. Lyle and myself be nominated
to serve on the Scleet Committee to consider and veport on the Bill further to amond the
Indian Penal Code, 1860, ° :

~ Honourable Members will remeinber that this Bill was referred to a Select
Committec on the 17th of March. Two of the Members of the Committee,
then appointed, namely, Mr. Keith and  Mr. O’Donnell, have ceased to bs
Members of the Assembly. 1 hope therefore that this 1lonourible Assembly
will agree ‘to substitute Mr. Lyle and Mr, Clayton and: myself for those
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grentlemen who have now ceased to be available for servico on the Co nmittee,
I must, under the rule, having now beco.ne 3 Member of this Asse.nbly, also bea
Member of ghis Conraittee.

'The motion was adopted.

THE MAINTENANCE ORDERS ENFORCEMENT BILL.

The Bonourable Sir William Vincent: Sir, I move :

¢ That T myself be nominated to serve on the Seleet Committee to eonsider and report on
the Till to facilitate the Enforcement in Briti-h India of Maintenance Orders made in other

prrts of His Maojesty’s Dominions and Protectorntes and vice verga.
The Member formerly nowinated to this Committee has ceased to be a
fember of this Asserbly and under the rules that the Mewber in charge of
the particular branch of the Department is required to be a Member of the

Selcet Committee on a Bill affecting that Departument,

The motion was ad»pted.

(ODE OF CiVIL PROCEDURE (AMENDMEXNT) BILL.

The Honourable Sir William Vincent: Sir, T ask for leave to defer
the next motion® that stands in my name and make a short statement of my
reasons for doing so,  This Bill, which was circulated for information Jast
Seesion, 1s o Bill for the protection of persons acainst false eivil suits, T think
tlere will he no denial that the evil agaimst which the Bill is directed is prevalent
in certain parts of the country.  The Bill has now been circulated and we have
received the npinirmn of 1ost of the Loeal Governnents, some however have
been reesived so Jale that the Governmment have not had tine to examine
them and 1 am quite certain that Members of this Assembly have not been ablo
to do so. Two important Local Governments have also not sub nitted any
opinions up to now. In the circunstances, it is, 1 think, incumbont, on Govern-
ment o defer consideration of the Bill and. to give the Asse ubly an opportunity
and tho Government itself an opportunity of exawrining these opinions. 1
ought also to say that the opinions which have bren received are not nnanimous
in aceepting the principle of the Bill; in these cireumstances, 1 ark for leave to
defer the motion, and T may mention that I aa not at all sure that it will
not. be necossary to appoint a simall committee further to examine the essential
prineiples upon which this Bill is based. T am quite eertain, that in this action
of mine, T shall have the support of thoso who have made any study of
the subject under diseussion,

Tlie motion on the paper was, by leave of the Assenbly, withdrawn,

THE INDIAN EMIGRATION (AMENDMEXNT) BILL.
Mr.J. Hullah: 1 have to move, Sir:

* Thut the Bill to nmend the law relating to emigration be referred to a Scleet Commitice
eonaisting of the Honowrable Dr. Saprn, Mr. Tnnes, Mr. N. M. Joshi, Mr. C. W. Rhodes,
Rai 8nhib Lakshmi Narayan Lal, Mr. Ililmpat.imju Venkatapatitaju, Mr. Salebhoy Karimji
Barodawnlla, Haji Wniih-lul-din. Sardur Gulab Singh, Bubu K. C. Neogy, Rao Bahadur

o

Mover)!

* *That the BIIl farther to enend the Code of Civil Proocdure, '008, be referred to & Boleet Commities consisting

-of .the Homoursble Dr. Hapny, Mr. Percival, Mr. Lylo, Bir Sivavwamy Afyer, Mr, Samarth, Muusbi lswar Garsm,

Babu Sa:lsh Chandor Ghosh, Unaudhrl Shalab-ud-Din avd the Mover, '

il
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1 have not boen able, Sir, to obtain the assent of two of the.e gentle-
men. The rest have assented. I have, howover, obtained tiie assent of
two othor gentlemen whose names I should like to substitute. May I
do 80 ? Then, in place of Mr. Barodawalla and Mr. Neogy, 1 propose
the names of Mr. Jamnadas Dwarkadas and Mr. J, Chaudburi.

The motion with the list of na nes, as amended, was adop el.

THE NEGOTIABLE INSTRUMENTS (AMENDMENT) BILI.

Mr.C. A, Innes: 1 move for leave to introduce :
o
* A Bill further to amend the Negotiable Instruments Aet, 1831

La-t year the Government of India anended thik Act by the insertion of
a Scction, Section 75A, which exeuses the delay in the presentment of a bill
for payment it that delay is caused by circum tances beyond the control of
the holder. When we were consulting co.nmercial opinion at the tine with
regard to that amend nent, two other anend nents of the Act were suggested
for the consideration of the Govern nent of India one by the Bengal Cha nber
of Co nmerce and the other by the late Bank of Madms.  The. e two sugges
tions were referred in due course to Tioeal Government:, and through
the:n to the Chambers of Coumerce, European and Indian, and other
comnercial associations in the country, and I think I may say that the
Bill, which I ask leave to introduee, has the unani nous support of co nmereial
opinion behind. It is first proposed to extend, by an  amnend nent of Sections
63 and 83 of the Act, the li nit of time now inposed by the Act for obtaining
the acceptance of a bill of exchange. That limit of ti ve, as the Act stands
at present, is twenty-four bours, and in this respect our Act follows the .
English law and English practice. Section 42 of the Bills of Exchange Act
prescribas that a bill of exchange wust be accepted within the cu.to 1 ary tine,
and in so far ax trade bills at any rate are concerned, the effect of this provision
of the law is that a bill left for aceeptance within the business hours of en» duy
and not accepted before the close of the business hours on  the following day |
must be noted for non-acceptance or otherwise treated as dishonoured. That
period of twenty-four hours worked well enough in a sinall country like England,
but it has been represented to us that the time is inconveniently short in the
circumstances of India. An undue extension of the time is, of course, out of
the question and having regard to the intorvening rights of third parties
would be contrary to the whole principle of the Aet. But it has been
suggested to us that a reasonable extension of this period of 24 hours might boe
allowed, and the proposal has been made that the period of 24 hours should be
extended to forty-eight hours. As I havestated, we referred this proposal to all
Chambers of Commerce and other commercial associations i India through
Local Governments. All these Chambers of Commerce are unanimous that
some extension of the time is necessary, and accepting this opinion we are
oposing an amendment of these two Sections of the Act which will extend

pr :
the limit of time of 24 hours to 48 hours.

The second amendment does not require much explanation. As 1 have
already mentioned, last year we amended the Act by the insertion of a clanse
which now appears as Section 75A and which excuses dolay in the present.nent
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of a bill for payment if the delay is caused by circumstances beyond the eontrol
of the holder and is not due to his misconduet or negligence. It has been
suggested to us that delays in presentwment for acceptance might simﬂarlfv be
excused on'the same conditions. Here, again, the commercial opinion of the
country is unanimously in favour of the change, and, therefore, we are submit-
ting it for the consideration of this House, 1 move for leave to introdyce
the Bill. :

The motion was adopted.
Mr.C. A. Iones: I now introduce the Bill:

THE CARRIERS (AMENDMENT) BILL,

Mr. C. A. Innes : Sir, T move for leave to introduce :

* A Bill further to amond the Carriers Aet, 1865, in order to empower the Governor
General in Council to make by notification additions to the Schedule to that Act, and to free
a common emrier from linbility under that Act for loss or damage, arising from the
negligonce of himself or of any of his agents or servants, in reapect of any property, which,
being of the value of over one hundred rupees and of the description contained in the
Schedule to that Act, has not been declared in accordance with the provisions of Section 8.'

Though the title is & long one, the Bill raises only a small point. The
main object of the Bill is to remove a certain inconsistency in the provisions
of the Aet which has been just brought to our notice by a decision in the
Caleutta High Court. Section 3 of the Act preseribes :

* No common carrier shall be liable for the loss or damage to property delivered to
him to be carried execeding in value one hundred ropees and of the description contained
in the Schedule to this Act, unless the peveon delivering such property to be carried or some
person duly authorised in that behalf, shall have expressly declared to such ecarrier or his
agent the value and deseription thereof.

1 may mention that the articles included in the Schedule are mostly
articles of high value but small bulk, such as gold and silver coins, gold and
silver manufactures, precious stones and pearls, jewcllery, time-pieces of any
description, trinkets, bills and hundis, currency notes and the like, Section 4
of the Act enables a carrier under certain conditions to make an inoreased
charge on such articles in view of the extra risk undertaken by him. The
declaration under Section 3 is required in order that the oarrier may know that
be is being asked to carry property of specially high value or specially frail
character and that he may take duc precantions in the carriage of such articles.

. Now, Sir, T turn to Scction 8 of the Act. This Section runs as follows :

¢ Notwithstanding nnything hereinbefore contained, every common carrier shall be
linble to the owner for loss of or damage to any property delivered to such carrier to be
carried wheve such losw ov damage shull have arisen from the negligenco or criminal act
of the carrier or nny of his agents or servants,”

It will be observed that this Section, as it is worded, and as it is now
interpreted by the courts, renders nugatory the proteotion which Section 3
was intended to afford to the carrier. This point has recently been brought
out in adecision of the Appellate Bench of the Caleutta High Court a.m? 1
shall give o very short deseription of that case. In this case, a passenger
on a steamer took with him six packages of silk thread. Silk thread
is one of the articles scheduled wunder the Act, and the packages
being over Rs, 100 in value, he should have declared tho silk thread

0
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under Section 3 of the Act. He did not do so. He booked them as
ordinary luggage with the result that the company was not able to take
any special precautions for the safety of the packages. The steamers
caught fire, am‘ the packages were destroyed. The passenger filed a suit against
the company. Under Section 9 of the Act, the passenger had merely to prove
that the packages had been destroyed. He had not to prove that there had

n negligence or a criminal act, It was for the company to prove that there
had been no neglizence and no criminal act, and since the cause of the fire
was unknown, the company was unable to discharge that oblization. Therefore
the High Court held that the steamer had caught fire owing to the negligenee
of the company and they held that the company was liable for the full value
of the packages. Their Lordships remarked :

* Reading Sections 3 and 4 with Seetion 8, it appears that althmeh a common earrier
is not liable for the lows or damage of property of a certain deseription abwe Rs. 100in value,
unless the valne and description thereof are expreasly deelared by the person delivering them
to be carried, and although the carviers are entitled to chavge a higher rate for such properties,
he ix liable for the lows or damage to knch properties, if wuch loss or damage ariaes from the
negligence ov criminal act of the carrier, or, any of his servants or agents.'

Tt is noteworthy, however, that the High Court did not allow the plain-
tiff his costs in any of the three courts in which his wuit had been heard,
although these costs probibly excceded the value of the claim. The effect
of the ruling is, that though a carrier may be given no chance to take any
special precautions against negligence in respect of scheduled articles, he is
liable for negligence. The matter is, therefore, a very serious one for carriers,
since some of the scheduled articles may be of high value, Thus carriers in
India are exposed to great risks, and it is thought that the law in India in
this matter should be assimilated to the law in England.  In England, the law
18 that if roods corresponding to the articles scheduled in our Act are sent by
a carrier for conveyance without a declaration of their net value and without
any payment of, or an engagement to pay. an increased charge, the carrier is
not liable for loss, even though such loss may be caused by the negligence of
himself or his servants oragents. It is for the consideration of this House
whether we should not amend our Carriers Act so as to bring our law in India
into consonance with the law in England in this matter. The effect of the
amendment proposed in Section 8 of the Act is, that if articles of the description
contained in the schedule are not declared as they should be declared under
Section 3, then the carrier will not be held responsible for negligence on  the
ground that he had no opportunity for taking special precautions. 1€ the
articles are declared, then the earrier will remain responsible for negligence
and his liability in respect of criminal act on the part of himself or his
servants remaine in either case.  Local Governments have been consulted on
the amendment we propose in the Act, and we are informed that commereial
opinion in the country is in favour of the change in the law, which we propose.
"There is only one exception mentioned in the correspondence, and that is a
single Trades Association.

The second point in which we propose to amend the Aet is of much less
importance. Tt is proposed, if the House has no objection, to take the oppor-
tunity of inaking another small change. At present no addition may be made

:.to the schedule of articles appended to the Act without an amendment of the
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Act in each case. The procedure is cumbrous. The Railway Act empowers
Government to add to the schedule mercly by a notification in the Gazette,
and it is thought that in the case of this Act also, similar confidence might be
placed in the Executive Government.

The motion was adopted.

Mr.C. A. Iunes: I introduce the Bill, further to amend the Carriers
Act, 1865.

THE INDIAN POST OFFICE (AMENDMENT) BILL.
Mr. C. A. Innes : Sir, I move for leave to introduce :
* A Bill further to amend the Indian Post Office Act, 1898.

A brief statement of the reasons which have induced Government to
submit this Bill for the consideration of this House has been ecirculated to
Members,  But 1 fear that my business friends in the House will be apt to
look askance at a Bill which might be held in some way to infringe the
sanctity of His Majesty’s mails, and, thercfore, if the House will permit
me, I proposo to enter into the matter a little more in detail.

It is a settled principle of postal practice throughout the civilised world,
that articles liable to customs duty should not be sent by lettor mail. The
tice has been forbidden by the Principal Convention of Rome; the prohi-
ition was confirmed by the Principal Convention of Madrid, which was
signed only last year ; and it has long been notified to the public by being
included as a Post Office rule in the Indian Postal Guide.

We have known for many years, however, that the prohibition has been
systematically and steadily, evaded. Diamonds, precious stones, jewellery,
silk handkerchiefs, silk ties and similar articles of high value and small bulk
are still regularly sent by the letter mail, and since 1917 three successive
Collectors of Customs at Bombay have drawn our attention to the increasing
Joss of revenue, which increased resort to this forbidden practice is causing
Government. Finally, last year, Mr. Hardy, then Collector of Customs at
Bombay, adduced facts and figures which left no doubt in the mind of the
Government of India that the loss of revenue was assuming serious propor-
tions. He estimated the loss at Rs. 10 lakhs per annum. If his estimate
was correct, then the loss must now be much greater. For in the interval
two new factors have come into play. In the first place, our import duties
have been heavily increased and the temptation to try to smuggle in valu-
able goods by the letter post is even greater than it was before. Secoudly,
there has recently been a very large increase in the rates of parcel post from
the United Kingdom as compared with letter rates, so that inore and more
use will inevitably be made of the letter post for articles which can be sent by
lettor. 1If, therefore, Mr. Hardy was correct last year in his estimate,
thut we were losing Rs. 10 lakhs a year by cvasion of the prohibition of send-
ing dutiablo articles Ly letter, the loss must now be approaching something
like Rs. 20 lakhs a yoar, and it is believed to be increasing.

Now the present method of axsessing to duty articles liable to duty con-
tained in the foreign letter mail is prescribed by Section 24 of the Post Office
Act. Wo have power to detain parcels received by post from any place
beyond the limits of British India, at the Customs port or other place at
which they are received, and the Customs officers can and do open pareels
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for the purpose of levying duties. But when letters rocoived by the Foreign
letter mail are suspected to contain anything liable to duty, the procedure
presaribed by the Act is as follows:

The officer in charge of the Post Office seuds a notice in writing to the
sddressee inviting him to attend in person or by agent at the Post Office. The
ket is then opened in the prosence of the addressec or his agent. Ifa
table article is found in the packet, it is asscssed to duty cither by the officer
in charge of the Post Office or in more serious oases at the port of entry, where
it is sent back for assessment. This procedure works well enough in Bombay
itself, for there in practice the Customs authorities are associated with the postal
officials in opening and examining letters and in assessing t» duty the articles
found thetein. But, in the mofussil, the practice does not work well. 1t is
inconvenient to the public, and uncongenial to postal officials. It imposes on
them duties for which they are not fitted and which they do not regard as being
within the sphere of their legitimate functions. These duties, moreover,
bring them into unplearant relations with the publie, and there is reason to fear
that they are often scamped and neglected to the detriment of the Government
revemue. In this connection, I can give the House some interesting figures.
In 1919-20, Rs. 16,06,303 were credited to Bombay Cnstoms revenue from
gollestions on letter packets. Of this sum, s, 3,303 were recovered in the
mofussil on 1,792 packets. The balance, amounting to Rs. 16 lakhs odd, being
redovered on 8,153 packets addressed to people resident in Bombay.

We have considered numerous guggestions for remedy in consultation
with the Director-General of the Post Office and Telegraph Department. We
bave oonsidered whether wu should not make it worth the while of Postmasters
properly to discharge their functions under Section 24 of the Act by offering
them a commission on the customs duty they are instrumental in collecting.
But as the House will readily realise this expedient was promptly negatived
as bad in principle, demoralising in practice and unfair generally to the
public. Other suggestions have similarly been considered and rejected, and
fimally we have arrived at the conclusion, that either we must leave things as
they are and Jet the loss of revenue continue, or we must amend Seetion 24 of
the Post Office Act. As this House knows, our finances are not. exactly in a

rous eondition. We are not prepared oursclves therefore to take the
responsibility of winking at-a loss of revenue, which, as I have alrcady said,
we balieve to be assuming serious proportions. We have decided, therefore,
to aek the Legislature to consider whether it will agree to an amendment of
Seetion 24 of the Post Office Act. That is, we propose to omit the third
proviso to Section 24 of the Act and to insert a new Section 24-A which will
enable amy Postal official empowered in this hehalf to deliver any postal article
in the foreign letter or parcel mail which is suspocted to contain anything
dutiable to a spécially empowered Customs officer to be dealt with under the
Bea Customs Act. Section 194 of that Act, it may be noticed, ompowers a
Customs officer to open and e¢xamine any package bronght to a Customs port
and he can of course assens to duty any dutiable articles found therein,

Now I that no one in this House will think that we have any
intention of holding up at Bombay the whole of the forcign mail in order that
we mity go through it with a microscope and pick out any lotters which we

- joey suspect to contain dutiable goods, We have no intention of delaying
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the ordinary foreign mail for one moment. But a certain amount of sorting
is done at Bombay and if in the course of that sorting letters are found which
obviously contain articles of jewellery, silk handkerchiefs and other dutiable
goods, these letters will be detained and examined under the powers we ask.
for.

The registered foreign mail, however, is of more importancein this connec-
tion for the dutiable goods we have in mind are mainly sent in registered
letters. Mr. Clarke originally informed us that he could easily arrange for the
General Post Office in London and for Continental Sorting Offices to sort the
registered mail for India in separate bags for_ Bombay, Caloutta, Madras,
Karachi and Rangoon,  He reported, that if {hi¥ were (ﬁ;ne. the bags could be
examined with a minimum of delay. 'I'he contents would be wspread out on
tables and it would then be an casy matter for an expert Postal or Customs
official to pick out letters which contained not. merely letters and documents
but goods.  He sugwrested that these special bags should be separated and
detained. The rest of the registered mail would be put back in their bags and
sent on their way.,  Mr. Clarke reported that the whole process would not take
long, especially if Banks and business firms instructed their English and
Foreign correspondents clearly to mark genuine registered letters * containing
letters and documents only.” At the very worst Mr, Clarke thought that we
might hold up renuine registered letters in the foreign mail by twenty-four
hours,

Mr. Clarke, however, has since informed me that he thinks that he will
be able to make an even better arrangement.  He anticipates no difficulty in
armanging with the General Post Office of London and with the Continental and
Colonial Sorting Offices, when sorting the registered mail for India, to pick out
and put in eeparate bags letters which are so bulky as obviously to be parcels
rather than letters. If this arrangoment can be made, then the registe mail
will not be held up at all. 1t will only be the separate bags in which these
bulky articles aro contained which will be detained at Bombay and other ports
for examination and for assessment of any dutiable goods which may be found
therein.

'That, Sir, is our position.  On the one hand, I have pointed out, that
under the present system, we are losing revenue which we can ill spare.  On
the other hand, T have sugrested a remedy which will not in any way delay
the foreign letter mail. It is forthe House to decide whether the evil which
1 have brought to their notice is serions enough to require the remedy which
the Government suggest. The only alternative is,” as far as I can see, to
leave things as they are and to continue to sacrifice revenue. I move, ‘Sir,
for leave to introduce the Bill.

The motion was adopted.

Mr. C. A. Innes : 1 now introduce the Bill,

THE INDIAN MARINE (AMENDMENT) BILL.
8ir Godfrey Fell: Sir, I move for leave to introduce :
* A Bill further to amend the Indian Marine Act, 1887,

~ 'Phe Bill is o ver small one.  The object underlying it is to remove the
inconvenience which results from sanction having to be given by tho Governor
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General in Council before a gazetted officer of the Royal Indian Marine can
be tried by an Indian Marine Court. This often leads to the trial being post-
poned, sometimes for several weeksat a time, before an opportunity of con-
vening acourt arises. We desire to remedy this by empowering the
Director, Royal Indian Marine, to convene such courts. Similar powers are
enjoyed by military officers of no higher status than the Director, Royal
Indian Marine.

The motion was adopted.
8ir Godfrey Fell : T ngw introduce the Bill.

THE INDIAN WORKS OF DEFENCE (AMENDMENT) BILT..
8ir Godfrey Fell : I move for lcave to introduce :
"A Bill further to amend the Indian Works of Defence Act, 1003,

As Honourable Members will see from the Statement of Objects and
Reasons, the amendinents are of a purely formal character, consequential upon
the recent change in the organisation of the Army in India.

The motion was adopted.
8ir Godfrey Fell : I now introduce the Bill.

THE INDIAN WAR RELIEF TRUST BILL.

. The Honourable Mr. W. M. Hailey : Sir, 1 beg to move for leave to
introduce :

¢ A Bill to constitute 8 War Relief Trust for Iﬁdin. '

It will, T am sure, Sir, be a matter of relief to this House to know that in
introducing this Bill T xhall not have to refer cither to excesses of expenditure
or deficits of revenue, nor to make any appeal to this House to dive deeper
into the pockets of the taxpayer. The measure is to all inlents and purpuses
of the nature of a private Bill, and T move it, because T am connected with one
of the Funds to which the Bill relates.

Its purport is to provide for the appointment of trustees to deal with the
balanee of the fund known as the Imperial Indian Relief Fund. Very briefly,
that fund was raised ay the result of an appeal made by Lord Hardinge at the
begrinning  of the war. It is important that I should point out to the House
the exact terms of that appeul. He appealed to all classes of the Indian prople
for subseriptions ‘ to alleviate distress of all kinds due to the war, and os]xwilgly
the digtress and suffering that war must necessarily entail npon the families and
dependants of those who were braving death and enduring  hardships for the
safety and common interests of the Empire”  Sir, the appesl met, as appeals
issued during the war to India have always met, with a magnificent response,
and the liberulity of India contributed first and last no less than 258 lakhs, 1
proposo to give this House very briefly a description of the manner in which this
money hae been spent. For, Sir, we do not belong to that growing claes of



THY INDIAN WAR RELTEF TRUS? BILL. 129

ardent collectors which intimidates the public to subscribe to objects in which
they are interested, but positively cuts it throat if it asks for an account of
the mannergin which the money has been spent.

The first object.- 1 lewve out minor matters connected with this expenditure
—-the first object on which money was expended was {o relieve the widows and
orphans of all those classes of Indian ranks who died in action, and to place in
funds those who had returned to India wounded. The intention was to give
o sum of money to meet their immediate necessities, thus relieving them of the
anxicty due to any delay which might occur in the distribution by the State of
family or wound pensions. On that object, Sir, the fund expended about
854 lakhs,

Then, Sir, the second object on which a considerable sum of money was
expended was for the grant of what is called post bellnm needs ; that is to say,
the fund made arrangements to pay to the fanilies of deceased men of the
Indian ranks and also to the injur(-ﬁ, a sum of money, some after the receipt’ of
the first sum, by which time it was assumed that the need for fresh hel
would have arisen.  That distribution accounted altogether for about 90 lakhs,

Then, Sir, the third object of expenditure was to assist first of all the
convaleseent British offieers serving with the Tndian Expeditionary Forces, who
returned to India for inedical treatment, and further to give relief to the families
of British officers of the Indian Army and of men of British other ranks who had
fallen in the war. Altogether abeut Re. 38 lakhs were et aside for that object.
We have of course published month by month communiqués which give further
details of the total expenditure, and with your permission, Sir, T would place on
the table of the IHouse a copy of our last communiqué; a reference to that
comimuniqué will show that up to date out of 253 lakhs we have expended 228
lakhs, leaving a surplus of 25 lakhs. We believe that we have satistied all
claims that have arisen within the terms which we laid ourselves out in the
first instance to meet. T may say, that the actual distribution of this money
has been primarily in the hands of the organization known as the Indian
Soldiere Board, assisted by a large number of Provineial Soldiers Boards,

The question now arises as to how we are to dispose of the remaining 25 lakhs,
1t is for this reason, Sir, that legislation is necessary, hecauselthe proposal which
1 now place before the Iouse constitutes not a departure from the original
purposo of the fund, but a further extension of the use of the subseribed money
which was not setually contemplated when the original appeal was made by
Lord Hardinge. Tt is proposed that this sum remaining in the hands of the
management should be funded in order to afford relief not only to persons
who are in distress arising out of the great war itself, but also for the relief
of cases of distress arising out of subsequent military operations, It is further
proposed that out of the capital of 25 lakhs which 1 lhave mentioned, a sum
of Rs. 17 lakhs ‘should be epent in educational projects connected with the
army, that is to say, it is proposed that a sum of Rs. 5} lakhs should be given
as o grant in aid for the cstablishments known as the King George’s
Schools for the education of the children of the rank and file of the Indian
Army, and a further grant of Rs. 5§ lakhs as a grant in aid towards the
foundation of a College known as the Kitchener College for the education of
the sons of Indian officors of commissioned ranks.  This is a capital grant ;
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the college and schools will be maintained by the State and no further expen-
diture will fall on the fund. There is ono further point. We propose to
take authority to hand over to the trustees who will be constituted under the
provisions of this Bill, the small fund called the Patriotic and Indian Heroes
Fund which was raised in 1880 in England and in India for the relief of
distress of dirabled soldiers and among the families of those who lost their
lives in the Afghan War of 1879-80. This hus heen subsequently used for
relief arising otit of other operations such as the Tirah Campaign ; the present
balance of the fund is just under 3 lakhs, and it is proposed to transfer this
balance to the War Relief Trust, which we now propose to constitute.

That, Sir, ix the Bill which T shortly place before the House, 1T am well
aware that I am placing before the House a proposal to utilise these funds in
a sense which might be described as not fully intended by the original appeal
for subscriptions to the fund, but it will be seen that the interest of the Em.ln
will still be spent primarily for the relief of the families of persons who have
lost their lives in the great war, and of those who bave been wounded in it.
Some portion of the capital will be spent for the education of the sons of Indian
soldiers and officers ; thix will include many who lost their lives or who were
disabled in the war. T do not feel myself that this creates any considerable
departure from the original proposal for which the fund was intended, and it
is for that reason that 1 put forward this Bill. We did not, I may say, think
it regular to undertake expenditure of this nature without bringing the matter
beflore the public by way of legislature, 1 now beg leave, Nir, to introduce the
Bill.

Mr. E. L. Price: Sir, I regret {0 have to oppose the introduction even of
this Bill. 1 must apologise to the House for unpreparedness when 1 say that
from the memorandum of proceedings I could not gather what the nature of
this Bill was. 1t was not until just before the House sat that 1 had the Bill in
my hands, and when 1 glanced at it, 1 realised at once, it meant a course to
which all my life I have been opposed, and  that is, money collected for one

urpose diverted to another, 1f you will read the objects and reasons of the
%ill, you will see, as the Honourable Mr, Ifa.ile_\r has admitted, that this money
was contributed for certain Indian purposes. Tt was to relieve the wants and
necessities of those who suffered in the world-wide war, not in any war, not
in any future war, but in one definite, Great War, the War. 1In the Viceroy’s
noble appeal for raising this money, stress is laid on that same point, that is
to say, ‘ to alleviate distress of all kinds due to the war,’ the Great War.
This money belongs to those who suffered from the Great War and to
nobody else. 1t isa Trast. Now that trust may fail if you tell me that
there 18 nobody left in India who suffered in the war and whose distress still
neods assistance. But in that case, what right bas the Government of India
to inaugurate an er-services Association ? What right has the Government of
India to eall on our people. as they call in Karachi, to subseribe to a new fund
to alleviate the distress of those who served in the Great War, and whose
needs aro still not met ? At the very time that you are collecting new funds to
relieve the distress arising out of the Great War, at the same time you are
diverting the 25 lakhs that vou havein your bands to another purpose which
was not the original intention. ‘T'hat, Sir, is'nothing more or less than the
“isapplication of funds, 1 am not jesting, Sir. 1 have known cases in other

ountries, snd in England, of similar misapplication of funds, the diversion of
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funds from one object for which they were raised to another to which it was
never intended to subseribe, and this has been done without legislation. But at
all events the Government of India has sufficient conscience, I am glad to say,
to ask for the gloss of a legislative enactment to cover this diversion. Now look
at the first paragraph of the Bill. They refer to the Imperial Indian Relief Fund.
1t says * And wheteas the objects of the said Fund were first to provide
..." and #o forth. There it stops! Then we come to the Patriotic and Indian
Heroes Fund, and the Bill says * And whereas the balance of this fund, on
the completion of the relief of distress arising out of fhe Afghan War’ and
so forth ; but mark yvou in the case of the (ireat War Government does not
oven claim that the distress and all the needs aricing out of the Great War
have been met.  ‘Thoy only elaim it in the case of the Afghan War. Itis
not enough. According to the objects of the Bill, the proviso in the last
reragreph in the Statement of Objects and Reasons says, that ‘ a first claim
upon the Trust shall be retained in favour of the suffercrs from the Great War
of 1914-18.7 A first elaim is not enough, It is the one and only claim on
that Fund, and 1, therefore, ack the House to refuse on conscientious grounds
to permit the diversion of these funds which are intended (o relieve the distress
of the families and dependents of those who suffered or died in ¢4e war, the
Great War, to an entirely different object which the donors never had in
their minds when they subscribed.

The motion was negatived.

Secretary of the Assembly: Nir. I have received a Message from the
Council of State through the Secretary of that Council.

The Honour.ble the President: Secretary will rcad the Message
received from the Secretary of the Council of State,

Secretary of the Assembly: Message from the Scercfary, Couneil of
State, to the Sceretary, Legislative Assembly, dated the 5th September 1921,

* Lam direeted to inform you that the following Resolutivn was passed in the Couneil
of State at their meeting of the 5th September :

This Council recommends to the Governor General in Council that he may be pleased to
convey to His Royal Highvess the Prince of Wales its humble request that he may be
graciously pleased to accept a loyal Address of Welcome from the Indian Legislature, and
inviten the co-operation of the Legislative Assemnbly in constitnting a committee of the
Indian Legislature to draft a suitable address for the purpose. The Council of State desires
the concurrence of the Assombly in the Resolution.”

The Assembly then adjourned till Four of the Clock.

'I'he Assembly rc-assembled after Lunch at Four of the Clock to discuss
the Moplah Qutbreaks. The Honourable the President was in the Chair,

MOPLAH OUTBREAKS.

Rao Bahadur T. Rangachariar: Sir, in the first place, with your per-
mission, 1 beg to apologise to the Assembly for having called them again this
afternoon as otherwise tﬁoy would have been enjoying Simla without any
work. When 1 gave notice of this motion, it was with some hesitation, that I

r
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ventured to bring up this subject for discussion at the Assembly. My hesi-
tation was due to the fact or mather the feeling that 1 did not whnt to even
make it appear that we, the Assembly, do not sharc the feeling of anxiety
which the Government have in the very serious rituation which has arisen in
Malabar. And that fecling got intensified somewhat when 1 got a telegram
from our Colleague, the Honourable Mr. Muppil Nair, who wired to me from
Shoranon not to unnerve the authorities by raising this discussion., And
thereupon T consulted the Government Member responsible for the situation
and he assured me that he would rather welcome the discussion, and
therefore 1 was emboldened to raise this guestion now, although in
my own view the time is so.newhat premature to discuss the very important
and serious questions which arise out of the situation in Malabar, ‘I'he Moplahs
have earned an unfortunately bad name for nearly over a century and I do not
know if they had ever a good name. The term * Moplah,” as perhaps you
may permit me to explain, merely means * the mother's chi}:le.’ ‘Ma’
is ‘ mother ” and * pillah * is " echild” "That is {o say, their mothers are
known. the father’s side is unknown 1 have Wilson’s authority for this
statement. Anyway, they are the descendants ol Arab rottlers in the west
coast of the Madras Presidency, Arab: who fled fro n their country in about
the third century. They have ever been a source of trouble to their neigh-
bours, the Hindu population in Malabar. "They number about a million in t he
district, they are good agriculturists, they are good traders-—those of you in
Bombay might have seen then on the milway platform wending walking
sticks and such other wares. There are also very nice people anongst them.
"There are biz Jen nics amongst the Moplahs bat all the sane, they are big
fanatics. All their folk-lore consists in praicing the prople who die” for their
religion. Houris will be waiting for those people who die.  They are told,
that Houris are waiting in heaven to kiss and e ubrace the Moplahs who die
tighting against the kaflirs. 1 will mention one of the ditties which is very
often sung there. * Father fizchts amainst son for {he hond of faith is stronger
than the bond of blood.” Finin their youth upwards they are {aught that you
must carry the Muhammadan religion and they believe, that there is great
merit in converting people forcibly to Mubammadanism. Now, they live
efully with their neighbours, but oftentimes they break out. Even in the
Etcthirty or forty years, they have broken out, 1 think, nearly half a dozen
times. My Honourable friend, Mr. Innes, knows to his cost what the Moplahs
are. He has had, as Collector of Malabar, personal experience of their
dealings and I amn glad to say, that he escaped from a very nearly tragic event
with which he was faced. Now Ernad is one of the taluks which is famous
for the Moplahs—and it is a proverbial expression with us in South India
if you want to mention a man who merely provokes a quarrel unnecessarily,
you have to mention a Kundote Moplah or an Ayyampet Mussalman. That
18 the way in which persons merely for the sake of quarrelling will provoke a
uarrel without any cause whatsoover. That is the way in which we
ghamtcrise such persons, Now, Sir. they are an inflammable lot. And I
amn sure, that the Khilafat agitation for the last two or three years has
been the main cause of the present condition of things in Malabar. And T
am not sure, that the Government of India and the Home Government
are not in 8 measue responsible for the encouragement, the hope and
cxlpechtionn aroused n the minds of these people by shilly-shallying and
dilly-dallying with the agitation, Sir, now we come to the present day
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events. You will find that the District Magistrate of Malabar took steps
against fou? people under Seetions 107 ard 144 of the Criminal Procedure Code.
One of the leaders was released on his undertaking that he would not go to
Malabar, in July last. The other three people who were incarcerated were
released sbout the middle of August. There was a great demonstration
when these were released and everything passed off quietly and there
was no trouble whatever in consequence of their release or in consequence
of the demonstrations held in their honour. There was a dacoity or
robbery in a Hindu landlord’s house. 1 should have mentioned, Sir,
earlier that there are also agrarian troubles in Malsbar. Most of these
Moplahs are tenants under Hindu landlords, and as often happens, there .
are disputes between the landlords and tenants, and of course when this
fanaticism breaks out, the Hindu landlords become the first objects of
attack at the hands of these people. In consequence of the complaint
made by that Hindu landlord, one of the Moplahs’ houses was searched by the
police. It docs not appear whether it was a successful or an unsuccessful
gearch. Anyway, it was resented. The Moplahs made a big demonstration
early in August, and it ended merely in demonstration without leading to any
lawlessness or violence. 'T'here was another event which happened in August
which again did not end in any acts of violence. But apparently, the Distriot
Magistrate had information that these people had manufactured war knives in
large numbers and they were being secreted, and he therefore proceeded to
take steps under the special Act applicable to Moplahs, an Act which was
passed in 1859 as the ordinary law was not sufficient to deal with these people.
The main features of that Act are these, The Moplahs are believed to induﬁga
in murderous outrages and as they are people who believe in sacrificing them-
selves the Act was passed in order to incur mainly forfeiture of property on
conviction for an offence or attempt to commit an offence, such as murder, and
special power was given to the District Magistrate under the Act to take
precautionary measures by arresting beforehand before the Governor in Couneil
roceeds to take steps under that Act.  1'nder that Section, the District
Ringistmte having information proceeded to a place called Tirurangudi within
about 20 miles from Calicut and four miles from the nearest railway station,
Parapanangudi. Apparently he had anticipated trouble and he had armed
himself by taking & small military force with him along with special reserve
lice. Ile had either correct or incorrect information. The communiqué
of the Madras Government communicating the results of that event
says, he left Calicut on the niid-night of tho 19th August and arrived at
’l‘frumngllll'l at 3 2., posted military foree round a mosque and certain houses
and after daybreak, he had a search made of the mosque and certain houses and
also the Khilafat office. But apparently he had been misinformed as to the
quantity of the weapons, because he ot only one knife out of the search, and
it seems {o have been, in his own words, the signal for this outbreak. The
Distriot Magistrate issued a communiqué on the 26th in which he says, that
this event has acted as a signal and roused the whole population twenty
miles around, The people wathered in lurge numbers and they began to
attack. The first fury of these people was directed against the (overnment
and Government offices, The District Magistrate, T am sorry to say, had not
taken adequate precautions to protect the population when he took such a
serious step ax this. He should have armed himself with more force befors
he took the serious step of going and surrounding a mosque and arresting o.
atte.npting to arrest a man who was held in great esteem by the Moplah
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community, one Ali Musaliar, who is a religions preacher among them, an
old man of 60 or 70, as I an informed, along with other people. By this he
has exposed the population. the Hindu population. which is by far the largest
seotion there, to great riske. As events have now shown, temples are
desecrated. their houses are plundcred, their property is not secure. The Hindus,
Christians and other non-Moplahs excepting the Muhammadans suffer at the
hands of this curious mob. One would have expected the District Magistrate
when he took such a serions sten to have arred himrelf with more force and
posted them all round. In fact, as he himeself confesses, he left Calicut in a
helpless condition. He went without snfficient provisions even when he went
to Tirurangudi and he had to retreat to Malahar or Calicut leaving Tirnrangudi
and its neighbourhood entirelv in the hands of this lawless mob. It is no
wonder therefore that the first fruits of snceess which thev had on the 20th
and 21st encourazed these people to o about. Tt is only on or after the
28rd that sufficient force was available in order to deal with the situation, and
I am clad to see from the reports, which.1 have recaived and from those which
are published. that the sitnation is now well in hand. Still the situation
created is terrible. Tnnocent people have to suffer very largelv. One
satisfactory feature about this which T wish to enphasice is this, that
notwithstanding the fact that the first attack was against Government
buildings and Government officers for the first two days, not a
single Hindn, be he a non-co-operator or a co-operator, joined these Moplahs,
It is onlv after the first two days that the Moplahs turned their hands against
their neighbours, the Hindu landlords. Hindu neighbours all about.  But when
they were solely occupied with attacking Governu ent, post offices. telegraph
offices, snb-magistrates’ conrts, munsiffi’s courts, and even rilway people, not
a single Hindu, T am glad to sav, took part. not a single non-Moplah, T would
gay, took part in anv of these ontrages. Well. as T lave said already, the
temperament of these people has heen deseribod as follows

¢ They ara eonstitutionally liable to run amok, their favouralile ppatime in the name of
religion iv murder of Hindu landlord, to loot Hindu houses, to detile  lindu temples ...
......... to run riot among the ecountry.  The fanatic mob geink in number and in temporary
religinns inmnnity till the highest piteh of exeitement is nttained............deterined to live
as victors or die as ¢laimanta of paradise.’

That is the nature of these prople. Therefore the situation is really very
grave. My main point in bringing forward thiz discussion- -1 can only speak
for fifteen minutes—is to give expression to the fecling that the Government of
India bave acted wisely in introducing martial law to protect the people there.
Otherwise the situation would have been verv rerious indeed. hether the
District Magistrate acted within his powers and the Madras (iovernment acted
within their powers in handing over the administration to military authorities
before the martial law declaration of the 26th Angust is a point which need not be
discussed now. I donot think the District Magistrate acted rightly on the night
of the 20th and again on the 21st. When he handed over the station to the mili-
tary, T do not think he had a right to do that, but it is unnecesrary to enter into
a discussion of that question. But, at the same time, Sir, while T do not
express any disapproval of the measure taken by the Government of Tndia.
T wish to wam tll'::em against a repetition of any ‘mistakes or errors or cxcesses
which the Government of India permitted themselves to makein 1919. Sir,
at moments like these, most of us would lose our heads, and tho Government
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of India, eyen Sir William Vincent, is not immune from this human failing
of losing one’s head at critical times like these® But, Sir, T have to givea
word of warning that too much reliance should not be placed on local
authorities. The Madras Government, for instance, at present has an
abhorrent coneeption of what a Government should be. 1 think it believes
still in autocratic methods, although Lord Chelmsford told us that autocracy
had come to an end. T believe, Sir, they still believe in the Rowlatt Acts,
and T do not think it is right that the Government of Tndia, which is mainly
responsible for administering martial law and for meeting the situation in
Malabar, should leave it an’ entirely free lLand. as T am told it Las left to the
Madras Government. They will regret afterwards. Sir. it is better to leave
it to Lord Reading’s Governrent and for them to keep the strictest control
over the operations there, and 1 would also ruggest, that in dealing with the
fituation t}here most excellent men are available in Malabar whore advice can
be taken in dealing with the situation. men like the #r-Diwan of Travancore,
Mr. Nayar, and T am sure, the Local Government should be advised to consult
such people when taking measures for administering martial law. T know,
there are .prople who advike the Government of India to wse acroplanes.
Unfortunately, Madras bas now got an organ which  would welcome the
use of acroplanes and such other effeetive weapons, as they would call it, T
am glad, Government have resisted the temptation to do so. although I was
told that some acroplanes were requisitioned, but T am glad to see, that that
information is not correct.  And. again, Sir, T wish to give a word of warning
about mistakes. Tour inxtance, there is one incident which T cannot under-
stand, and the Honourable Member hias no information about it, about the sab-
divikional magistrate meeting a crowd on a railway line. It is not known
whether Le a,pﬁmmehn-d the men Fuﬂfuil-nﬂ}' near to make the:n understand. and
it is said, they diveetly nade arush, and then the machine gun was turned on
them and numerous casualtios were caused.  Again, we find, that the official
communiqués are tather disereetly «ilent about the easnalties, the extent and
number of the casnaltics. T think the publie #hould be taken into full confi-
dence at once, and every time a machine gunis used, the exact number of
cagualties should be reported, and again T would also insist upon Government
insisting upon the local authorities to sce whatis done with the wounded
people on the spot, whether they are left to take carc of themselves, or
whether the authorities, whenever they inflict injuries, are taking steps to
provide medical aid to these wounded people, and again T should like to give a
warning as to how and what precantionary measures are taken that the bulk of
the innocent population in the land ix not subjected to unnecessary Lardship on
account of the administration of martial law. beeause after all the revolt is
confined to a particular section of the people, but whether the military officers
there will be able to distingnish between n Moplah and a Nayar, T do not
Jinow. and that would be a diffienlt matter indeed, and 1, therefore, would ask
the Government to see that preeautionary measures are taken.

The Honoursble the President : The Honourable Member has eonsider-
ally exceeded the time-limit and must'bring his remarks to a close. '

R:o Rehador T. Rangachariar : Therefore, Nir, while T cordially
approve of the measures taken by the Governn:ent l.af India, Task that the
(overnment of Tndia shounld realise their own rexponsibilities, and not leave too
much in the hands of the Tocal Government.
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Lieuntenant-Colonel H. A. J.Gidaney: Sir, when I first gave notice of
an adjournment of this House. 1 was not aware of the fact, that my Honourable
friend, Mr. Ranguchariar, had already sub nitted a similar application. Sir,
the political tide of India bas been flowing at such a rate, that very fow of us,
whether actors or spectators, have had time even to ak ourselves whither it
is flowing and with wiat object, nor have many of us had time to inquire
whether the force and power it is developing in its onward rush is for the good
or evil of India. TRecent events have forced most of us to realise, that India
is to-day onthe crest of a political wave with such turbulent undercurrents
that serious thinkers are asking themselves what gre we woing to witness, the
ebb or the flood tide of India's progress. The cawes which have led to this
state of affairs would be too tedions to dilate on in detail, suffice to say that
its development has been 0 iasidious that to-day we find ourselves face to
face with such a po-ition that we are lost not only in utter wonderment and
amazement but are asking ourselves the question *how ha; it been possible ¥’
And our lament to-day is our inability to adequately cxplain or stem it. The
battle-cry to<lay amongst all classes and thinkers in India is * Liberty’ or as
some would call it *Swaraj.® We all want this, but in oar quest how many
of us have paused to a .k our.elves what liberty is thi: we are seeking? Isit
Constitutional Liberty. such as the Anglo-Saxon nation enjoys to-day or is it
Revolutionary Libert, »uch as France at such great cost obtained some years
ago and which Russis and Ireland are to-day striving to obtain at a cost yet
to be estivated.  In India we seem to be divided into two parties—the
Moderates or Co-operator~ and the Extremists or Non-Co-operators, The
former, who ave striving for constitutional liberty, consist of the educated
better class well-wisheos of Tudin who dasire to obtain their liberty in accord-
ance with the laws and ordinances of this euntry. The latter, led by
Mahat na Gandhi and his followers. consi:ts of a body of cranks, fanatics,
immature sehool-boy .. disappointed men, ex-convict: and unbalanced idealists,
These people are bent on obtaining liberty by the shortest cat. in the quickest
possible time, and at any price, even if it ¢nds in revolution.  The liberty they
are secking is revolutionary liberty, oue divorced from all laws and order,
These two parties are to-(Iay dociding the future fate of India. On the one
band we have the Extremists, who not only malign the Government but
strenuously refuse to co-operate with it in any effort and have clected to take
the law into their own hands under a leader who has promised Bwaraj to
India this month but whose repeated failures in this respect leads one to tay
that in his vear therc are more than twelve ecalendar months. On the other
hand, we have the Moderates, who, whil.t complaining of the slow ~peed
with which Swara; is being doled out by the Government, yet inasmuch ax
they remain more or less inarticulate regarding the anarchical activities of non-
co-operationists are the nrelves merely passive spectactors. Between these two
parties is the Government of India, a mere handful of Britishers (now admix-
tured with leading Indian Members) who are determined to lead India along
the path of constitutional liberty, advising her, protecting her, in other words
giving of her best for India’s good till the tisie comes when India will
be told : * You are now fit to govemn yourself. We feel we liave doue
our duty ; you do yours, and show the world and the mnother-country of
which you now form & part, how you have not, only merited, but can adminixter
Swaraj.

Mr. (Gandhi is the self-created apostle of woul-force. What soul-force,
1 ask, has been manfested in recent happenings, the direct outcome of his
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aotivities, Is there any soul-force in the rowdyism, insults, ete., exhibited
at the recent public meetings at Caleutta and TLahore ? No. It was sheer
mob force 8 bravards. Has any soul-force been evidenced in the riots at
Malegaon, Aligarh, Munshiganj, Giridhi, Assam, and to-day in the Moplah
country ?  1s there cven the vestige of soul-force in the desceration of Hindn
temples, the forcible conversion of Hindus, the looting. the bloodshed, the
murder and anarchy which prevail in the Moplah country this very day. 1f
by soul-force Mr, (Gandli mcans the cxhibition of passion, intolerance, murder,
anarchy, hate, revolution, then why camonflage it with the word ¢ non-co-opera-
tion ’ (with * non-violence ') oreven use it as acloak to cover his true feelings
and objects. No, Sir, A crusade that has recourse to such degrading tactics, such
Bolsbhevikist methods, must surely be on its last legs, for it is only the frenzy
of despair that can incite movements of this nature. Are we Indians now
going to deviate from our characteristic and national principles of toleration
and charity. Are we prepared to allow Mr. Gandhi and his followers, under
the cloak of his ﬂo—cancrl doctrine of soul-force, with weapons of spinning
wheels and ploughs, commit these outrages, and to deceive us any longer ?
The ereation of the present political miasma is v r. Gandhi’s work. Call it the
triumph of non-co-operation. if’ yon like. Camouflage it how you like. Yon
come down at last to the fundamental fact. that whatever other achievements
may be placed to the credit of non-co-operation (and these are mighty few), the
greates: dissorvie it has done is, that it Las stained the fair name of India by the
creation of a heritage of cowardice, ivritation, conflict, strife and murder, which
will long endure after Giandhism or non-co-operation has been relegated to the
archives of the past.  And believe me, our future historians will not only give
it a different name. namely Rebellion, Anarchy, Insurrection or Mutiny, but will
pass on it & well-merited and deserved condemnation.  The cooner this is done
the sooner will India be relieved of a colossal nightmare.  Non-co-operation
which to my mind spells open rebellion is, not only a degrading cult but a
murderous form of insurrection and 1 challenge Mr. Gandhi and his co-workers
in the light of present day events to deny that Non-co-operation, Insurrection,
Rebellion, and Anarchy are but synonymous terms and that this doctrine of
soul-force has done nothing less than relax the bonds of discipline and respect
for anthority and stirred up hatred and strife between th: different communi-
ties in India. The spirit of charity in India has, {banks o non-co-operation,
been replaced by the self-assertion of a growing class of people who refuse to
ncoept any opinions but their own, who howl at any opposition and look upon
their opponents as traitors to the country, and, believe me, it will take
many years before this position can be retrieved. There will be no peace in
India until non-co-operation has been killed. It is this that is eating into and
ruining India. Tt is, T opine, the duty of this Honourable House to root out
this dicease. The good and the tre patriots of India inust be arrayed against
it, for do not they determine the public opinion of the country ? Or are we
going to sit down with arms folded and silent tongues and allow Mr, Gandhi
and his followers to he the dictators of the future India *  Are we, the well
wishers of India, preparced to allow Mr. Gandhi and his followers to continue
strewing lighted matches amongst gunpowder and to trade on the well-
known religious fanaticisin of the ignorant people of India? Our dnty is
clearly defined il we are {o save India from the peril into which she is
racing headlong. But how can we do thix ? TLet me remind this Honourable
House as well as the Government of India of certain facts with which we ara
closely associated and for which we aro singly and duly responsible, The
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activities of Gandhi and his followers have been in cvidence for many
years. Both the Government of India and every reputable golitician in
the country must have realised the dangers ahead. T'he hands of Govern-
ment were tied during the past great war. A time then camo when the
Government of India had to act, which they did. With what result ?
A huge outery, which is even heard to-day, from all and sundry places and
mele. The Government was denounced as brutal, as barbaric, as ultra-

ureaucratic, us,oppressive, as Satanic. (Giovernment found the.nsclves as a conse-
quence in an unenviable position and were more or less compelled to modify their
policy. T avould here remind this Honourable House of wbat the Honourable
Home Me uber, Sir William Vincent said at the last Session of the Couneil
of State when he himself admitted that he would not be surprised if within
the next few months we bad outbreaks or words to this effect. The Govern-
ment of India met the opposition hall-way because they felt that to continue
in their then policy wuuLl not be in consonance with tie Reforms. © But, by
80 doing, they m:rely played into the hands of the non-co-operationists, T'he
Local Governments were ordered not to proceed against non-co-operationists so
long as they did not actually break the law, holding that such interference
with political agitation was antithetical to the very nucleus of the Reforms.
Government surely forsaw the dangers ahead but evidently deterred from taking
effected and timely action by the apparent want of public supply. And 1
believ. that they fecl their hands were more or less tied because most of  India
seemed to bo passive spectators in this political drama. This vacillation has
its sequel in the present Moplah tragedy of to-day, and the people are to-day
blaning the Government. But the Government are fully entitled to tell this
Honourable House that the responsibility ix sharved by this Assembly  also
because we resolved to deprive the Government of eertain necessary protective
measures. 1t matters not who is responsible for the pre-ent unsettled condi-
tion. 1 a-k, are the Government of India and the Provinein] Governments acting
under its orders still determined to look upon Mr. Gandhi as wo superhuman,
%0 innocent, so infallible, as to consider him a person who lives Beyond good
and evil and as one so inamenable to the law anb ordinances as to enjoy a com-
plete imamunity from being brought to book for the terrible results of his anar-
chical propagunda # Has he. 1 ask, any protection, official or spiritual, or any
claim to & hallowed with the glory of freedom which is denied to any other
citizen of this Empire ¥ Follow his tours. 1 ask each one of you in this
House, to show me. [ ask the Government of India to show me, any action
taken, suggested. or even hinted to prevent the racial hatred and animus with
which Mr. Gandbi has strewn his path throughout India. You cannot : what
conclusion is one entitled to draw from this ? 'l'o iny mind, it is this; * that
Mr. Gandhi is allowed to continue his political education and propaganda
unmolested at the expense of those who are compelled to suffer vicariously on
his behalf’. But what Las this political freedom which Mr. Gandhi enjoys
and which we have for so long not only silently countenanced but indirectly
encouraged cost India? 1 leave it to the future historian to sum up its
effects on the Indian that-is-to-be.  The long bill up to date includes, besides
the hundreds of Moplahs and their European and Indian victims of the past
14 days, the hundreds of tea garden 1-.0(1])ii:: who perished at Chandpur, the
dead in the riots at Aligarh-Malegaon—and the hundredreds of misguided
unfortunate people who in the Bombay Presidency, Frontier Province, Punjab

“aud elsewliere, have blindly tried to follow their cwaucipator without in the
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least knowing the inner mystery of his doctrine and philosophy. With what
result ? The creation of storm centres, offices and courts ceasing to function
E(_)]itical unrest, murder, orin one word ‘ Revolution.” As we see to-day,

is _activities and intentions have paved a very good imitation of Hell in
Malabar, And the cffect of his influence is to be found in the way in which
the Klilafat agitation, with which le is allied, has been turned into a battle-cry
for murderifty Hindus by the score. for desecrating teinples, pillaging homes,
the forcible conversion of Hindus, and last, but not least, paralysing the
position of Government.

Bhai Man Singh: Sir, I cannot understand what is the connection
between this lecture on non-co-operation and co-operation with the Moplah
rising. 1 do not think we are here to discusy the situation in Malabar.

The Honourable the President: The point taken np by the Honourable
Member from the Punjab is perfectly legitimate; but it 1s not for the Chair
to say what is the connection botween the non-co-operation movement and
the outbreak on the Malabar Coast.  Tf the Ionourable Member (Colonel
(tidnev) chooses to occupy most of his 15 minntes in discussing an abstract
question, 1 don’t think the Chair need rule him out of order,

Lieutenint-Colonel H. A. J. Gidney: Now, Sir, one comes to the
more important. asppet of this matter, and that is, what is the remedy ?  Mr,
Gandhi and his followers have boen given enongh rope.  But we see no
evidence of their having hanged  themselves as yet.  The Government of
India, as well as the Moderates, have toved with the situation quite long
enough and the result. as none will deny, hax been anarchy in many parts of
India. The Government of India have no doubt decided on a defimte policy.
But 1 feel sure this House will agree with me that the carrving out of this
policy will be more complete and greatly facilitated, and expedited, were the
Government to feel that they bad the whole-hearted support, goud-will and
co-operation of this MHonourable House. 1 make bold to say, and 1 hope
1 am not wrong, that there Is not a single Member of this Honourable House
who is not fully alive to the dangers that are aliad of us. 1 opine, therefore,
that it is the bounden duty of the Government of Tndia to imwmediately
take drastic and effective measures 1o quell the state of rebellion that
existe in certain parts of India to-day. 1 go further and say, with all
the emphasis at my command, that it is the bounden duty of this
Honourable House to support the Government and so restore order from
chaog and peave from rebellion,  'We, who are well-wishers of India, must not
sit on the fenee and remain silent any longer.  We must not be afraid to
out our minds boldly and fearlessly, for events are coming very rapidly. The
seeds of anarehy have been and are being spread broadeast. i the trail of
Gandhi and hix co-workers. Tt is our duty, though late in the day. to kill
these seeds, for. T ask you, ix there yet any place where the non-vo-operators
have spread their propaganda without ineluding in it the valification of all
who will not walk with them. and can anvone tell me how many  explosions
like that of the Moplahs the non-co-operationists have in preparation ? We
cannot answer thie. But we can stop the mischief epreading. Welook to
the Government for help.  The Government looks to us to help them to stop
it.

India looks to us to stop it and the great British Empire, of which we
jorm one of the fairest jowels, demands this of us. Surely, we will not fail in

Q
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our duty. And even as we ask the Government to suppress at all costs this
growing state of rebellion in India, we must in return be prepared to give the
Government our whole-hearted and unstinted support. We must not be led
away with such excuses, as the non-co-operators are to-day indulging in, namely,
that the Moplah and other disturbances are reminiscent of the Punbab, Dyer,
O’Dwver and others. On the contrary, we must bestir ourselves dhd give that
bold strong lead which is Tndia’s zreatest need to-day and thereby save India from
the ruin to which she is being blindly led by the non-co-operationists. When will
we, the Party holding the advantages of brain, ability and means, bestir ocur-
selves ? We who claim to be co-operators with the Government must awaken
public consciousness to the new era of hope and progress on the lines of Self-
government within the British Empire which the constitntional reforms have
inaugurated and restore in the hearts of the people, by precopt and example,
that quiet faith and confidence in the constituted authorities the destruction of
which is the main object of Mahatma (Gandhi and his non-co-operators? A
great responsibility rests on the Members of this Honourable House. The main
object of the Reforms is to lead the people of India to identify themselves
more closely with the Government. A crigis like the present affords the acid
test of the extent to which this object has been reached. 1t mainly depends on
every Honourable Member and on his attitude at the present moment whether
that experiment should be hailed as a success or condemned as a failure. Let
us hear less ahout the good intentions and sincerity of Mahatma Gandhi and
the effect of his influence. In its place let us hear and see moreevidence of our
good intentions and influence. Iet each and every Member rally to the side
of the GGovernment. Tt us orzanise an effective and exhaustive campaign
of counter-propaganda and refuse these misinterpretations of the actions and
motives of Government and encourage the masses to rewist at all coste an
intolerable terrorism which 40 my mind is the verv antithesis of constitu-
tional libertv. In my opinion. the time is not far distant when the whole of
India ineluding the present-dav worshippers to Mr. Gandhi will have cause to
curse him so far as hix political doctrines ave concerned. Have we seriously
considered how hix non-co-operation policy of to-day will effect the Swaraj of
Indis, eav in 20, 830 or K0 vears hence ? Believe me, thik poliey of non-co-opera-
tion is rendering our task of the future a truly  diffienlt, nay an impossible one.
To mv mind, it i« leading us to an India secthing  with discontent and
indiscipline.  Anarchy and rebellion, in other words, A rctrograde not
a progreesive India. Surely none of us want u repetition of the 1,000 vears
destructive period. Surely none of us want another Indian Mutiny and yet
this is exactly what Mr. Gandhi and his Non-co-operation Cult is leading us to,
We, who are the well-wizhers of Tndia, the co-operators of the Government of
India, must make a determined stand, must adopt a bold united front. Ttisa
case of now or never. T leave the verdiet in the hands of this Honourable
House And in deciding it let us remember those trite words :

‘Only the new days are our own,

To-day is ours and to-day alone.

To-morrow we may never sec,

And yesterday is gone.’ .

Rao Bshadur C. 8. Subrahmanayam : Sir, when my friend, Rao

Bahadur Rangachariar, obtained leave to make this Motion to this House, I
should say a friendly Motion, he did not bargain for a lecture by Lieutenant-
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Colonel Gidney on co-operation or a tirade against Mr. Gandhi who is not here
and whom gre need not take the trouble and the time to ecriticise here in this
Assembly, bocause on the basis, on the assumption on which we are assembled
here, we arc supposed not to have much to do with Mr. Gandhi’s principles
and theories. Therefore, we would be doing justice to ourselves if we did not
address each other about our own duties so far as Mr. Gandhi is concerned.
There are other duties which are laid upon us—duties more important than
seeking opportunity as it wera to ecriticise Mr. (Gandhi and his doctrines. Those
doctrines are being exploded. 'T'ime is & great factor, a great destroyer of his
theories. Besidex, what good does it do to speak of it here ? “We might go
out of the Assembly and speak at public mectings, That would be of some use.
But one point about the proclamation of martial law is what I wish to empha-
size. 1 suppose Henourable Members will have read the ordinance. I read
the ordinanee more than once.  The terms of the ordinance are, to my mind,
very fair and admirsbly worded, hedged in with various restrictions, There is
no carte blanche order as is always implied in martial law ordinances, So, that
is one very satisfactory feature in the proclamation of the ordinance. While
recognising this aspect of the matter there is another point which we ought to
strongly ask the Government of Indin, that is, to see that the Madras Govern-
ment, who are in a manner in disgrace, do not lose their heads, do not use
more force than is necessary, and the theory of the man on the spot is not
carrivd too Far, and that the Government of Tndin would hold the reins tight.
Now, 1 suy this for this reason. There are a few facts connectxd with this
rebellion or riol or whatever it ik, which are bevond dispute. The Moplahs are
u fanatieal people. "I'hat is bevond dispute.  The avea oceupied by them is like
a powder magazine.  Any small thing would upset {hem and it is only acting
in their wsual manner, if. when it upsets them, they attack the first men they,
meet.  Now. added to this, there have heen so ne other causes whiel it is for the
Government to find out.  But we have got theso two facts that the area is
a powder magazine and that the people are inflammable.  Now, we know from
Government communiqués and other reports, that these men were armed with
weapons—modern weapons, as also with old-fashioned weapons-—swords and war
knives of their manufacture.  And we also find that there was a certain
amount of preconcert cvidenced by the pulling out of the rails, the cutting
down of the telegraph wires and the organised attack against disciplined
troops.  All this clowrly shows, that there was considerable pre-arrangement.
\Vt'ﬁ. the question naturally ariges. what are these officers in a locality for ?
Whether it 1s a district or a province, you employ men, pay them well, and
you always proclaim from the house-tops their groat ecfficiency and their great
zeal and their great knowledge as being men on the spot. Now, I ask, in
Malabar six months earlier this year you gave them a free hand ; the local
authorities—I do not specify who it 18, whether it is-the District Magistrate or
the Superintendent of Police or the Collector —the local authorities thought
Yakub Hussain and others would foment a rebellion and they at once clapped
them in jail. I do not want to go through the process they adopted. Now,
a question was raised whether these men should have been clapped in jail.
Well, the Government of Madras said, the men on the spot being responsible
for the peace and order, the law and order of the place, ought
to be given u free hand, that ¢hey could not question their opinions
and their judgments. So far, 1 say, it is right. If the local
sathority responsible for the peace of the areasays : *there are some
troublesome people coming here, 1 don’t want them here, they are unwelcome
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people, the locality would be all the better and happier if they were kept
out ’, so far it is right. Now, you did kun{; out these men,  ‘That means yon
thought that the people there, that cspecially the Moplahs who were fanatical
would become more fanatical and ferocious by the preaching of Yakub
Hussain and others. So you had carly notice, more than six months ago, that
there was a possibility of trouble in Malabar. Now, from that day. from the
beginning of the year to the present dav, when you have this organised attack
with weapons of  all deseriptions, what is it you did inthe interim ?  Now,
the scheme of @ministration is so perfect, everybody must admit. From the
headquarters of the province to the village, there is a link of officials by
which the headquartersis always able to know whatis going on in the
remotest village. You have got village pelicemen in the villages, probably, to
my mind, more efficient than your uniformed policemen, And then you have
got a higher grade of revenuo officials, groups of sub-inspectors, police
stations comprising groups of 20 or 25 villages, then you have the taluk,
where you have an inspector of police, and then you have got the district
headquarters where all the information from the villages and taluks are
collected. Now, you find a large number of war knives that must have been
manufactured in those localities and it is assuined they were so manufactured.
And yet all this was done without the knowledize, 1 assume (a8 far as 1 can
see it cannot be gainsaid) without the  knowledge of the loeal anthorities,
What does it cose to? You bave got such a hierarchy of officials.  You
give them such wide powers to detain, to arrest any person who goes to Malabar,
and yet vou find to-diy that w large number of wir kuives and other weapons
are in the hands of these rebels and  you now do not know what to do, you
“arein a panic. von send troops, Britich and  Indian, and ail the trouble has to
" befaced.  Now, the real question for the Governament of India i, why should
the Local Govern'nent ask the Governor General 1o exercise that extraordinary
power of his to make an ordinance, That is, a draft is made upon the
Government of India Ly the Local Government as it finds itself unable to meet
its obligations. When & draft is made on the principal, it is a very natural
question to ask the agent who mskes tho draft * why do you want it ?
Your resources ought to be sufficient to meet your domands. The
Government of India should ask what have you been doing 7 Why do you
ask me to cxercise this extrnordinary power 7' Therefore, from that point
of view, it iy the duty of the Government of Indis to ask without any
hesitation, to ask the Madras Government how it is they had no information,
no inkling of these warlike preparations that were going on., Now,
it is all very well to say and probably itis all true that there has been
going on a good deal of insidious preaching. There we embark upon the sea
of surmise. There must have been insidious preaching by a class of people
who got into elose intimate touch with these fanatical mobs, probably more
religious than anything else, and thus prepared the way. But, apart from
that, there is this material preparation of war indicated by war-knives and
swords and other things ; how is it, tLis has been going on in these villages
without the village officials o the taluk oliicials or district officials knowing
ang thing of the goingz on'?  Policemen ought to have known it, magistrates
should heve known it, But suddenly this rebellion comes up and the (Governor
General is agled o neke an ordinance suspending the ordinery course of
Taw and sending out troops.  Therefore, Sir, 1 want to concentrate the attention

of this Assenbly on this one point. How is it, the Jocal suthorities hmve
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been so thoroughly ignorant of these preparations fora revolution ?  So far as
my opinion goes, it has sometimes happened that local authorities, meaning
thm{:y 4Nose responsible for peace and order, have been more taken up with
ordinary inhabitants of the place, than in Jooking beneath the surface and
taking note of what is going on under the surface. People may talk or
preach in the street<. That does not produce a revolution, or a rebellion like
the one we are now faced with. 'There is something very much deeper and
T think the local authorities have failed in their duty of gauging the situation
from time to time. It is that aspect of it that troubles my mind and I would
ask the Honourable Members here to take these facts 1 gave, 7.e., the nature of
the attack which the rebels have made, the organisation that is behind it
and the suddenness and the concerted manner in which they have started
this rebellion, into consideration. 1T it is possible in a portion of that district
where the population is not united, where half the population is against the
rebels, to arrange their rebellion like this, what may not be possible in some
other part of the Empire in this country if the people are united ? 1s it not
the duty of local officers. the police and the magistrates and all those engaged
in the adininistration of the country to have been aware that they had
something to face ? - No one seems 1o have thought of it.  Everyonc seewns to
have pursued and hunted the talkers,

The Honourable Sir Wiliiam Vincent: Sir, 1 am sure this Assembly
will agree that T cannot be expeeted in the very short {ime available to deal
with the two questions, raiced in thix debate, namely non-co-operation as well as
this Moplah outhreak, and though I will, if 1 have time at the end, say a word
on one aspeet of the non-co-operation movement I shall confine myself to the
subject directly under diseussion.  And 1 should like to begin my remarks by
raying, that when this Resolution was moved, 1 hoped that our officers and the
servants of the Crown generally in Malabar, engaged in the most arduous and
unpleasant duties possible, riskmg their lives. suffering great hardships, would
receive some message of encouragement and of support from this Assembly in
the ditfienlties with which they are faced at this moment. It is a matter,
therefore, of great regret to me, that speakers in this debate Liave done little but
criticize and attack them. The general line has been ‘why did not Govern-
ment do this, why did the unfortunate district magistrate do that? Why
did not_the local authoritics get more information? Why were not they
more prompt?  Why were not more troops used ?” I thix Assembly so ready
to grant a Vote for military expenditure that we can put unlimited troops in,
the Madras Presidency ?  What do those Members, who sat on a recent Com-
mittee on military expenditure, think of thix, what have they to say on that
subject?  They are Leru; let them answer. Ts it fair to blame the Local
Government or the local authorities for not sending more troops to the spot when
this Assembly. candidly speaking, is unwilling to pay for more men? That
seems to me a difficult question to answer. T hoped therefore that the Local
Government, who have been eriticized in this matter of military arrangement,
might be acquitted of all blame, for surely no man who knows the views of
the Madras Government can acense them of being responsible for the lack of ade-
quate military force in that Precidency. Then the district magistrate is blamed
by one speaker because he tried to arrest people too with a small force and pre-
maturely. Another speaker blaines him, because he did not arrest them earlier.
Now, what can a district officer do to please everyone ih such circumstances ?
He has & certain wmount of military force and certain clear duties to perform,
And in the sawe breath he is blamed for taking too few men with him to
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Tirurangadi and leaving Calicut inadequately protected. He caunot. be blamed
on both accounts ; seeing that he had only a very small force at his disposal
altogether and had to use it as best he could subject to military advice. Actually,
he took with him on the 20th to arrest these Moplahs at Tirurangadi 150
Britigh soldiers and I believe in normal times that would be considered a fully
adequate force for any such duty. At any rate, more British troops were taken
to Tirurangadi than were sent recently to preserve the peace in Aligarh after a
very severe rising there doublo the number. T regret this attack on the local.
officers the more, because I fear that it may convey an impression to them- -and
I am sure this Asxembly doex not want to convey that impression - that we do
not sympathise with them in their difficulties, that we do not- appreciate their
service or the gravo dangers before them, that we are not grateful to the.n for
their efforts to rave the lives of Europeans and also of Hindus in the Malabar
district. I venture to express the hope, that instead of conveying such an
impression, this Assembly will send a message of encouragement and an assurance
of support to all Government officers engragred in suppressing this disorder.

The Honourable Member bas saved me from the trouble of dealing  with
the origin of this outbreak by his most interesting account of these people, their
character and fanaticism.  Possibly as a Hindu, on» of a class that suffered at
their hands, he has some prejudiee against them,  But, in many respects, 1
understand, that apart from oceasional outbreaks of violenee they have many
merits.  ‘They are. however. of a peculiarly fanatical character, and suseeptible
to the influenee of the priecsts. They also have a wore positive and  direct
helief in the pleasures of a future world than many of us have.  They have
heen guilty of numerous outhreaks of violenee in the past largely because of
the religious surceptibilitiex and the influence of a higoted ]n'iustilnml on them,
Between the years 1536 and 15535, there were no less than 22 Moplah, outhreaks,
There were others later, the most serious being in 1883 when, after the rising,
about 20,000 arms ineluding 9 000 guns were recovered  from them.  Since
then, there have been four or five smaller outhreaks.  The causes in the past
have been poverty, agrarian discontent. and fanaticiem.  When they do rise,
the Moplahs have one wonderful virtue which will appeal, T am sure, to every
one— the fiereest courngre. It i not surprising, therefore, that Malabar has
always been a storin centre. and during lt]u.- last two years, my information is,
that the extremist Khilafat agitators have done their best further to infame
these unfortunate people and incite them to violence,  Here T will panse for
one moment and say, that to my mind one of the saddest features of all theso
things is that it is always unﬂrrtun&iu and ignorant Muhammadans who are
the victims in the end. In the present rising, the death roll at one place—
Pudukatur—is 400 killed. ‘Ihe¢ Honourable Member said that he wanted
information as to the caxualties. We have no official reports of casualties cxcept
at this one place and 1 give them for what they are worth. The Pross has
estimated the fotal casualties at not less than 1,000 men. 1 am afraid that
this may prove an under-cstimate. Nor is this to be wondered at, becanse
these men are, T understand, absolutely fearless and invite death in the hope
of gaining a martyr’s crown. Upon those who have incited them to such state
of frenzy a very terrible responsibility rests.

'The actusl rising on this occasion bigan on the 20th, but as the
Honourabic ‘Mover said, it was preceded by an tct of lawlessness on the 81st
July when & police officér had some difficulty in escaping from violence &}
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their hands. Tt was after thi event, that the District Magistrate applied for
further mititary support, and the troops at Calicut were reinforced up to, I
think, 200 or 300 men. Out of this force, 160 men were on 20th taken to
Tirurangadi to arrest these certain offenders against the law. Three m&n were
arrested and there was at the time apparently no appearance of any outbreak
being probable. Police were left to arrest other accused and, in the course of
that arrest, T a'n informed that Moplah officers, after removing their shoes,
entered a morque to search for persons whose arrest was intended. 1 do not
think that it can be maintained that this was the cause of the outbreak and
such a search was necessary. While these arrests were being effected, a mob
of thousande of people had collected. apparently some coming on foot and some
apparently by train.  The Police eame into contact with them at about 12-30
p... and dispersed them but, later in th + dayv. the mob attacked the military force
sent to Tirurangadi to assist the authorities. The attack was repulsed. but
two officers, one a police officer and one an officer of the Liensters, who,
unfortunately separated from the rest of the party, were butchered. The rail-
wav line was ent and destroved in varions places, and the roads were blocked,
and this sudden outbreak of violence developed into a general rising against
Government. in which Government offices have been destroyed, Government
servants killed. Hindu temples have been  desocrat:d, Hindus have been
murdered, and T fear many have heen offered the alternative of forcible conver-
sion to Muhammadanism or death, T have got here a summary of the Military
report on the situation which 1 shonld like to read as it states facts shortly and

clearly :

On the 20th Awquat 1921, the Officer Commanding Calicut procecded at the request
of the Civil authoritics with 100 men (I may have been wrong when T said 150 men just
now though this figure is given in another report) of the Ist Liensters to support the search
for avine and arvest the Movlah Jeaders ot Tirurangadi. A small detachment of the Leinsters
was went to Malapuram and another small detachment waw left behind at Calient.  The
search for arms was o surprive and was wuceessTul, but later in the day, the magistrate’s
office was attacked by n body of armed Moplahs esdinnted at five thowsand.  The police
station waw attacked by two thouwsand Maplahs, who were heafen Dok by the five of the
ullil'l' and tronps.  Tn the course of the Rzhting, Lientenant Jhonam of the Leinsters and
Mr. Rowley, A. 8. P, were killed,  The Moplahs were colleeting in Jarge numbers in the
neighbouring villages and the column began to withdraw to Calicut with the prisoners who
had been weeured.  The hived lovry driver was murdered. But, while the police and troops
were engaged ol Thurangadi, same Moplahs attempted to intereept their returm by train by
attacking two railway stations, cutting telograph wives and tearing n]]r the track.  The
Malapuram detachment war ent off,  27#f Awgusf. Tt wan now apparent that a rising on a
large seale had oceurred and eontrol was placed in the hands of the military, and the General
Officer Commanding the Madras Distriet ordered a complete movable column and the
remainder of the 2nd Dorset Rogiment to be dospatched from Bangalore by vail at once.
Brevet-Colonel Humphreyx was put in command of the troops at Malabar.  He was ordered
to advance along the railway to Tirur as and when the damage Lo the line was 11‘1::\5:‘E-d. his
role being to support the police in restoring order. Later in the day, n-[mﬂu came in, that
the detachment was wtill held up at Malapnram and unahble to vetnrn to Calicut, and that the
railway line had been cut as far north na Nanawaldi and that large bande of Moplahs were
reported at Tirur and Tanur.  On the 22ad, in view of the imminent possihility of a Moplah
rising in Calicut, the guard at Wext Hill was strengthoned, the loeal aunxiliary forees were
called out and reinforcoments from the 83rd Whalajabad Light Tnfantry were sent from
Cannanore. The Naval Commandor-in-Chief waa ulso nsked to despateh a erniser in ovder to
co-operate off Calient, and 0. M. 8. * Comunr’ was ncnl..';

I do not think that there is much more in the abstract that 1 need
read, T onght however to say that the Madras Government some days ago
made a request for additional troops but have now informed us that the

troops which they have on the spot in Malabar are adequate. 1 may also
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say that the situation is now well in hand, though undoubtedly“the opera-
tions will continue in some form for some time. We desire, however,
as much as the’ Honourable Member desires to discontinue nartial law as
early as possible and I think this Assembly will realise that our experi-
ence of martial law in the past has not been such that we have any desire
to prolong its duration unnecessarily. Tn the meantime, all information
that we have received as regards theso occurronces I have given at once to the
Press. 1 desire here to express my gratitude to the representatives of the
Press for the assistunce they have given to me in giving me any information
which reached them separately and in promptly issuing anything that 1 made
available for distribution. I have also telegruphed full particulams to the
Secretary of State in the hope that he may publish the fullest information
without delay in England. This is the more necessary because Ilonourable
Members will remember that on the oceasion of the Punjab disorders serious
allegations of secrecy were made against Government.  The movement bas now
developed into a general rising against Covernment specially and against
Europeans and Hindus, Most of the Furopeans are, I think, now out of
danger. Many Hindu refugees are coming to places of safety and T have
seen letters from one or two of them which make it abundantly clear that
there was evory necessity for martial law. T donot think that T need go into
the details of the casualtios here. They have all been published in the Press
#o far as I know.

I ought however to refer to the ordinance which has been promulgated
by His Excelleney the Viceroy. -Its provisions have, T gather, met with
general approval in this Assembly.  We have now found it necessary to
supplement that ordinance by a second ordinance which has been published
to-day. This new ordinance provides for the trial of cortain grave offences by
special tribunals consisting of three members, one of whom must be a person
who has acted or is acting as a Judge of a High Court, the two others heing
persons who have acted for a period of two years as Sessions Judges,  Certain
provisions of the original ordinance as to procedure apply to these tribunals.
The orders of these tribunals arcsubject to the provisions of Section 101 (6) of
the Code of Criminal Procedure, the Section which gives a Tiocal Government
and the Government of India power to remit or suspend wentences,  There is
also a right of appeal o the High Court of Madras in all cases in
which a sentence of death, transportation for life or 10 year” rigorous imprison-
ment are inflicted.  That ordinance has been issued to-day and, T think, I should
be failing in my duty if I were not to inform the Assembly of its contents.

Another matter to which considerable attention has been direeted .in this
debate is the question of the manner in which martial law s administered, and
1 can assure this Assembly, that we have taken every step possible to ensure
thst nothing more than is strictly nccessary for the maintenanoe and restoration
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- of order shall be done. One Honourable Member, I think, referred to the use
of aeroplanes in suppressing the rising. I have not heard that aeroplancs have
been uged*at &ll in this area and I can re-assure the Honourable ﬁcmber by
informing him, that if they are used, the most careful instructions have been
irsued as 1o the purposes for which the use of aecroplanes is legitimate.
1 have not the time—-1 have already exceeded my time limit—to read out
many of the martial law instructions devired to meet oceasions of this kind
and recently issned. but | would like to read wome passages from the manual
which I think will be of interest. All measures necessary to restore order
should be taken, .

¢ Evorything which is likely 1o cause bitterness and hostility should, as far as possible,
be nvoided..........When martial law is temporarily in operation, the cardinal principle to
be remembered is, that even if n portion of a population is in rebellion, the inhabitants
are our fellow wubjects whose loyalty and affection 1t s desitable to recover and retain.........
The principle that martial law should be limited to what is neccssary applies not only to
regulations and orders but also to trials and punishment.......... There should be mo
punishment without a trial and penaltica of excessive severity should not be inflicted. ...
Offenders should he brought to trinl with the lenst possible delay, nnd if sufficient evidence is
not forthcoming within a veasonable time, they should be released.’

"T'here are =pecial instructions regarding sentences of whipping, which can
only be inflicted for very special reasons, 1.e., in cases of offences of violenee, or in
cases of offences for which that sentence might be awarded under the ordinary
law. They are also subject to the limitations to which such sentences are subjeét
under the ordinary law of the land.  There are spceial provisions regarding the
avoidance of racial discriminations, and also special provisions that orders likely
to huwiliate individuals or classes, or to offend religious sentiment, should be
avoided. Another clause runs :

« greater violenee than in neevasary for the purpose of resiaring order muat not be used
ngainst any onc werely from the desire to impress the pepulntion at large and therchy dis-
courage or provent rebellion in other localities.” .

1 have not the time {v read out the whole of the instructions, and
they src not all relevant, but I hope, 1 iave given the Assembly enough
information to make Members understand that we bave taken every possible
care we can to prevent excesscs and improper action. As to the pfovision of
medical treatment of wounded.. .. T have telographed for particulars to Madras
asking whether their attention lLas been drawn to this and what measures have
been tuken. 1 may say, T have every cont.dence in the humanity and justice
of the Madras Government and the local authorities and we are not going to
interfere with them unless nceessity arises.  We will do oyr best to sce ﬁmt
martisl law is administered with justice and lmmtmit}", but T am not going to
hamper Jocal authorities by unreasenable eriticisms when they are engaged in a
most difficult task

Now 1 will say one word on the quection of non-co-operation. It has
been suggested thut Government in this matter have been inert and inaetive.
The Honourable Mover used the words * shlly-shallying > and *dilly-dally-
ing.” When I heard Mr. Rangacliariar sa} that, I nust say, 1 was astonished.
Members of this Assenibly will recollect the discussion on non-co-operat.on
in Delhi in February or March. Then it was the Governn.ent that wanted to
secure support for certain action against non-co-operators. 1 cannot reme.ber
the Honourable Member then supporting us.

Rao Bahadur T. Ranguchariar: I said Khilefat, not non-co-opera-
tion,
»
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The Honourable Sir William Vincent: The Honourable Member
makes a distinction between the two. Is it merely beeause thede Khilafal
people are unfortunate Muha nmadans that they wro to be treated with
exceptional severity., Is that the idea?

Rao Bahadur T. Rangachariar: No.

The Honourable S8ir William Vincent: In any case. 1 clallenge the
Honourable Member to show that he suggested then that any more drastic
measures should be adopted against the Khilafat or non-co-operators.

R-o Brhidur T. Rangachari~r: The Honourable Member was not in
the Assembly then.

The Homourable Sir-William Vincent: 1 was present throughout
that debate, and I have read the reports sinee,

Rao Pahadur T. Rangach.iiar: T wa. not there!

The Honourable 8ir William Vincent : 1 will leave the point and dix-
cuss the question on more general considerations. When to undertake and when
to refrain from repressive measures in a case of this kind is always one of @reat
difficulty and, 1 think. more diflicult than ever in the very peenliar political
circumstances of to-day in this countev. 1 hope Government will receive the
sympathy and consideration of this Assembly in what ix to my wmind a
very ditficult situation.  We huve had cordial and: gencrons support in
the past and 1 am sure, we shall do so in the future again. It has bLeen
sugaested, that the Madras Government have been wanting in energy. but,
in fairnces to that Government. certain facts must be stated.  Honourable
Members may remember the speechies of Mohamed Ali at Madras and Erode.
Well, the Madras Government were anxious to proseeute Mohamed Ali for one
of these speeches.  Later, however. as is well kuown (o the Assembly, thero was
an interview between Mr. Gandhi and Hig Excellency the Vieeroy, followad
by an apology from Mahomed Ali and Shaukat Ali which, we hoped at the
time, would lead to a cersation of these incitements to violenee, In eonsequence
of that apology, the proposal to prosecute Mohamed Ali wus given up by the
Government of India who addressed the Madrag Governinent aceordingly. 1T am
afraid, however, that very much reliance cannot— at any rate, in the light of later
circumstances——be placed on that promise. Later, we received reports that condi-
tions were again disturbed in Malabar and that Khilafat volunteer organizations
were being organized and the Madras Government were exercised over the:
situation but, later, we received inforpation that the leadems had ceased
to foster these associations as they knew they were getting dangerous. On this
puint, 1 fear, we were misled : the organizations continued secretly. No doubt,
if officers of the calibre of the Honourable Member, Mr. Subralimuanayam,
had been there, should have had more aceurate information, but the information
was not very accurate. It was one of those unfortunate things that do happen.
1t was not, however, till July, that the Loeal Government had reason to su )Hnom-
that any serious disorder in Malabar was anticipated. A number of violent
speeches were made, the Madras Government were just, about to progecute
certain speakers when these unfortunate disorders took place.  As to the
general guestion of non-co-operation, to my mind, it is unreasonable to suggest
that the general policy of the Gouvernment of India towards this move-
ment, or towards the Khilafat movement, should bo influenced by u local

v
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rising in a peenliarly fanatical corn~r of India, The considerations which
must apply to our policy are general considorations affecting the whole of
India and>any failure to ses this indicates a lack of a senss of perspec-
tive. An Ionnurable Mamber has taunted Governmoant for bein? in a panic over
the rising.- I am not aware, that there is any jastification for this. Bat if wp
wero suldonly to ehange the whole of our policy, h2cause of this outbreak
among a peeuliarly fanatical section of Muhammadans—in 0 taluks in ong
distriet.~—then, T think, we might justly he accused of pursuing a panicky
poliey.

At the same time, thore is one development in this Khilafat movement
which the (iovernment cannot afford to neglect —a most sinister development,
it is, to my mind—and that is the attempts that are now being made to tamper
with the lovaltv of His Majesty’s troops and police. Thatis a very serious
offence in any civilisod State and ir peculiarly daneerous in India. So far we, have
no information that our troops have been affected, but the danger of following
this form of sedition to continue unehecked are obvious. We had therefore decided
to take eriminal action against certain individuals who have broken the law in
this and in other respeots even before this Moplah ontbreak occurred. Some details
have not been rettled. and there are questions of procedure which are still under
diseussion. 1 do not propose, T do not feel it wonld be in the public interest for
me to make any further statement on this point, but T hope if the Government
have to take such action. it will then reeeive the full and ecordial support of
this Assemblv.  (Loud Applanse.) .

T have only one thing moretoray, and that is, to thank this Asse.nbly very
much for their patienee in listening to me to-day. Tthas been verv diffieult in the
short time at v disposal to deal with the xubject at all complefely, but, T hope,
the Ascembly will concur with Government in their dosire to aive expression
to their very genuine regret ab the many lives which have been lost, the te nples
that have been desecrated. and the property that has been destroyed in this—
what T can only deseribe as a wild orev of ernelty and crime. Tam quite sure
alko. in spite of what has been raid, that the Government of Madras has the
sympathy of thix Asrsembly in their difficultios, and that this Asseinbly will ex-
press their warm gratitude 4o TTis Majesty’s sailovs, soldiers, and all servants of
the Crown for their assistanee in saving lives of Europeans and Indiang as
also our erateful appreciation of the manner in which they have carried out

their diMficult duties.

Mr. E. Ahmed : No doubt the subject of to-night. Sir.is’a very interest-
ing onc, and we are very grateful to Mr. Rangachariar for bringing up a
Resolution of thiskind. But, Sir, the reply given by the Honourable the Home
Member, Sir William Vincent, is not satisfactory to my mind. Sir, a pre-
vious speaker who spoke, T think, after Colonel Gidney, said something which
makes me think that the TTouse will not casily he satisfied with Sir William
Vincent’s reply. 1 for one am not impressed at all by it. How is it and why
in it. that thes: Moplahs all of a sudden got out of hand ? Did not the Taluk
OMeers know that these people were going 69 malke trouble ?  Were there no
loval Hindus among the Malrassis to come forward and intimate to those in
authority that such a thing would come to pass 7 Sir, it is verv extrasedinary
to my mind, that after 150 vears of British Rule, those Maplaha eonld not * he

made more eivilised,
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Could we not find the necesaary police force ? Could we not*find any
officer of the police dcpartment t. watch the events ? Was there mot any
. L D, to find out that thore wae tronble and disorder ahead ?  Sir,
it was very deplorable to read in th» n.wspapers that from 500 to 600
human lives were taken away in tho (winkling of an eye. Was there not any-
body to inform the Governmont that tha Moplahs were attempting to demolish
the Government and public offi->s >  Jlow could the telegraph wires be cut off
in the twinkling of an eye ? This act has been committed not in one place
alone, but it has been done in several nlaces.  All of a sudden, we hear the sad
news that some British offieers were killed and some Moplah lives were lost.
Are not the district anthorities responsibls to see that such a thing should not
have taken plac.: and to take proper precautions?

The Houvourable the Home Me:nber said. that he had received reports from
Madras, that the Khilafatists were responsible for the trouble in Malabar, Sir, as
faras I know, I donot think the propazanda of the Khilafatists can in any way
be held responsible for the present trouble, Sir, if the propaganda of the Khilafat
people were preached p serly in the name of Mr. Mohamed Ali and Lis
brother, Mr. Shaukat Ali, T assure you, that the Moplahs would not have fought
against the Hindus, nor would they have entered into Hindu temples and
carried away their images or cowmitted any of the excesses about which a
graphic dascription has been put before the House. 1 do not like to give any
more colour to it than what has been deseribed by the previous speaker. But,
certainly, Sir, the very fact that the Moplahs have attacked the }E‘fdus goes to
show, that the Khilafat movement has nothing whatever to do with the pre-
sent trouble and disorder in Malabar, and that its propaganda has not suffi-
ciently reached the Moplahs. 1t is a great satisfaction to find, that neither the
Muha-nmadans of other provinces nor the Khilafatists could have anything
to do with it as they have sworn friendship between Hindus and
Muha nmadans.

Now, if as is pointed out, the Moplahs are savage people, then, it is & inatter
for shame, that British rule for 160 years has not civilised them sufficiently.
Government is, in my opinion, responsible for keeping them uncivilised
and ignorant so far. But, Sir, this is not the tine to sugrest what Govern-
ment should do, but, 1 submit, that this House, which is a responsible bidy,
shovld not jump to conclusions and support the (Govern nent opinion that
drastic measures should be taken.

The Honourable 8ir William Vincent: Sir. may T make s personal
explanation ? 1 did not suggest, that any inore drastic measures should be
taken than are being adopted. 1 challenge the Honourable Member to
reproduce any sach suggestion on my part. He has also accused me of saying,
that the Khilafat leaders are responsible for this rising. T will read the Madras
Report on which I base the statement. This is what the Madras GGovern-
ment say :

‘Tt in diffienlt to arrive at an exnct appreciation of the situation at present.  There
seemns to be no doubt that continued F:-r)vmativa speechen on the Khilufat question eombined
with the Resolution in the recent All-India Khilafat Conference at Knarachi have produced
an impression on the winds of Moplahs that the British Laj is at an end.’

It was on that report that T based iy statement.



MOPLAH OUTBREAKS, 151

Mr. K. Ahmed : T am glad, Sir, that the Member for Government has
always shown some sympathy. But whatever it may be, it is for this House to
decide what attitude should be adopted by Government in this matter and
what steps the Government should take to stop the drastic measures which
have alrcady been taken in Malabar. Sir, it appears to me that certainl'[:v
ignoraut and savage people are not capable of doing tlie nasty things whic
have been done recently in the Moplah country. But,'Sir, whatever it may be, I
should be thankful if the Honourable Members of this House, coming from all
parts of India, will not view the matter in the light of the facts and figures
supplied by Government, and unless and until facts are known through inde-
pendent sources. Honourable M:.nbers cannot and will not form a definite
opinion.

Mr.J. Rimayya Pntnlu Garu: Sir, I have no doubt that the House
fecls thankful to ao Wahadur Rangachariar for drawing its attention to the
very serious situation that has arisen in Malabar. Not satisficd with doing that,
my friend has also given us a long, and 1 may say, a graphic description of
the Moplah, for which Sir William Vineent has duly thanked him. We have
alro listened to a long dissertation on the evils of non-co-operation. I dare say,
we agree with mueh of what i said in that dissertation, but T am inclined to
agree with my friend, Ruo Bahadur Subrahmanayam, in thinking that that
axpect of the question is not quite relevant at present. Well, having ruled that
out of order, my friend, Mr, Subrahnanayamn, proceeded to launch an accusation
of incompetency against the officials of the Malabar district, and very properly,
Sir William Vineent has entered a defence of the officials, 1 dare say, there is
wuch that is true in the accusation as well as in the defence, but, 1 hope, my
friend, Mr. Subrahmanayam. will excuse meif 1 should say that his accusation
ix a bit premature just now.  Wlhat is to the point at present is, that this'House
thonld assure Government of its cordial support in all the legitimate steps that
it s taking and that it proposes to take to put down the unrest in Malabar, and

I have no doubt, that after having listened to the Honourable Sir William Vincent
as to the action which Government s taking in the matter, the House will
accord its cordial support. 1 for one have not the least doubt that the Govern-,
ment will do nothing but the right thing in putting down the rebellion and that
they, will avoid the mistakes that were committed in the Punjab,

1 wish now, Sir, to make one or two sugwestions, and invite the
attention of Government thereto. One is, that as soon as possible after peace
is restored in Malabar, Gevernment should appoint a properly constituted
commission {o inquire into the ‘causes of this disturbance. immediate as well as
remote, and also into the manner in which the officials have dealt with the
sittwtion. My friend, Mr, Rangachariar. attributes the rising to the Khilafat
movement, and Colonel - Gidney has attributed it to the non-co-operation
movement. Well, 1 soe that they have thought it necessary to make a dis-
tinction between Khilafat and non-co-operation. T keop up that distinction,
They may be right, but 1 do not think, that the country will be satisfied with
it, at any rate, it seems to ho on a surer ground on that point than the Govern-
ment seems to be. I think the country will not be satisfied with the reason
given as to the origin of this disturbance unless and until the whole matter has
formed the subject of an inquiry by a properly constituted commission, such as
1 advocate and, 1 hope, the Government will see its way to appoint such a
commission a8 soon as possible after peace is restored.

There is one other point which I wish to draw the attention of the
Giovernment to, and that 18 in connection with the provisions of the martial law
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ordinance that has baen published. One of the rules says, that the decisions
of the Summary Conrtsare final and no appeal lics against thens I quite
ad:nit the propriety of this. FEven under the Code of Criminal Procslure, the
decisions of & Sum nary Court are not liable to b> appealed azainit except in
some cases. But what I object to with rezard to thess Summary Courls is,
that one of tho martial law rulos savs, that when an’o%eer co nmanding cannot
find any magistrate appointed under the Criminal Procedare Coda, ha shall
constitute a Sum nary Court. Well, under the Cri ninal Procedare Cods, none
but a magistrate of the first class of som>standing can baappaintd as a Num-
mary Court. Now, under this law, it would seon that any magistrate, b»
he a magistrate of the first class, second class orthird elass. b: he o man of
standing, or whether he may have an experience of twenty vears or one or two
months. So any magistrate can be appointed & Summary Court. 1 dare say,
the officer co nmanding will exercise his diseretion in selecting the magistrato
whom he wants to appoint a Summary Court, but, T think, it is hichly desirable,
that the Government itself should issue instructions to the officer com nandinge
that only a magistrate of souc standing shonld be appointed a Sunmary
Court. I hope that the Govern uent will see its way to do that. '

Mr. Jamnadss Dwarkadas: Sir, I wish only to say a few wards on
this Resolution for adjournment that has haen maved by my Hononrable friend,
Mr. Rangachariar. T would perhaps have not spoken if wmv friend, Mr.
Kabir-ud-din Ahmed, had thought it proper not to rise and to» make a speech
which, if at all it can be eonsidered serinus, is nothing but offensive both to
this Assembly and, T am sure, to the Government of Tndia,

Mr. Kabir-ud-din Ahmed pointed out. in the ecourse of his rather
comic speech, if T may say so, that after all. fur the action of the Moplahs the
Khilafat agitators who are working under the wing of Mr. Gandbi caunot he
held respongible. My friend, Mr. Rangachariar, has rightly pointed out, that
he considers the Khilafat acitation responsible for this outbreak. Mr. Kabir-
ud-din Abmed goes further and gives the names of Mr. Mohamed Ali and Mr,
Shaukat Ali and says, that working as thev are under the wing of Mr. Gandli,
and as heads of the Khilafat movement, they can never be held responsible for
this outbreak in the Malabar district. Sir, T want {o remind this hunuunﬂﬂu
House of the statement that I made when in Delhi we were diseussing the

uestion, I think, of repressive mcasures. When an attempt was maile to

tie down the Government to a cortain policy, T said. it was not desirable to
do 8o because there were indicatfons of outbursts of violence here and there as
a result of the preachings of those who pretended to share the high ideals
of Mr. Gandhi but who, except in their professions, never did so.

Mr. K. Ahmed : Sir, may T rise to a point of explanation ? 1 never
#aid, that Mahatma Gandhi or Mr. Mohamed Ali or Mr. Shankat Ali are
not to blame because they are not to blane, but becanseit is impracticable
and impossible and illogical for Mr, Moha'ned Ali and his followers in the
Khilafat to co ne forward and incite these Moplahs to entor into the temples
of the Hindue, because it would tend to make a mockery of their friendship
with the Ilindus ; and then ‘it wonld have been a fair question......

The Honoarable Mr. W, *I. Hailey : Sir, may T rise to another point
of order 7 Are we having another speech from the ITonourable Me.uber?



MOPLAH OUTBREAKS. 168

Mr. K. Ahmed: I think'T am entitled, by way of explanation, to clear
mysclf beenuse 1 find my Honourable friend, Mr. Jamnnadas Dwarkadas, is
under & misappreliension and was mis-stating the facts.

Mr. Jamnadas Dwarkados : Sir, 1.vas going to say. when 1 was
interrupted by my IHonourble friend, Mr. Kabir-ud-din Alimed. that at that
time 1 further pointed out, that while those who in season and out of scason
preached violenee and ineited people to erimes escaped penalty for their action,
those who took them at their word, who allowed themselves to be so ineited
made themselves liable to the penalty of the erimes for the exciting of which
others were responsible. T think, in the case of the Moplahs, this has turned out
to be literally true.  While, as has been pointed out by my Honourable friend,
Mr. Ranguchariar, these people, the Moplahs, who consider nothingr as inmportant
as their faith and who are prepared literally to face, to invite death. if they believe
rightly or wrongly that they are serving their faith thereby, while these people are
killed in large numbers, those who have roused their fanaticism, knowing full
well what the consequences would be of such rousing, have escaped punishiment.
T'he time was when perhaps their preaching of “violenee would have been
punished und they would have been {aken to {ask by the Government and
perhaps would have been senteneed to transportation for a number of years,
At that time, those who preached violenee and who professed in publie that for
the sake of their religion they were prepared to go to jail and to die, {0 face
death, and glory init.  But they had not the slightest hesitation in withdraw-
ing their statements and tendering an apology to the Government for having
made such statements when threatened with a prosceution.  The people who
listened to thesc statements, the people who placed faith in those statements.
hardly knew anything about the withdrawal of the stateients that were made.
_ They took these statements literally, allowed themselves to be guided by those

statements, and the consequence ol that we sec in the outbreak of Moplahs and
in two or three events that have taken place in the Boiubay I'residency, and
perhiaps we are not far from the day when, if proper measures are not taken,
perhaps in the whole length and breadth of the country, we shall have
rgpetitions of these outbreaks. Sir, even that apology was tendered for the
purpose of decciving that leader who, however mistaken he maybe, T venture
to submit. bascs his movement undoubtedly on the doetrine of non-violence,
though 1 deplore hix most {ragic faith in his licutcnants as he calls them,
Well, that apology was tendered, 1 say deliberately, to throw dust in his
cyes.  The apology was deprived of all sincerity by the pretensions made,
and falso pretensions. 1 venture to submit, nade by these people that the
apology was not tendered to Government but to friends, who never demanded
it. that it was tendered to Pandit Madan Mohan Malaviya, who, 1 venture to
submit. never demanded it.  They have escaped punishment. The others are
mere seapegoats, and 1 venture to submit, that if the Government does not
come to the rescue of those who stand by law and order and for constitutional
progress to the highest possible goal that can be imagined for this country,
then the Government, 1 am afraid, will not have dvne its duty by this
country.

Mr. Muh. mmed Yamin Khin: May Iriseto a point of order ?
The time is short and a lot of people want to speak on the subject.

The Honourable the President @ ‘Ihat is not a point of order.

Mr. Jamnadase Dwarkadas: 1 venture to submit, that like jmy
friend, Mr, Rangachuriar, I alsv bave my grievauces against the Madras
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Government and their attitude on certain ghestions. On this particular
question, when they are faced with an unenviable situation, a most
unfortunate situation, 1 say that it is the duty,of this House to stand by and
s:\;eport the measures, rightfid measures, that the Madras Government has
taken,

Mr. R. 4. Spence: 1 un sure the sense.of this Ilouse is, that we should
oxpress emphatically our great appreciation of the services rerdered by the
civil and military servants of GGovernment during these distressing times. As
the Honourable Sir William Vincent has rightly said, it is a matter of very
great moment that officers, whether Indian or European, who are engaged in
the suppression of these unfortunate outbreaks should feel that they have
behind them the appreciation of their services by this House, We do not
know whether this distressing outbreak that has taken place in Malabar is the
only outbreak that is woing to oceur.  Has Government any information as
to whether this is absolutely isolated and that no other disturbance is likely to
take place ?  (‘ Hear, hear, That is the point.”) On that, I think, we might
have an assurance. Speaking for mysolf, as an Euglishinan, I do hope that
when the rurrender of these misguided fanatics takes place, as 1 hope the
military measures which are now in force will enable it speedily to take

lace, I do hope that leniency will e shown to thew, as fro.n what the
Honourable Mover has told us. they are a fanatical people who are prone
very easily to outbreak. They are not the guilty people. The guilty people
are those who have led them on and 1 do hLope, that steps will be taken
to deal with those people so that in the future the lives of innocent persons
may be saved, as well as those of the fanatics themselves, We do want an
assurance fro.n Government that tho-¢ who have stirred up these people will
be looked after.  Government weleomes all legitimate criticism, all legitimate
voicing of the aspirations of the people of this country, and the time
has come when those people who stirred up the sort of rebellion we have just
liad should be dealt with properly. As I xay. I should like to have inforwa-
tion from Government as to whether this s an isolated instance, but 1 do
hope that this House will cordially express its full appreciation of the
services of the ecivil and miilitary rervants of the (Government,

Mr. Mohammad Yamin Khan: Sir. 1 have always been against
non-co-operation and I have been fighting in my district and other places
against non-co-operation. At the same time, I think it very undesirable to
place the responsibility on the shounlders of non-co-operation when there is no
justification for doing xo. Here, as my friend, Mr. K. Ahmed, has pointed
out to the House, this riot would not have been cansed by the non-co-opera-
tion or the Khilafat movement. This can be seen if we look into the events
and occurrences which have happened. We find that Mr. Gandhi, who is a
Hindu, is the leader of the non-co-operation movement, and he is leading
practically the Khilafat movement to-day. The people who followed, even
the Mubammadans who followed Mr. Gandhi, can never be said to goand
commit any kind of crime against tho Hindus as such. (Laughter.) Some
of the Honourable Members might laugh. They might have their own
grievances and want to throw the blame upon those persons, but this will not
stand the test. Simply on account of party politics to throw blame on the
other party, which is not justifiable is not right and this House ought
to be above all those things. By this I in uo way justify the actions of
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Messrs. Mobamed Ali, Shaukat Ali or Gandhi. On the one hand we are told
that there have been Hindus killed as such, not because on account of their
money, but because they have been Hindus, they have been foreibly converted
to Islam and on the other hand Khilafat is blamed. The Khilafat has got no
grievance against the Hindus. Whatever grievance the Khilafat has got,
that is against the British Cabinet and not against the Indian people. No-
body has thrown any blame, so far as I am aware, even on the Indian
Government. Whatever responsibility they attach to the Khilafat promises
and wrongs, that refers to the Prime Minister and other Members of the
British Cabinet. Here we find another version from our friend, Colonel
Gidney, that there is a rebellion and it ought to be stopped. This is the first
time I have heard that there is any such thing as ‘rebellion’ in India. My
friend, Mr. Jamnadas Dwarkadas, who is to-day blaming Mr. Gandhi, I found
on the last Session moving a Resolution defending the Punjab people who were
alsu incited by Flartals preached by Mr. Gandhi.

Mr. Jamnadas Dwarkadas : I rise to offer a personal explanation. In
the course of iy speech to-day, I defy my Honourable friend to point out that
I have blamed Mr. Gandhi. On the contrary, I said that his so-called
Lieutenants did not share his high ideals.

Mr. Muhammad Yamin Khan: Here we have not been told the cause
even by the Honourable the Home Member or by any other person, and we do
not find even in the Press, what was the cause that really led to these riots and
who are the persons who are responsible for these riots not having been checked
at once. We do not even find any suggestion as to whether the people who
have committed these riots are poor people and looted their rich neighbours on
account of their wealth. Here I have a report which I have received from
Meerut that a whole mundi has been robbed by the mobs of Meerut, surely
this is not due to Khilafat but is due to agrarian difficultiee.

In the same way, economic causes may be at the bottom of these out-
breaks in Malabar. Of course we cannot say ourselves at present who were
responsible for the outbreaks, and Government will, I hope, like to clear the
situation, becauso there is a theory prevalent, and the idea is very deeply
rooted in the minds of the people, that &overnment’s policy is to divide and
rule. There is a suspicion in the minds of some people that the Government
account is a pill for the people to swallow, so that people might be misled by
the story that Hindus were being forcibly converted to Islam and thus Hindu
sentiments very naturally be aroused against the followers of Islam.

The Honourable the President: Under Standing Order 24, the
debate terminates automatically. The Assembly stands adjourned to a date to
be herenfter announced.
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